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From,

Chief Environmental Officer,
Uttar Pradesh Pollution Control Board,
Lucknow.
To,
The Registrar General,
Principal Bench,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub: Regarding Joint Inspection report in compliance of Order dated 2.09.2022 in O.A. No.
691/2022 Rama Shanker Awasthi Versus State of Uttar Pradesh & Ors.

Sir,
In compliance of the direction passed by Hon’ble National Green Tribunal dated 29.09.2022
on matter mentioned above, the Joint Inspection report is hereby attached with a request to
put up before Hon’ble National Green Tribunal for kind perusal.

Enclosure: As above

Yours Sincerely,

(Dr. Ram Karan)

Chief Environmental Officer, Circle-5
Copy to:

1. Shri Pradeep Mishra, Advocate for UPPCB.
2. Chief Law Officer, UPPCB, Lucknow.
3. Regional Officer, UPPCB, Lucknow.

Chief Environmental Officer, Circle-5

Af-12 q, Ayfdy wve, TC-12-V, Vibhuti Khand
T TR, TETE-226010 Gomti Nagar, Lucknow-226010
- A@-info@uppcb.com E-mail: info@uppcb.com
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/ Joint Inspection Report of M/s Bajaj Hindusthan Limited

and M/s Bajaj Energy Limited at ‘
|

Khambhar Khera, Lakhimpur Kheri, U.P.
in the matter of
Rama Shankar Awasthi Vs State of Uttar Pradesh and Ors.
in

OA no. 691/2022

Background

Hon'ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 27 Septcmber
2022 in the matter of Rama Shankar Awasthi Vs State of Uttar Pradesh and Ors. in O.A. No.
691/2022 passed order for verification of factual position related to the unit operating

without requisitt EC and consent. There is illegal extraction of  ground

water for commercial purposes in referenced NGT order and remedial action. Relevant para ol

Hon ble NGT order is as under-

“ 1. Grievance in this application is against operation o  caplive and
Thermal ~Power Plants in  Uttar Pradesh under M/s Bajaj  Hindusthan Ld
and  Bajaj  Energy  Ltd.  at  Lakhimpwr  Kheri,  UP  in violation — of
environmental — norms.  According lo  the applicant,  the unils are  operaling
without  requisite EC  and consent. There is illegal  exiraction of  ground
water for commercial purposes, in violation of Rules. It is further siated
that  vide letter dated 06.04.2018, ~CPCB directed ithe project  proponent
(PP) to obtain  requisite consent and  also directed to  take  measures
against  air  pollution, to  calibrate  OCEMS,  rectify 1TSS analyzer — and
provide ladder  for  safety  of  monitoring  personnel during manuiul
monitoring bui the said directions have not been complied.
2. Having regard to above, we consider il necessary 1o require  d
factual report in the matter from joint Committee of CPCB and State PCB. State PCB will he the
nodul agency Jor compliance. Reporr may he filed
within two months by e-mail at judicial-ngi@gov.in  preferably —in  the  form
of searchable PDF/ OCR Support PDF and not in the form of Image PDF
If on verification violations are found, the statutory regulutors  may  take

uction and put the PP (o nolice of these proceedings for their response.  if

any.
List for further consideration on 02.01,2023 ... "

Copy of the reference NGT order is annexed as annexure no. 1,

In compliance of NGT order, joint inspection of M/s Bajaj Hindusthan Limited and M/s Bajaj
Fnergy Limited at Khambhar Khera, Lakhimpur Kheri. U.P.. have been carried out durine

December 21-22, 2022 by following team members-

11, A. Nu. 691 of 2022 Rama Shankar Awasthi Vs State of UP & Ors.
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Salient observation in the light of Hon’ble NGT dircc‘lion
based on site inspection and available records of each unit ar

A) M/s Baja Hindusthan Limited (Sugar Division),

1. Dr. D. K. Son
2. Shri K. K. Chaudhary,

Kheri:

i, Regional Director, Regional Directorate. CPCB RD. Luck

now

SA, UPPCB, Regional Office. [.ucknow.

s dated 27.09.2022. recommendation
e as under.

Village Khambhar Khera Lakhimpur

A:

General Information

—_

1

Name and address of the unit

MJs Bajaj Hinduthan Limited. Khambar Khera,
Lakhimpur Kheri (UP) _ i

Sh. Avdhesh Kumar Gupta

2 Name of the Proprietor/ Contact person
~ Designation Vice President/Unit Head
Contact No. 09919660222 J———
3 Year of Comm. 2006 P——
4 Sector Private RN —
B: Water Pollution and its Control: e s .
1 Water Supply Source Tabe well -03 nos. (Avg. form Nov.. 10 2022-
Water Consumption (KLD) Dec 20, 22)
» Industrial 821.925 m*/day (Avg.)
> Domestic 751.925 m*/day
70.00 m*/day _
2 Waste Water Generation (KLD) Avg. form Nov., 10 2022- Dec 20.22)
» Industrial 482.4 m*/day
» Domestic 60.00 m*/day
3 Waste water treated (KLD) Avg. form Nov., 10 2022- Dec 20. 22)
» Industrial 311.375 m*/day
» Domestic 60.00 m*/day
4 Details of ETP ETP comprises of Bar Screen. Mechanical Oil
» ETP Description and Grease Trap. Mixing Tank. Equalization
Tank, Primary Clarifier, Anaerobic Tank.
Aeration Tank, Secondary Clarifier. Pressure
Sand Filter, Activated Carbon Filter and Sludge
Drying Beds. Flow chart annexed as annexure 8
5 Mode of disposal of treated effluent Treated effluent from ETP is collected in lagoon
with capacity 17200 m* & then used by farmers
on agriculture land.
6 Flow measuring device installed at | Electromagnetic flow meter
outlet of ETP
7 Status of Consent under the Water Act- | Valid up to 31.12.2023 ]

1974

b (I) Information regarding Ferti-irrigation 1
1 Details of treatment of effluent before | Treated through ETP e
ferti-irrigation
2 Command area for irrigation 174.85 Hectare
(Available land area)
O. A. No. 691 ol 2022 Rama Shankar Awasthi Vs State of UP & Ors
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effluent during low demand period

3 System of transportation of treated Pumps
effluent upto field.
4 Formal agreements with farmers for Yes (as reported)
using treated effluent —
5 Storage facility available for treated

01 nos. lagoon having capjac_it)_f 17200 m?

6 Quality of effluent being used for ferti-
irrigation

ETP treated effluent

Sources of Air Pollution

Boiler- 03 nos. 3 x 90 TPH)

C: Air Pollution and its Control
]
2

by

» Type of Fuel used
| » Stack details with APCS

Bagasse
Chimney height- 60 m
APCS- Wet Scrubber

—_
el

Status of Consent under the Air Act-
1981

Valid up to 31.12.2023

D: Waste Management

1 Type & Quantity of Waste Generated

ETP sludge —No information provided
Press mud — 3580 qtls/day
Boiler ash — 26.50 ton/day
Used oil- 0.099 ton/day

2 Facility of Storage/ Disposal ETP sludge-Used as manure by farmers
Press mud- Sold to vender
Boiler ash-Dispose off in low lying arca
Used oil- TSDI', Kanpur . - j
3 Disposal of waste As mentioned above . )
+ Status of Grant of authorization Valid up to 02.05.2024
Observations:

I. The unit has provided display board regarding hazardous waste generated outside the main

factory gate, on quantity and nature of hazardous chemicals being used in the plant. water

and air emissions and solid waste generated within the factory premises in compliance of

Hon’ble Supreme Court order dated 14.10.2003 in the matter of Writ petition © No.

657/1995 (Research Foundation for Science, Technology and Natural Resource Policy Vs

Union of India & Ors).

2. The unit has installed in 2006 and as per EIA notification 1994 the unit was excluded from

procedure to obtain NOC from SEIAA. Hence the unit was exempted for the NOC from

SEIAA. Notification in this regard attached as Annexure-2 for reference.

(8}

The unit has obtained the NOC from UPPCB in 2005 and 2006 for 25 Megawatt electricity

generation and 03 Megawatt electricity generation respectively through co-generation

power plant mode. The unit has valid consent under Air, Water Act and Authorization for

handling of Hazardous waste from UPPCB. Copy attached as Annexure-3 & 4 for

reference.

O. A No 691 o 2022 Rama Shankar Awasthi Vs State of UP & Ors.
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10.

s

16.

O A No 691 of 2022 Rama Shankar Awasthi Vs State of UP & Ors

. During inspec
The launder of the Primary Clarifier was not appropriately levelled.

. The unit has in

“The unit has informed th

The unit has obtained NOC from Ground Water Department, Ministry of Jal Shakti. Govl.
of Uttar Pradesh. which is valid up to 21/06/2026. Attached as Annexure-5 for reference.
The unit has 03 boilers with capacity 90 TPIH cach for power generation and utilities.
Emission from boilers is vented through combined stack ol 60 m height. Boiler is
equipped with Wet Scrubber as APCD.

During inspection it was observed that housckeeping in captive power plant arca with
respect to drainage system was not satisfactory.

During visit. it was observed that the designs of sludge drying beds are not in adequate to
manage the sludge generated during treatment.

During inspection, it was found that the unit has installed monkey ladder which is unsafe
for stack emission monitoring for the flue gas and not aligned with  the prescribed
guideline of CPCB.

The unit has infrastructure of co-generation of power of 28 MW with combination of
Sugar production. During inspection, the unit was in operation for crushing season
FY2022-23. As informed by the unit representative, the unit has started its cane crushing
on 10.11.2022 for the current crushing season (2022-23).

The unit has presently three (03) bore wells to meet its fresh water requirement.
Electromagnetic water meter is installed in each bore wells. Log book of fresh water
consumption is maintained. Copy attached as Annexure-6 for reference.

The unit has installed 01 rain water harvesting pit within premises and adopted 14.7629
hectare pond area of the nearby village with agreement from Gram Pradhan. Cop)
attached as Annexure-7 for reference.

tion, it was found that housekeeping in ETP & drainage area was not good.

stalled OCEMS at the outlet of ETP and it was informed that OCEMS is
connected with UPPCB and CPCB server. On the day of inspection. OCEMS was found

functional except pH sensor which was found non-operational due to sudden break down.

Concerned engineer has been communicated to service provider to get it repaired. Login
credentials of the OCEMES attached as Annexure-9 for reference.
at the unit has got monitored particulate matter in stack emission

and wastewater by the third party once in a year, Copy ol the report annexed as Annexure

10 for reference.
Calibration certificate of OCEMS installed for stack emission and TP is attached as

Annexure-11 for reference.
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17.

“The unit had got prepared irrigation managem

The unit has constructed a lagoon with capacity 17.200 m’ lor storage of treated cffluent.

It is informed by unit representative: treated effluent is being used by local farmers for
irrigation purpose which is transported via closed pipeline.
ent plan from National Sugar Institute.

18
Kanpur, Uttar Pradesh, India for utilization of treated waste waler in irrigation. Copy
annexed as Annexure-12 for reference.

19. The unit has installed sulphate removal system 10 remove Sulphur form cffluent and
treated effluent was goes to ETP for further treatment.

20. During inspection, it was observed that wastewatcr generated from sugar and captive
power plant from various activities i.e. washing, cleaning and process are treated through
ETP and stored in storage tank. Further it was distributed to the farmer for the usc of
irrigation in agriculture land. Sample from the outlet of ETP was collected by CPCB
Lucknow. Analysis results are presented below:

Sampling Parar_ﬁac_ﬁi““ﬁ_" N :

Location pH TSS BOD con Toiland “SAR |

(mg/l) (mg/l) (mg/l) Grease(mg/l)* | (meg/liter)

ETP Outlet | 7.44 7.37 19.4 80.4 BoL | LA

Consented 5.5- 100 30 250 10 T 26 |

condition 8.5 - - B,
*BDL- < 5 mg/|

1.1t is evident from the results that outlet of combined ETP for sugar and energy unit are
meeting with the stipulated norms with respect of consented parameter.

72 The unit has installed combined Sewage Treatment Plant (STP) for township of Energy
and Sugar unit for treatment of domestic wastewater.

B) M/s Bajaj Energy Limited, Village Khambar Khera Lakhimpur Kheri :
01 | Name of the industry & Address M/s Bajaj Energy Limited.
Village Khambhar Khera. Lakhimpur Kher
02 |Name of Contact person with | Sh. Amit Kumz_u'_{_\‘ingh M~
designation Sr. Manager- EHS
| Phone & Fax No. Mobile No.- +91-8299036795
03 | Year of Commissioning ErTha - B
O A.No 691 of 2022 Rama Shankar Awasthi Vs State of UP & Ors. Pase & of 11
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0. A No. 691 of 2022 Rama Shankar Awasthi Vs State of UP & Ors.

m‘—@gg—o?}’ of Industry Large ]
05 | Installed Capacity T2x45 MW=90MW _ -
06 | Electricity Generation & Raw material requirement e
Description Electricity Raw material requirement per KW
Generated (MW) | Coal/Coke | Ol | Water (KL) |
(KG) (KL)
/Gas
2019-20 79822 63406 ST 255194
2020-21 188082 138586 - 543920
2021-22 199934 158769 - 608884
07 | Process details 1) Coal from coal yard—> Coal Screening |
> Boiler> Ash Generation> Ash
collection
2) Boiler steam=> turbine = clectricity
generation—> steam cooling via cooling |
tower—> steam recirculation
3) Boiler flue gas=> ESP-> Stack
08 Water consumption & Wastewater generation (Avg. for FY 2021-2022)
S. No. Water Consumption | Wastewater Water
in KLLD generated Consumption
in KLD per MWH
01 Process 87.04 380.46 3.04
(DM Water) (Annual avg)
02 Cooling 4265.41
(Annual avg)
03 Domestic 28 77 L
09 Effluent Treatment facility provided & disposal details: - Yes (1000 KL.D cap. i
ETP plant)
Flow consists as below: -
a) Ash Pond Overflow Dry Ash Handling i
b) Boiler Blow Down ETP o
c) Cooling tower blow down ' . R
d) Make up water for cooling tower Beewte
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— | e) Plant Wastewater CETP
— | 1) Domestic wastewater treated in TSTPI00KLD
10 Whether ETP facilities adequate (o achicve | “Plant is not in operational.
/ standards Required infrastructure for
ETP found in order .
11 Status of consents & Authorization ( va!iﬂ;)____' “a_ AirConsent: S
31.12.2023
b. Water Consent:
31,12.2023 1
c. HW Consent.
02.03.2026
12 Fuel Consumption i
Sr. No. Type of fuel Fuel consumption (MT/KL)
2019-20 | 2020-21 2021-22 i
1 Coal 63406 138986 158769
2 Furnace Oil | 54.35 54.20 o
Details of coal being utilized: %
Year Coal Grade of % Ash % Calorifi ‘[
Consumption | €odl Sulph | ¢ Value l
ur ‘
2019-20 63406 ; ww | - m
2020-21 138986 - 31.13 - 3891 |
2021-22 158769 - 31.31 - 3878J{
13 Stack details and source emission status: Attached as Annexure-
14 Whether APCDs provided are adequate to ESP, as per report yes.
achieve standard
15 Pollution control measure adopted for Yes i P
fugitive emission control and status (near Attached as annexure
coal handling area, coal transfer point, coal
crusher, ash disposal and other plant arcas)
16 Status of HW ke i 1
H W Generated Category T Authorized | Quanti [TW stored |
Quantity y or Disposal
el
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e TIBE ' Genera | Facility
ted
I Used Oil 51 b . . |98 |BBE -
KL/Annum | KL,
7| Waste Ol Y R YT
Annum KL
3 Used ion exchange 35.2 - 1.0 150 | TSDF
residue Kg

18 | Ash Management

A) Fly Ash Generation (FY 2021-22 up to Septemﬁe_”rfﬂ_n)
50181 MT

B) Bottom ash generation/ disposal practiced
5299 MT

C) Measures taken for ash handlinchoIIection/disposal
Total 03 silo installed (02 for Fly Ash, 01 for Bottom Ash)

D) Details of silo capacity
Silo-1=200 MT
Silo-2=200 MT
Silo-3 150 MT

E) Fly Ash disposal

Observations on M/s Bajaj Energy Limited: -

1. The unit has infrastructure for production of 90 MW p
-requirement of power from UPPCL. As informed

ower using coal. During inspection.

the unit was non-operational due to non

by the unit representative, the unit get start its production as and when the UPPCL issue

production schedule.

0. A. No, 691 0f 2022 Rama Shankar Awasthi Vs State of UP & Ors. Pase ¥ ol 11
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I Brick 5299 |
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3 Low Lying 22158
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0. A. No, 691 of 2022 Rama Shankar Awasthi Vs State of UP & Ors.

The unit has obtained the NOC form SEIAA, UP for the installation of 90 MW Power
plant based on coal as fuel on July 2010. NOC attached as Annexu re-13 for reference.

The unit has obtained the NOC from SEIAA on behalf of M/s Hindusthan Limited (Sugar
Unit), Khambhar Khera but unit has changed its name on 2010 into M/s Bajaj Encrgy
Limited. Khamber Khera Lakhimpur Kheri. Letter issued from the UPPCB is attached as
annexure-14 & 15 for reference.

The unit has valid consent under Air, Water acl and Auth

Hazardous waste from UPPCB. Copy of the consent attached a

orization for handling of

s Annexure-16, 17 & 18

for reference.
The unit has obtained NOC from Ground Water Department. Ministry
of Uttar Pradesh, which is valid upto 24/07/2026. Copy attached a

of Jal Shakti. Govt.

s Annexure-19 for

reference.
The unit has presently three (03) bore wells to meet

Electromagnetic water meter 18 installed in each bore wells. Log

its fresh water requirement.

book of fresh water

consumption is maintained. Copy attached as Annexure-20 for reference.

The unit has installed one rain water harvesting pit within premises for regeneration of

ground water. Copy of the design is attached as Annexu re-21 for reference.
d dedicated shed for the

During visit, it was observed that the unit has not maintaine

storage of Hazardous chemical.

The unit has established Effluent Treatment Plant (ETP), which comprises of following:
b. Bar Screen,

Mechanical Oil and Grease Trap,

a o

Equalization Tank,

Coagulation and chemical mixing tank,
Tube settler

Filter feed tank,

T @ oo

Pressure Sand Filter,

Activated Carbon Filter and

j.  Sludge Drying Beds.

k. Treated Effluent Storage Lagoon of 8000 m? capacity

Flow chart of ETP, adequacy report and Logbook of ETP attached as Annexure-22

—a

for reference.
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0. A. No. 691 of 2022 Rama Shankar Awasthi Vs State of UP & Ors.

10. The unit has installed OCEMS at the outlet of ETP and it was informed that OCEMS is
connected with UPPCB and CPCB server. Login credentials of the OCEMES attached as
Annexure-23 for reference.

11. The unit has informed that the unit has got monitored particulate matter in stack emission
and wastewater characteristics by the third party once in a year., Copy of the report
annexed as annexure and calibration certificate of OCEMS installed for stack emission and
ETP is attached as Annexure-24 for reference.

12. The unit has installed dust separation and dust extraction system in coal handling plant
covering all the transfer points. Details of dust separation system and dust extraction
system is attached as Annexure-25 for reference.

13. The unit has developed green belt covering area of 43.724 Acre. wherein 22,024 plants
have been planted. Copy of undertaking submitted in this regard by the unit is attached as
Annexure-26 for reference.

14. The unit has installed combined Sewage Treatment Plant (STP) for township of Sugar and

Energy unit for treatment of domestic waste waler.

15. The unit has 02 boilers with capacity 190 TPH each. Emission from boilers is vented
through stack of height having 110 m.

16. The unit has installed two ESP for the dust emission control from flue gas. The ash
unitization certificate by the unit is attached as annexure-27 for reference.

17. During inspection, it was found that the unit has installed monkey ladder for flue gas
emission monitoring which is unsafe for stack emission monitoring and not aligned with
the CPCB guideline.

18. During inspection it was observed that the unit is using treated wastewaler for dust

separation system in coal handling plant and for irrigating the green belt developed by the

plant.

Conclusion and Recommendations:

Based on the observation the following recommendation are made by the Joint Commuittee.

M/s Bajaj Hindusthan Limited: -
1) The unit has to installed spiral ladder for the monitoring of fluc gas emission as pet
CPCB guideline.
2) The unit has to maintain the drainage system and cqualization tank to ensure the

compliance of norms and better efficiency of ETP.

Page Mol 11
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3) The unit has to modify the launder of clarifier tank of TP and sludge drying beds.

4) The unit has to deploy the preventive measurc (0 control the fugitive emission in

captive power plant area.

aired pH sensor which is installed on ETP outlet on priority

5) The unit has to get rep
basis and proper operational for OCMES.

6) The unit has to carryout studies for impact assessment of treated water utilization on

agriculture land and rate of ground water recharge through the pond adopted by them.

7) The unit has to developed dedicated storage shed for the storage of contaminated

drums and bags as per Hazardous Waste (Management and Transboundary

Movement), Rule 2016.

M/s Bajaj Energy Limited: -

The unit was non-operational due to non-requirement of power from UPPCL. As informed

by the unit representative, the unit will start its production when the UPPCL. will issue

production schedule.

1) The unit has to install . spiral ladder for the monitoring of fluc gas cmission as per
CPCB guideline.
2) The unit has to developed dedicated storage shed for the storage of contaminated

drums and bags as per Hazardous Waste (Management and Transboundary

Movement), Rule 2016.
\
I 13 ! \ 1'3
| 63 01|22 2N
'.l Sh. K. K. Chaudhary Dr.D. K.Soni
f SA, UPPCB, Regional Director
| RO Lucknow CPCB RD Lucknow
l
l
E
1
|
|
|
!
l
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photo gallery of M/s Bajaj Hinduthan Limited and M/s Bajaj Energy Limited in the matter of O.A. No. 691
of 2022 #“Rama Shankar Awasthi Vs State of Uttar Pradesh & Ors.”

A) M/s Bajaj Hinduthan Limited
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Launder of clarifier
is unscientific
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3) Launder of clarifier is unscientiic

4) OCMES for ETP




Seepage from Sludge drying

5) Seepage from sludge drying bed

Boiler stack

6) Boiler Stack




7) OCMES for Stack
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3)

Dust suparation system at CHP

4) Transfer point in CHP
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8) Treated effluent storage tank
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Bl Stack with monkey ladder

11) Stack with monkey ladder
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State Level Environment [iupact Assessment Authority, Uttar Prad

—

Directorate of Environment, U.P.
Dr. Bhim Rao Ambedkar Paryavaran Parisar

Vineet Khand- 1, Gomui Nagar, Lucknuw - 226 010
Phune: 91-522-2300 541, Fax:91-522-2300 543

E-mail : up.seina@yahoo.com

Ret. No]0 74 /SEACI368/2009 Date C) July, 2010

1o,
Dr. A. V. Singh,
Head (Distillery Business & EHS)
Mis Bajaj Hindusthan Ltd.,
B-i0, Sector-03,
NOIDA.

Sub: Regareing the Environmental Clearance for 80 MW Indpendent Coal based thermal
Power Plant at Village Khambarkhera, Tehsil Lakhimpur Kheri, District-Kheri, M/s
Bajaj fiiadusthan Ltd,

Dear Sir,

Please refer to your letter dated 10-06-2010 addressed to the Secretary,
Suate Leval Expert Appraisal Committee, Govt. of Uttar Pradesh, Vineet Khand-
1. Gomii Nagar, Lucknow on the subject as above. The State Level Expert
Appraisth Committee has considered your application in iis meeling dated
30/06/2010. Yhe Committee noted that terms of reference for the proposed
projeci were issued vide letter No. 37/Pary2/SEAC/368/09 dated 6th January,
2610 and letter no. 699/Parya/SEAC/368/09 dated 30-04-2010. Public Hearing
for the project was held on 24-5-2010 and the Public Hearing Report was
communicated to Directorate of. Environment through letter No.F-68143/C-
3/NOU-321/10 Dated 7.6.10. The Committee was given o understand by the
represenwtives of projeét proponents present in the meeting that:

|.  “Tle Environmental Clearance is sought for proposed 90 MW Independent
Coual based thermal Power Plant at Villege Khambarkhera, Tehsil
Lekhimpur Kheri, District-Kheri, M/s Bajaj Flindusthan Ltd,

>
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I'he total land requirement is 51 acres out of which 16.0 acres is for plan,
and machinery,25.0 acres is for green area and 10 acres is for ash pond.

I’lop()bed Water consumptxon is 6984 kld which shall be sourced from
ground water.

Coal requirement for the proposed project is 1600 M [Vday.
‘the project proposal is covered under category “1d” of the ElA
sotilication dated 14/09/06.

LBused on the recommendations of the State Level Expert Appraisal

Cummittee (meeting held on 30-06-2010) on the aforesaid project the

Stwe Level Environment Impact Assessment Authority (meeting held on

(08-G7-2010) has decided to grant the Enwrunmun il Claavance to the

praject subject to the effective implementation of all general conditions
preseribed by the Committee earlier(Annex-1) and following specific

Cuandilion:

Consent for establishment shall be obtained from U.P.Pollution Control

buuwcd and a copy shall be furnished to the SETAA, U.P. before taking up

aiiy construction activity at the site.

Cuinpliance regarding all the issues raised at the Public Hearing shall ve

ciisured and communicated.

A ostack of 110 metres height shall be provided with stack monitoring

Jwlity (sampling code ete.) for NOX and particulate matter. Exit velocity

ul ilue gases shall not be less than |5 metres per second. The data collected

stiadlr be analyzed and submitted regularly to the Ministry.

High clficiency electro-static precipitator (ESP) shall be installed to ensure

i panticulate emission does not exceed 100 mg/Nni™,

Adzzuate dust extraction and dust Separation system in dusty areas such as

i tuel “handling and ash handling points, transier arcas and other

welavrable dusty areas shall be provided.

W ater requirement of 6984 metre’ /day shall be met [rom ground water,

Mecessary prior permission for drawl of requisite quantity of ground water

[or the project shall be obtained from the competent cuthority.

Close eycle cooling system with cooling towers saall be provided.

‘Tne teated effluents conforming to the prescribed standards shall be
~eaicutated and re-used within the plant. There shall be no discharge

weena the plant houndary except during monscon for storm wates.
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11
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13.

14,

15.

16.

1

18

18,

Arrangements shall be made that effluents and storm water do i i
mixed.

A suitable sewage treatment facility shall be provided and the treated
sewage shall be used for raising green belt/plantation.

Rain water harvesting should be adopted. Central Ground Water
Authority/Board shall be consulted for finalization of appropriate rain
water harvesting technology.

Regular monitoring of ground water in and around the project area shall be
carried dut; records maintained and six-monthly reports shall be submitied
o he competent authorities.

L.eq. of noise levels emanating from turbines shall be limited to 75 dBA.
For people working in the high noise areas. Requisite protective
equipments like ear plugs/ear muffs ete shall be provided. Workers
engaged in noisy areas such as turbines, air compressors eic shall be
perindically examined to maintain audio metric record and for treatment
for any hearing loss including shifting to non-noisy/less noisy areas

Fly ash management shall be done as per fly ash notitication of Govt. of
India.

Appropriate safeguard measures to guard against fire hazards shall be
undertaken.

A green belt of adequate width and density shall be developed around the
plaaw periphery covering at least 33% of the project arce.

First aid and sanitation arrangements shall be made for the drivers and
other contract workers during construction phase.

Regular monitoring of ground level concentration of 502, NOX and
KSPM (PM10 and PM2.5) including chlorine at work zone shall be carried
oul in the impact zone and records maintained. [n addition, the new
parameters mentioned in new NAAQS should also be taken into account. If
al any stage, these levels are found to exceed the prescribed limits,
necessary control measures shall be provided immediately. The location of
the inonitoring stations and frequency of monitoring shaly be decided in
consultation with SPCB. Six-monthly reports shall be submitted to the
Gov rament of [ndia also.

A separate Environment Management Cell with qualified staff shall be set
up for implementation of the stipulated environmental saleguards.
biuil-yearly report on the status of implementation of the stipulated
conait,ons and environmental safeguards shall be submitied to the MoEL,
Govi of India/CPCB/.SPCB and to this authority.



20,
21.
22.

24,

A separate plan for the treatment of DM plant waste should be prepared.
Pluatation at the point of maximum impact should be undertaken.
Scparate funds shall be allocated for impl(.m:vnm[iem of environmental
protection measures along with item wise breakup, These costs shall be
inciuded as part of the project cost. The mmi earmarked for the
ensironmental protection measures shall not be diverted for any other
purpmes and year wise expenditure should be reported to the Govt. of
India/CPCB/SPCB and to this authority.
The project authorities shall inform regarding the date of financial closure
and [inal approval of the project by the concerned authorities 1nd the dates
ot start of land development work and commissioning of plant,
ki case of any deviation or alteration in the project proposed from those
suoniitted to this authority, a fresh Reference should be made to the
autaority to assess the adequacy of the conditions imposed and to add
adelional environmental protection measures required, if any.

ile above stipulations would be imposed among others under the water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Cuinrol of Pollution) Act, 1981, the Environmenial Protection Act 1986
it ihe rules there under, Hazardous Wastes (Management and Handling)
Ruies 1989 and its amendments, the Public Liability Insurance Act, 1991
aac its amendments.

The project proponent will have to submit approved plans and proposals
incorporating the conditions specified in the Environmental Clearance
witnin 03 months of issue of the clearance. Failing this the environmental
(‘learance shall be deemed to be cancelled.

Neuvessary statutory clearances should be obtained -.r”'l submitted before
sunt of any construction activity. In the event of the violation of the
conciion the environmental clearance shall be automatically deemed to
have been cancelled.

Tliese stipulations would be enforced among others under the provisions of
Watar' (Prevention and Control of Pollution) Act. 1974, the Air
(Przvention and Control of Pollution) Act. 1981, the Environment
(Prawection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
Nudiication. 2006 including the amendments and rules made therealfter.
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lhis is to request you to take further necessary action in matter as per
provision of Gazette Notification No. S.0. 1533(E) dated 14.9.2006 ard
send regular compliance reports to the authority as prescribed in the
aloresaid notification,

3

V)

{-BI".;;C:‘T‘::'BIHIH)
Member Sc¢eretary, SEIAA

Copy for necessary action to:

I. The Principul Secretary, Environment, U.P. Govt., Lucknow.

2. Dr. Nalini Bhatt, Director, Ministry of Environment & Forests,'Govt. of India,
Paryavuian 13havan, CGO Complex, Lodhi Road, New Demi

3. Regional Olffice, Ministry of Environment & Forests, (€entral Region), Kendriya
Bhawau, 5¢h Floor, Sector-H, Aliganj, Lucknow.

4. The Muraber-Secretary, U.P. Pollution Control Board, PICUP Bhawanr, Gomi
Nagar, Lucknow.

5. Adminisustive Officer, Directorate of Environment for monitoring & Web
Upd&lliul.. -

=

S

e
-

-

(Dr. Yashpal Singh)
Secretary, SEAC &
Director, Environment Directorale,
Govt. of U.P.
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General Conditions :

It shall be ensured that all standards related. to ambient environment: | quality and the
emission/effiuent standards as prescribed by the MoEF are strictly complicd with.

[t shall be ensured that obtain the no objection certificate from the U P pollution
control board before start of construction.

{t shall be ensured that no construction work or preparation of lund by the project
managemcnt except for securing the land is started on the project or the activity wilh
out the prior environmental clearance.

The proposéd land use shall be in accordance to the prescribed funo use. A land vse
certificate issued by the competent authority shall be obtained in this regocd,

All trees felling in the project area shall be as permitted by the {orest department under
the prescribed rules. Suitable clearance in this regard shall be obwined from the
competent authority.

Impact of drainage pattern on environment should be provided.

Surface hydrology and water regime of the project area within 10 km should be
provided.

A suitable plan for providing shelter, light and fuel, water and w-sc disposal fo
construction labour during the construction phase shall be provided «ong with the
number of proposed workers.

Measures shall be undertakén to recycle and reuse treated effluents for horticulture and
plantation. A suitable plan for waste water recycling shall be submitte .

Obtain proper permission from competent authorities regarding cnhanced traf
during and due to construction and operation of project.

Obtain necessary clearances from the competent authority on the abstraction and use
of ground water during the construction and operation phases.
Hazardous/inflammable/Explosive materials likely to be stored during the construction
and operation phases shall be as per standard procedure as presciibed under law,
Necessary clearances in this regards shall be obtained.

Solid wastes shall be suitably segregated and disposed. A separate 1.1_1 isolat
municipal waste collection center should be provided. Necessary plans should |
submeitted in this regards.

Suitable rainwater harvesting systems as per designs of groundwater department shall
be installed. Complete proposals in this regard should be submitted.

The emissions and effluents etc. from machines, Instruments and transport during
construction and operation phases should be according to the pIL.:‘,-.HLLd standards.
Necessary plans in this regard shall be submitted.

Water sprinklers and other dust control measures should be undertaken to take care of

dust generated during the construction and operation phdses. Necessary plens in this
regard shall be submitted.

Suitable noise abatement measures shall be adopted during the ccastruction and
operation phases in order to casure that the noise emissions do not violate the
prescribed ambient noise standards. Necessary plans in this regerd shull be submitied,

Separate stock piles shall be maiatained for excavated top soil and the wp soil should
be utilized for preparation of green belt.

Sewage effluents shall be kept separate from rain water collection @id storage system
and separately disposed. Other effluents should not be allowed 1o mix with domestic
effluents.
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27

28,

29

30.
31

32

33
34

35,

Je.

38.

39

Hazardous/Solid wastes gencrated during construction and operalion phases should be
disposed off as prescribed under law. Necessary clearances in this repard shall be
obtained.

Alternate te¢hnologies for solid waste disposals (like vermin-cuiture etc.) should I
used in consultation with expert organizations.

No wetland should be infringed during construction and operation phases. Any
wetland coming in the project area should be suitably rejuvenated and conserved,
Pavements shall be so constructed as to allow infiltration of surface run-off of rain
water. Fully impermeable pavements shall not be constructed. Construction of
pavements around trees shall be as per scienti fically accepted principles in arder to
provide suitable watering, aeration and nutrition to the (rec.

The Green building Concept suggested by [ndian Green Buildin. (- uncil, which is a
part of CII-Godrej GBC, shall be studied and followed as for 1+ possible,

Compliance with the safety procedures, norms and guidelines as outlined in National
Building Code 2005 shall be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use seasor
based fixtures, waterless urinals and other water saving techniques

Explore options for use of dual pipe’ plumbing for use of water with different qualities
such as municipal supply, recycled water, ground water etc.

Ensure use  of measures for reducing water demand for landscaping and using
xeriscaping, efficient irrigation equipments & controlled waterin 1 sysiems.
Make suitable provisions for using solar energy as alternative source of energy. Sola;
cnergy application should be incorporated for illumination o0 conmon areas, lighting
for gardens and street lighting in addition to provision for solar water heating, Present
a detailed report showing how much percentage of backup power (or institution can be
provided through solar encrgy so that use and polluting effecis of DG sets cun be
minimized.

Make separate provision for segregation; collection, transport and Jisposal of e-waste.
Educate citizens and other stake-holders by putting up hoardings vt different places to
create environmental awareness.

Traffic congestion near the entry and exit peints from the roads adjoining the proposed
project site must be avoided. Parking should be fully intemnzlized and no public space
should be utilized.

Prepare and present disaster management plan.

The project-proponents shall ensure that no construction activity is undertake:
obtainifig pre-environmental clearance,

A report orr the energy conservation measures confirming 10 energy conservation
norms finalize by Bureau of Energy efficiency should be prepared incorporating
details about building materials and technology, R & U Factors etc.

Fly ash should be used as building mlaleria] in the construction ag per the provision of
fly ash notification of September, 1999 and amended as on August, 2003 (The above
condition is applicable only if the project lies within 100 km of Thermal Power
Station). ¢’ '

1 wWialligud

The DG sets to be used during construction phase should use low sulphur diesel tvpe
and should conform to E.P. rules prescribed for air and noise emission sandar s
Alternate technologies to Chiorination (for disinfection of wasic waier) includ ng

methods like Ultra Violet radiation, Ozonation ete. shall be exarmined and o report
submitted with justification for selected technology

The green belt design along the periphery of the plot shall aclhicv. attenuation fuctor
conforming to the day and night noise standards prescribed for resicential land use.
The open spaces insid» the plot should be suitably landscaped and covered with
vegetation of indigenous variety.
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59
60.

61.

62.
63,

The construction of the building and the consequent increased teat i oud <hou d be
such that the micro climate of the area is not adversely affected.

The building should be designed so as to take sufficient safeguards regarding seismic
zone sensitivity.

High rise buildings should obtain clearance from aviation department or concerned
authority of

Suitable measures shall be taken to restrain the development of “nell commercial
activities or, slums in the vicinity of the complex. ‘All commercial A tivities should be
restricted to special areas earmarked for the purpose.

. It is suggested that literacy program for weaker sections of soeiety/women/adults

(including domestic help) and under privileged children could 1y provided in a forma
way.

The use of Compact Fluorescent lamps should be encouraged. A management plan (or
the safe disposal of used/damaged CFLs should be submitted.

. It shall be ensured that all Street and park lighting is solar powoered. 5075 oy e -

may be provided with dual (solar/clectrical) alternatives,

Solar water heater shall be installed to the maximum possible cupacity. Plans mav be
drawn up accordingly ad submitted with justification.

Treated efflucnts shall be maximally reused to aim for zero discharge. Where ever not
possible, a detailed management plan for disposal should be provided with quanuties
and quality of waste water.

The treated effluents should normally not be discharged into publiic sewers with
terminal treatment facilities as they adversely aflect the hydraulic capacity of STO.If
unable, necessary permission from authorities should be taken.

Construction activities including movements of vahicles should be se managad so that
no disturbance is caused to nearby residents.

All necessary statutory clearances should be obtained and submitted bafiors seart of any
construction activity and if this condition is violated the elearance, it and when given,
shall be automatically deemed to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Gouornent of Irdia
Plans may be drawn up accordingly and submitted.
The location of the STP should be such that it is away from humar [ bilition 1

does not cause problem of odor. Odorless technology options should be sxamined 1nd
a report submitted, .
The Environment Management plan should also include the break up costs on various

activities-and the management issues also so that the residents nlso oar icipate in the
implementation of the environment management plan.

Detailed plans for safe disposal of STP sludge shall be provided alcne with i e
disposal location, quantitative estimates and measures proposed.

Status of the project as on date shall be submitted along with photo b from Noek

,Seuth, West and East side facing camera and adjoining arcas should be provided,
Specific location along with dimensions with reference to STP, Parkir ¢, Open areas
and Green belt etc. should be provided on the layout plan,

The DG sets shall be so installed s0 as to conform to prescribed siack heights and
regulations and also to the noise standards as prescribed. Details shoul s subpived.,
E-Waste Managemen should be done as per MoEF guidelines.

Electrical waste should be segregated and disposed suitably s
Environmental Risk.

The use of suitably processed plastic waste in the construstion of o105 shol
considered.

Displaced persons shall bz suitably rehabilitated us per preseribed norims.
Dispensary for first aid shall be provided.

=
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6.

67.
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69,

70.

Health imp-.cts, Socio-economis impacis =i degradation 2
indices should aiso be include.d iz E.1LA. repu:g,
Safe disposal arrangement of w:svi ot Tems in Hotels

Toiletries items could be given coriplementai v 0 guests, adojiin &

Diesel generating set stacks should be monitored for CO and HC.

Gre:nd Water downstream of Rain Water Harvesting pit neucest
monitors< for bacterial contamination. Necessary Hand Pumps sho
sampting. The monitoring is to be done both in pre and post mons

shiovld be ansured,

situble measures.

to §STP should be

uld be provided for

i1, ECasons

A Sepouats elecaic meter shall be provided to monitor consumption o energy (o the

apeiaiion of sewage/efflusnt treatment in tanks.
The gresn belt shall consist of 50% trees, 25% shrubs and 25¢
norms.

Rapid ZIA stitus should be undertaken for three months during

period and the monit:iing should be as per the latest norms of Mokl
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= UTTAR PRADESH POLLUTION CONTROL BOARD
\'qrﬁg* Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 15/12/2021
140693/UPPCB/Lucknow(UPPCBRO)/CTO/air/LAKHIMPUR
KHIRI/2021
Lo,

Shri Dr. A V Singh

M/s BAJAJ ENERGY LIMITED UNIT KHAMBHARKHERA

SHARDA NAGAR ROAD, KHAMBHARKHERA, DISTT LAKHIMPUR
KHERLLAKHIMPUR KHIRIL261506

LAKHIMPUR KHIRI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. BAJAJ ENERGY LIMITED UNIT KHAMBHARKHERA

Reference Application No. 13929828 Dated : 15/12/2021

l. With reference to the application for consent for emission of air pollutants from the plant of M/s
BAJAJ ENERGY LIMITED UNIT KHAMBHARKHERA. under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions .

This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

(3]

Egr and on behalf of U.P. Pollution Control Board

FPRAMOD KUMAR AGRAWAL 29l signed by RN 00 K ACRAWAL
«Chief Environmental Officer, Circle-3, UPPCB.

IKnclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.

PRAMOD KUMAR AGRAWAL oy e aiasy i
Chief Environmental Officer, Circle-5, UPPCB.




I The consent is valid for electricity generation of Total 90 megawatt ( 2 nos. of 45 MW each).

2. This consent is valid for the current products and capacity. In Case of any change in process,
capacity enhancement etc. No Objection Certificate shall be obtained from the Board.

3. Industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Asscts+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

4. Industry shall develop green belt as per the Protocol attached with Board's office order H
16405/220/2018/02 dated 16-2-2018, which is available on Board's website- www.uppcb.com.

5. Industry shall operate and maintain installed APCS (ESP attached with the boilers of capacity 190
TPH) effectively and Stack monitoring report shall be submitted on quarterly basis.

6. The operation of industry shall be in such a manner that no any adverse impact on the environment
and public in surrounding.

7. Effective operation and maintenance of all installed air pollution control equipment shall be done
5o that emission meets the norms/standards of CPCB and industry shall be operated in such a manner
that ambient air quality should not be adversely affected.

8. With regards to the use of Pet Coke/Furnace Oil as fuel, the orders passed by the Hon'ble Supreme
Court in the Writ petition (Civil) no. 13029/1985 MC Mehta versus Union of India and others will
be applicable.

9. Noise and emission level from the DG sets installed of 2X250 KVA capacities shall remain within
the prescribed norms and the stacks and acoustic enclosure shall be properly maintained according to
the prescribed norms.

10. Air monitoring report conducted by any NABL accredited lab shall be submitted within one
month by the PP.

[l The industry shall submit the details of utilization of Fly Ash every month.

12. Ash generated from boilers shall be stored in a safe place and proper arrangement of water
sprinkling shall be done to suppress the dust particles.

I3. The industry shall ensure the proper management in all 3 Silos located near chimney to control
pollution generated due to loading and unloading of bottom at ash and fly as in vehicles/containers.

14. The industry shall follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi for utilization of fly ash notification S.0. 2804 (E) dated 03.11.2009 as
amended time to time.

I5. The industry shall be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in Eco friendly manner.

16. Arrangements for collection, Segregation, Storage, Handling and disposal of Solid Waste
including garbage shall be provided and maintained properly.

I'7. Source Emission Monitoring report and Ambient Air Quality Monitoring report from any EPA
recognized/NABL accredited Laboratory must be submitted quarterly basis.

I8. The Order issued by Hon'ble Courts/Hon'ble NGT, MOEF, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

19. Generated hazardous waste shall be stored temporarily in the factory premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

20. The industry shall comply with the provisions of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and



Transboundary Movement) Rules 2016 (Whichever is applicable).
21. If closure order is issued by CPCB or UPPCB against any defaultin_g unit, then CTO issued

earlier will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be effective from the date of issuance of

s

closure order revocation, with additional conditions mentioned in the closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

PRAMOD KUMAR AGRAWAL s SyEs sy o,
Chief Environmental Officer, Circle-5, UPPCB.



:‘;“M“‘;‘ UTTAR PRADESH POLLUTION CONTROL BOARD
' g‘lrft Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 15/12/2021
140717/ UPPCB/Lucknow(UPPCBRO)/CTO/wate
r/LAKHIMPUR KHIRI/2021

To,

Shri Dr. A V Singh

M/s BAJAJ ENERGY LIMITED UNIT KHAMBHARKHERA

SHARDA NAGAR ROAD, KHAMBHARKHERA, DISTT LAKHIMPUR
KHERLLAKHIMPUR KHIRI,261506

LAKHIMPUR KHIRI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. BAJAJ ENERGY LIMITED UNIT
KHHAMBHARKHERA

Reference Application No :13931952 Dated :15/12/2021

I For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. BAJAJ] ENERGY LIMITED
UNIT KHAMBHARKHERA is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . '

W

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

PRAMOD KUMAR AGRAWAL D e aned b o gy oRAWAL
Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.

Digitally signed by PRAMOD KUMAR
PRAMOD KUMAR Rohwts N by

AR AV ironmental GFfEeR CHrEdsS TPPCB.




U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. BAJAJ ENERGY LIMITED UNIT KHAMBHARKHERA vide

Consent Order No. 13931952/ Water

2

fad

Dated : 15/12/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Electricity generation-90
Megawatt.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge, KL/day discharge point
1 Domestic 24.0KLD - STP
2 Industrial 980.0 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

1 Oil & Grease 10 mg/l

2 COD 250 mg/l

= 3 BOD 30 mg/l
4 Total Suspended Solids 100 mg/l

. The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No Parameter Standard

e 1 Total Suspended Solids 100 mg/l
2 BOD 30 mg/I

3 COD 250 mg/l

4 Oil & Grease 10 mg/l

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.



1. The consent is valid for electricity generation of 90 megawatt.

2. This consent is valid for the current products and capacity. In case of any change in process,
capacity enhancement etc. No Objection Certificate shall be obtained from the Board.

3. The industry shall maintain and operate the ETP (capacity of 1000 KLD) properly and the treated
effluent/sewage shall be used for flushing, irrigation and gardening and shall ensure that no untreated
effluent discharged in any surface water body.

4. The treated waste water shall be utilized for the irrigation purpose, sprinkling at coal yard, ash
quenching and make up water in cooling tower and shall dispose of as MoEF and CC regulation.

5. The industry shall ensure to operate and maintain the Online Continuous Effluent Monitoring
System regularly.

6. The industry shall operate and maintain STP (capacity of 100 KLD) in such a manner so that it
can achieve the stranded specified in the notification issued by Ministry of Environment and Forest
and Climate change vide GSR 1265 (E) dated 13-10-2017 in the time period as specified in the
notification.

7. The industry shall ensure to submit treated effluent analysis report from outlet of ETP and STP
conducted by any NABL accredited lab should be submitted quarterly.

8. Polluted effluent generated from power plant unit must not be disposed outside industry premises
without proper treatment.

9. The Order issued by Hon’ble Courts/Hon’ble NGT, MoEF & CC, Central Pollution Control Board,
U.P. Pollution Control Board, shall be complied with.

10. The industry shall ensure to install Electro Magnetic Flow meter at the outlet of ETP and
maintain the logbook.

I'1. The industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed
Assets+ Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be
verified.

12. The industry shall develop green belt as per the Protocol attached with Board’s office order H
16405 /220/2018/02 dated 16-2-2018, which is available on the Board’s website- www.uppcb.com.

3
AT ) d :

13. Install Electromagnetic P L’bﬁ‘a'tgr at each point of water supply source and at effluent discharge

point and ensure to timely sehd meter reading to department on monthly basis.

14. The industry shall ensure to submit treated effluent analﬁ{;is report from STP conducted by any
NABL accredited lab within 15 days in the Board issuance this certificate.

I5. Generated hazardous waste shall be stored temporarily in the unit premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

16.. The industry shall obtain NOC from UP State Ground Water Department within 03
months and submit it to the Board, failing which this CTO shall be automatically be stand revoked.

17. The industry shall comply with the provisions of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable)

18. If closure order is issued by CPCB or UPPCB against the unit, then this CTO will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

PRAMOD KUMAR AGRAWAL pieomarsss 1assss sosso o



Issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board .

Chief Environmental Officer, Circle-5, UPPCB.
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522

~2720764 Email: Info@uppceb.com Website: www.uppch.com

Ref. No: 13700/UPPCB/Lucknow(UPPCBRO)YHWM/LAKHIMPUR KHIRI/2021

To,

M/s BAJAJ ENERGY LIMITED UNIT KHAMBHARKHERA

Sharda Nagar Road , Village-Khambharkhera

KHIRI,261506

Tehsil

:Dhaurahara

District :LAKHIMPUR KHIRI

Sub :- Authorisation issued under the provisions of Ha

Transboundary Movement) Rules, 2016

|

Dated :28/02/2021

, Lakhimpur Kheri, 261506,LAKHIMPUR

%ardous and Other Wastes (Management and

Number of authorization and date of issue 13700} and 28!‘02{2021 ;

1.

2. Reference of application (No. and date) 10990931 and 18/01/2021 .

3. MrDHARMINDER SINGH of M/s BAJAT ENERGY LIMITED UNIT
KHAMBHARKHERA is hereby granted an authorization based on the enclosed signed
inspection report for generation, collection, utilization, storage and disposal or any other use
of hazardous or other wastes or both on the premises situated at Village-Khambharkhera,
Lakhimpur Kheri .

Details of Authorisation
S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or

; L1l and 111 of these rules co-processing, etc.

Il Sch-1, Cat-5.1 (Used or spent oil) | TSDF 4.0 KL/annum

lj?. Sch-1, Cat-5.2 (Waste containing | TSDF 3.0 KL/annum

.. oil)

i3 Sch-1, Cat-3.3 (Sludge and filters | TSDF 0.5 Ton/annum

% contaminated with o1l)

4 Sch-l, Cat-33.1 (Empty TSDF 1.0 Ton/annum

barrels/containers wastes)

& Sch-1, Cat-35.2 (Spent ion TSDF 1.0 Ton/annum

' exchange resin)

|6 |Sch-l, Cat-35.3 (ETP Sludge) TSDF 3.0 Ton/annum
I.  The authorization shall be valid for a period of 02/03/2026 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

1.

any conditions that need to be imposed over and above general conditions, if any) .

A, General Conditions of Authorization -

The authorised person shall comply with the

1986, and the rules made there under .

provisions of the Environment (Protection Act,



The authorisation or its enewal gf i for i ion at th 5t of
; 5 shall be produced for inspection at the request of an officer
authorised by the State Pollution Iit:ardc prod P

3, The person authorized shaj not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except wha js permitted through this authorization .

4. Any unauthorized change iy bersonnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

3. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site apccil‘ﬂ: possible scenarios such as spillages,

leakages, fire ete. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

(3% ]

0. Tht‘ person alllhO_risc‘d shall comply with the provisions outlined in the Central Pollution
¢ ontrol Board guidelines on | mplementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardoys Waste and penalty .

Itis the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

S. The imported hazardous and other wzstes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .
9, The record of consumption and fate of the imported hazardous and other wastes shall be

maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

Il. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any :

12, Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

13, Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time . i

4. Annual return shall be filed by June 30th for the period ensuring 3Ist March of the year .
I5. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B Specific Conditions of Authorization

I. Board has issued earlier HWM authorization to the industry vide letter no.
44??,-"UPPCB/Lucknow(UPPCBRO)!HW]\:ULAKHIMPUR KHIRI/2018 dated 28.09.2018 is hereby

revoked,

2. The authorization shall be valid for a period of Five Years from the date of issue, if not suspended
or cancelled earlier.

3. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

4. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
jhcluding groundwater takes place due to activities for which authorization has been requested.



Comprehensive safety measures muyst be followed in handling of wastes and the staff must be
_ properly trained. '

3. Itis brought to your notice that ag per the order dated 14-11-2003 passed by the Hon'ble Supreme
rtin W.P. (¢) No. 657 of 1995, 1o industry covered under Hazardous and other Wastes

authorization, before its expiry o
to you, closure order shall be issued against your industry without any further notice.

6. The applicant must file returns op prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

7. In casc of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

“8. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any

other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. Itis within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.

H. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter,

12. 1t is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016,

3. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

14. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

I5. Used oil shall be sold only to recyclers registered with U.P, Pollution Control Board. The record
shall be maintained. '




16. The occupicr, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule

1.2.and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules. :

17. Details of raw material (which is Hazardous waste) and p?ﬂ?duct along with quantity shall be sent
within a month.

18. You shall become the member of any common TSDF for S.L\F. ‘which has been authorized by
UPPCB and send the stored hazardous Wwastes for final disposal tq the TSDF and report back to
U.P.P.C.B. with the required manifesto (document of proof) withi\one/three month of this letter.

19. The unit shall ensure that H.W. is regularly sent to Authorizéd common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Ruff\:s, 2016.

20. Emission from the Common/Captive incinerator stack shail meet the prescribed standards under
Environmental Protection Act. 1986. ¢

'

21. Copies of Hazardous Waste Manifest in Form-10 shall bé sent regularly to UPPCB for each
category of waste sent to TSDF/Incinerator,

22. This authorization/Registration is valid till the industry is having valid consent as per the

provisions of Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control
of Pollution) Act, 1974. - 1l e

L i
23. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.

24. The industry shall ensure renewal of agreement from TSDF before expiry date.

25. The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization, -

( Authorized Signatory )

Digitally signed by Pramod Kumar Agarwal
P ra mOd KU ma r Aga rwal Da?llr 2;;?(;13.01 :‘5:29:53 +05'30"

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Lucknow. for information and

necessary action .

Digitally signed by Pramod Kumar Agarwal
Pra mOd Kumar Agarwal Dagle: 2;;:?;3.01 TS:SO:IHUS'SD'

CEOQ/EE, I/C Cirele
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG045173
VALID FROM 25/07/2021 TO 24/07/2026

Registration No.: 202106000284

Name of the Owner DHARMINDER SINGH

Address of the Applicant Sharda Nagar Road, Village- Application Form Serial No. LMPKO0621RIN0D033
Khambharkhera, Lakhimpur Khiri

Date of Submission 12/06/2021 Specimen Signature

Company Name Bajaj Energy Limited Unit Company Address SHARDA NAGAR ROAD
Khambharkhera ,KHAMBHARKHERA ,

DIST.LAKHIMPUR

Location Particulars

District Lakhimpur Kheri Block FULBEHAD

Plot No./Khasra No. 1068 , 1069 Municipality/Corporation No

Ward No./Holding No. NIA

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of  15/12/2011

the Well

Type of well Tube Well/Boring Depth of the Well (In meter) 110.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 25.00

Operational Device Electric Motor Rate of Withdrawal (m%hr.) 180.00

Date of Energization (In Case of Electric Pump) 15M12/2011

Maximum Allowable Rate of 180.00 Maximum Allowable Running Hours Per 18.00

Withdrawal (m%hr.): Day:

Maximum Allowable Annual Extraction of Ground Water: 972000.00

Rnasﬁn for renewal of N.O.C. Validity of Existing NOC from CGWA is going to expire on 28.08.2021

e 3HLHY. & Fdisiaior &1 sRor
Against Case

I'his No-Qbjection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (3) for extraction of ground water at a
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rate not exceeding that as shown at S, (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.
Conditions

- (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

. (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.

- (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been exiracted by the said user, until the
contrary is proved. The rate of extraction of ground waler from the well as shown in item 3(k) shall not exceed to the recorded rate from water
melers

» (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands.

- (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (B) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

. registration. :

- (7) ncase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

- (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

- (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezomeler should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.

. (10) Guidelines for Installation of Piezometers and their Monitoring

- Piezomeler is a borewell tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelings for installation of piezometers
are as follows for compliance of NOC:

-+ The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6".

.« The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aguifer monitoring.

« +No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

. S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
: Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 ' ] 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

» + The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter up to two decimals.

-+ For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic waler level recorder (DWLR) with
telemetry system should be used for accuracy.

» + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

» + All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« + The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be gol analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground
Walter Department, Uttar Pradesh, for chemical analysis.

-+ A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth

* and zone tapped of piezometer/tube well for standard referencing and identification.

=+ Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.
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: (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect

during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS: .

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

iy No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m®/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore welliproduction well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ inseclicides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste walter into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
fday. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :07/04/2022

Place:Lakhimpur Kheri

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG012934
VALID FROM 25/07/2021 TO 24/07/2026

Registration No.: 202106000377

Name of the Owner DHARMINDER SINGH

Address of the Applicant Sharda Nagar Road, Village- Application Form Serial No. LMPKD621RINDO34
Khambharkhera, Lakhimpur Khiri

Date of Submission 17/06/2021 Specimen Signature

Company Name Bajaj Energy Limited Unit Company Address SHARDA NAGAR ROAD
Khambharkhera JKHAMBHARKHERA ,

DIST:LAKHIMPUR

Location Particulars

District Lakhimpur Kheri ) Block FULBEHAD

Plot No./Khasra No. 1068 , 1069 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of  15/12/2011

the Well

Type of Well Tube Well/Boring Depth of the Well (In meter) 110.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 25.00

Operational Device Electric Motor Rate of Withdrawal (m%¥/hr.) 180.00

Date of Energization (In Case of Electric Pump) 15/12/2011

Maximum Allowable Rate of 180.00 Maximum Allowable Running Hours Per 14.00

withdrawal (m*/hr.): Day:

Maximum Allowable Annual Extraction of Ground Water: 756000.00

Reason for renewal of N.O.C. Validity of Existing NOC from CGWA is going to expire on 28.08.2021

wer. 3030, & srdtelteTor s FRor

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Si. (3) for extraction of ground water at a
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rale not exceeding that as shown at S. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground
water as shown at S. (3k) and is valid subject to the observance of the conditions stated overleaf.
Conditions

- (1) In case of any change of ownership of the proposed well, fresh authorization has lo be obtained.

. (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.

- (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the

. contrary is proved. The rate of extraction of ground water from the well as shown'in item 3(k) shall not exceed to the recorded rate from water
meters

- (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (B) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.

- (7) ncase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

- (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

- Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezomelers
are as follows for compliance of NOC:

- - The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground waler is being

* withdrawn. The diameter of the piezometer should be about 4" to 6", '

.« The depth of the piezometer should be same as is case of the pumping well from which ground waler is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

-« No. of piezometers to be constructed & Type of water level menitoring mechanism shall be as per below table:

Monitiring Mechanism
. S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 -50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

-+ The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter up to two decimals.

. = For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« + The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours,

« = All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

« = The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.

« + A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.

« + Any other site-specific requirement regarding safety and access for measurement may be laken care of.

= (11) Any other condition(s) that may be imposed by the concerned Authority.
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(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

{A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest waler efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m¥d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cl)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such industries shall
be required to reduce their ground walter use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3day of ground water
and. Moniloring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as thal of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

poliute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground waler abstraction will be granted subject to the following specific
conditions:

i} In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :07/04/2022

Place:Lakhimpur Kheri

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC020026
VALID FROM 25/07/2021 TO 24/07/2026

{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202106000500

Name of the Owner DHARMINDER SINGH

Designation Unit Head Company Name Bajaj Energy
g HUAT BT ATH Limited Unit
Khambharkhera

Company Address SHARDA NAGAR ROAD KHAMBHARKHERA , Authorization Letter Download

&Y= T gl DIST:LAKHIMPUR FULEN ]

Address of the Applicant Sharda Nagar Road, Village-Khambharkhera, Lakhimpur Khiri Application Form Serial LMPKOG621NINO024
No.

Date of Submission 23/06/2021 Specimen Signature

Location Particulars

District Lakhimpur Kneri Block FULBEHAD

Plot No./Khasra No. 1068 , 1069 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Proposed Well and Pumping Device

Date of 15/04/2020

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 110.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 25.00

Operational Device Electric Motor Rate of Withdrawal 180.00

(m¥hr,)

13
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Date of Energization (In Case of Electric Pump) 15/04/2020

Maximum Allowable Rate  180.00 Maximum Allowable 7.00

of Withdrawal (m%hr.): Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: . 378000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water ata
rale nol exceeding that as shown at Sl. (3]), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

- For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rale of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« Incase of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

i"iezomeler is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
eqguipment. It is also used to take waler sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as lollows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

= No. of piezomelers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

¢ The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped

for about four to six hours.
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o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

= Any other site specific requirement regarding safety and access for measurement may be taken care of.

= Any other condition(s) that may be imposed by the concerned Authority.
- Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

- SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground waler extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government waler supply agencies are not able to supply the desired
quantity of water.

- i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

- iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FI2Cl)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Waler Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

- iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50-m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
¢lc.) shall store the harvested rain water in surface storage tanks for use in the industry.

- vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

. vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

- (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

. i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m® /day.
T'he water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :07/04/2022
Place:Lakhimpur Kheri

This certificate is electronically generated and does not require digital signature
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1. Capacity

Plant - 30 Cum + 16 Cum
Colony -20 Cum

2. Roof Top Area

Plant - 1950 Sqm + 1000 Sqm
Colony - 1200 Sgm

3. Design -
Avg. runoff co-efficient = 0.90
One hour peak intensity of rainfall = 50 mm (maximum in a day)
Design period for storage capacity = 60 Min. (1 Hr)
Theoretical volume required = Area x Intensity of rain x runoff coefficient x Design period
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16-Apr-22 30 040 | 290 | 240 | 54832.0 40.0 5793.0| 5.0 5.0 3 " . | 766 | 877 | 26 = ¥t - 7.60 857 16 & 5 3892.0 3896.7 47 |25638.31| 25757.33 119.02
| T-fpr-id ab 040 290 4 a0 SANLE (Bt SELL0 LA 52.0 ihi LI 24 .56 ) 15 I696.7 A4 iy J5757.331 F5RYA NG 13641
18-Apr-22 a2 ] 290 | 240 | 54963.0 B3.0 S414.0 Lo A0.0 e - - 166 | 867 26 - o 458 a5 15 T 3504.4 3911.1 6.7 2589354 26026.12 13257
19-Apr-22 a5 040 | 250 | 240 | 55032.0 65.0 58210 7.0 48.0 3 . | 773 ]| as2 | 28 2 124 58 7.61 843 17 | WL | 26 20 39111 3918.7 76 | 26026.12| 26163.85 137.74
20-Apr-22 a7 040 | 290 [ 240 | 55106.0 74.0 58300 9.0 52.0 - ~ | 771] 858 | 26 7.57 839 15 i 1918.7 39269 82 |26163.85| 26300.25 136.40
21-Apr-22 a5 040 | 290 | 240 | 55175.0 69.0 s837.0| 7.0 50.0 0 - | 763 ] 881 | 28 - = .67 B44 16 oy 1926.9 3934.0 7.1 | 16300.25| 26429.04 126.79
22-Api-22 46 040 | 2.30.| 240 | 55213.0 35.0 58420 50 50.0 5 = ~ | 761 BB3 | I8 ™ 2 7.65 336 8 = 3 = 39340 3938.8 45 | i6429.04| 26534.03 114.55
23-Apr-22 45 040 | 2.90 | 2.40 | 55266.0 53.0 5847.0| S50 44.0 & = — | 761] s85 | 29 = e 769 854 20 € - & 3938.8 39443 5.5 |26544.03| 2666747 123.44
24-Apr-22 48 040 | 250 | 2.40 | 55337.0 71.0 5853.0| 60 46.0 % — | 768 | 878 | 27 = o - 7.61 862 16 - 39443 39504 6.2 | 16667.47| 2679649 129.02
25-Apr-22 46 0.40 2,50 | 240 | 55406.0 69.0 58610 8.0 46.0 - - 7.70 | 880 26 762 871 15 14 & % 39504 3958.0 76 | 26796.49| 2693246 13597
26-Apr-22 EL] 040 | 290 | 240 | S5464.0 58.0 5867.0| 6.0 430 | 1000 | . w | #73] 858 | 28 - 128 = 7.59 2849 17 :: 28 3958.0 3963.8 5.8 | 26032.46| 27058.80 126.34
27-Apr-22 a5 ocao | 290 | 2.40 | 55527.0 63.0 s74.0| 7.0 40.0 o o o~ | 764] 879 | 27 = 7.68 BAT 16 = o 3963.8 39714 7.6 | 27058.80| 27193.78 134.98
28-Apr-22 50 40 | 2.90 | 2.40 | 55580.0 63.0 58830 | 9.0 40.0 = 2 .~ | 762] 873 | 28 = = 7.60 841 16 s o E 39714 3979.5 8.1 |27193.78| 2732096 127.18
29-Apr-22 40 0.40 290 | 2.40 | 55668.0 78.0 58910 3.0 40,0 = = — | 182| 8 29 - = - 7.59 841 16 - 2 — 3579.5 3967.6 8.1 | 27310.96| 27464.27 14331
30-Apr-22 40 040 | 2.90 | 2.40 | 55754.0 86.0 5899.0| 8.0 4.0 = = - |761| ®2 | B - = = 764 842 19 = o = 3967.6 3990.2 A0 | 27464.27| 2761232 148.05
1-May-22 40 .40 290 | 2.50 | 55830.0 76.0 5905.0 6.0 42.0 - & o 7.69 | 881 27 - in - 7.67 851 18 - e - 3990.2 3996.3 6.2 |27612.32| 27748.15 135.83
2-May-22 a5 0ap | 290 | 2.40 | S5885.0 55.0 5914.0 | 9.0 45.0 i % - | 758 | 874 | 28 o 7.63 843 16 = - 3996.3 A003.8 7.5 | 27748.15| 2788717 139.02
3-May-22 45 040 | 290 | 2.40 | 55956.0 71.0 59210 7.0 46.0 5 . | 770] 864 | 26 126 | 40 | 761 B840 15 = 24 10 40038 a011.4 7.6 | 27887.17| 28026.77 139,60
4-May-22 S0 040 | 290 | 2.40 | 56036.0 80.0 59290 | B0 48.0 = % _ | 762 | 88 | 28 o i " 7.57 848 17 = = 40114 4019.5 8.0 |28026.77| 28165.18 138,41
5-May-22 30 040 | 290 | 2.40 | S6097.0 610 59350 | 6.0 40.0 . o — | 766 | 890 | 27 e 2 i 7.70 862 18 - - - 40155 4025.7 63 | 78165.18| 28294.67 129.49
6-May-22 a0 040 | 290 | 240 | 56149.0 52.0 59420| 70 40.0 = = — | 767 ]| 893 | 28 = = R .72 862 18 = " - 4025.7 40316 5.9 |28194.67| 28421.40 126.73
T-May-22 a6 040 | 290 | 2.40 | 56214.0 65.0 5948.0 | 6.0 52.0 i = - | 770] 877 | 27 s 7.64 858 17 = v. 40316 A4037.7 6.1 | 28421.40| 2a554.49 133.09
8-May-22 34 040 | 290 | 2.40 | 562610 41.0 59540 | 60 34.0 n o | 77| w2 | 28 7.68 B6d4 18 - 4037.7 4432 5.6 | 28554.49| 28679.76 125.27
9:-May-22 32 0.40 2.90 | 240 | 56315.0 54.0 5959.0 5.0 29.0 - 764 | 84S 25 - - 7.56 B33 15 - ot 4043.2 40483 51 28679,76 | 28803.24 123.48
10-May-22| 44 040 | 290 | 240 | 563810 66.0 59650 | 6.0 35.0 R i - | 271] 875 | 27 = 2 = 7.66 855 16 = = = 40483 A4054.6 6.3 | 28803.24 | 2894172 138.49
11-May-22 | 52 040 | 290 | 2.40 | 56465.0 £4.0 59740| 980 54.0 = i _ | 7672 ] 878 | 29 2 130 | 36 | 768 858 18 ML 28 10 4054.6 4063.3 8.7 | 28941.72| 29080.53 138.81
12-May-22| 44 040 | 290 | 2.40 | 565480 83.0 5982.0| 8.0 40.0 = i — l775] ss | 27 I i 7.69 856 17 o - - 40633 40718 B6 | 2908053 | 79226.06 145.53
13-May-22| 42 040 | 2.90 | 2.40 | 56635.0 81.0 59910 [ 9.0 50.0 o - _ | 776 | s8s | 28 = i 7.70 858 19 = i 4071.8 4080.3 85 |29226.06| 29372.70 146.65
14-May-22 | 44 040 | 2.90 | 2.40 | 567180 83.0 59990 | 8.0 33.0 o = - | 777] 887 | 29 770 860 20 " i i 4080.3 A088.7 84 |29372.70| 2952038 147.68
15-May-22 63 040 2.90 | 2.40 | 567910 73.0 6005.0 6.0 54.0 - - — | 769 ] #55 | 26 - 7.62 Ba4 16 4088.7 40943 5.6 | 29520.38| 29661.61 141.24
16-May-22| 66 040 | 290 | 240 | 56865.0 74.0 6013.0| 80 48.0 14 T — | 767 ] 837 | 24 - e o 7.60 528 15 5 % T 4094.3 4102.8 8.5 | 29661.62| 29811.29 149.67
17-May-22| 79 040 | 2.80 | 240 | 56535.0 70.0 6018.00] 5.0 52.00 - = — | 776 883 | 27 | 200 |126.00] 7.71 859 18 mL | 2600] . 4102.8 4107.9 5.1 |2981129| 2995053 139.24
18-May-22| s7 040 | 290 | 2.40 | 570210 86.0 §027.00 9.0 56.00 ¥ o — | 7m] 8391 | 30 - . i 7.70 863 20 e - o 4107.9 4116.5 8.6 |29950.53| 3005104 100.51
19-May-22 | &0 0.40 2.90 | 240 | 57100.0 79.0 603500 8.0 60,00 | 10.00 | .. ~ | 767 ] 850 | 27 x ] 7.55 826 17 ik - i 41165 4125.1 8.6 |30051.04| 30197.07 146.03
20-May-22] 56 0.40 290 | 240 | 57190.0 0.0 6044.00] 9.0 47.00 o .~ | 70| 862 | 24 ! 7.61 849 15 il 4125.1 4133.6 85 |30197.07| 30347.04 149,97
21-May-22] 56 0.40 1290 | 240 | 572810 910 60530 | 9.0 42.0 33 " - | 7.68] 872 | 27 o 5 7.58 858 19 T o 41336 4142.1 85 | 30347.04| 30489.19 142.15
22-May-22| 60 0.40 290 | 240 | 573720 91.0 60610 | 8.0 38.0 ~ | rn| ssr | 28 L - 7.57 857 17 5 i 4142.1 41504 83 | 30489.19| 30635.75 146.56




23-May-22| 65 040 | 290 | 2.40 | 574520 80.0 6069.0| 8.0 48.0 i 768 | 843 | 29 ™ & = 7.58 831 16 = v 41504 41588 3063575 | 30776.55 140.81
24-May-22 | 68 040 | 290 | 2.40 | sys200 68.0 6077.0| 8.0 420 7276 872 | 1 i 130 | 26 | 766 848 18 28 8 4158.8 4167.2 30776.55| 30903.91 12736
25-May-22 | 60 040 | 2.80 | 2.40 | 576100 0.0 6085.0 | 8.0 52.0 & 770 | 864 | 26 7,58 84D 16 i 5 4167.2 4175.7 3090391 | 3104877 144,86
2b6-May-22 &0 0.35 2.80 | 2.30 | 577000 0.0 60940 2.0 40.0 - 7.68 | 870 24 o e B 7.62 835 14 s ==, 4175.7 4184.2 31048.77 | 31185.20 136.43
27-May-22| 64 040 | 2.80 | 2.40 [ 57762.0 62.0 61020( 8.0 410 785 892 | 1 = = 7.71 857 21 4184.2 41928 31185.20| 31325.75 140.55
28May-22| 66 03s | 280 | 2.40 | 57832.0 70.0 61100 8.0 420 785 | 892 | 30 & = | 7.74 859 21 I Bt 4192.8 42012 31325.75| 3146567 139.92
29-May-22| 17 os0 | 280 | 240 s7e17.0 85.0 61200 | 100 63.0 771 | 867 | a7 w B 7.63 576 16 o e 4201.2 4208.3 31465.67 | 31615.24 149.57
30-May-22| s0 040 | 280 | 2.40 | 57998.0 810 61270 70 43.0 769 | 872 | 26 i = 7.60 863 15 £ = i 4208.3 4215.5 31615.24 | 3174342 128.18
31-May-22 65 0.40 280 | 2.40 | 58063.0 85.0 6132.0 5.0 62.0 7.76 | 882 23 2 124 s 7.63 857 17 NIL 4 - 42155 42213 31743.42 | 31879.82 136.40
1-Jun-22 55 040 | 2.80 | 2.40 | 58175.0 1120 | 61420 100 46,0 o 772 | 863 | 27 o % & 7.65 855 16 il i i 42213 4231.0 31879.82| 3203118 151.37
2-lun-22 42 .40 280 | 2,40 | 58241.0 66.0 6149.0 7.0 40.0 - 7.74 | 886 28 - - ¥ .71 B60 17 - i, = 4231.0 4238.2 32031.19| 32158.17 127.58
3-Jun-22 60 c40 | 300 | 240 | ss319.0 78.0 6158.0| 9.0 35.0 = 767 | 890 | 27 e 7.70 855 18 = e = 4238.2 4246.9 32159.17| 32294.85 13568
4-Jun-22 68 040 | 290 | 2.40 | see05.0 86.0 61660 8D 40.0 > 772 | 8:2 | 26 - e = 7.61 852 17 = T - 4246.9 4255.2 3779485| 1243235 | 13750
5-Jun-22 50 04p | 250 | 2.40 | sea710 66.0 61750 9.0 440 768 | 873 | 27 - d 5 7.60 865 16 = “ & 4255.2 4264.0 883 |3243235| 32564.62 132.27
6-Jun-22 a5 040 | 290 | 2.40 | 58528.0 57.0 6181.0| 60 320 772 819 | 28 128 4] 7,66 872 17 3 26 £ 4264.0 4271.0 7.01 | 32564.62| 3269285 128.23
T-lun-22 43 .40 290 | 2.40 | S85BA.0 60.0 61880 7.0 asd - .70 | 876 29 - |+ 763 B66 15 - i 42710 4278.2 7.22 | 32692.85| 32787.89 95.04
8- a8 040 | 790 | 2.40 | S865A0 70.0 61950 70 530 " 764 | B47 | 28 2 7.58 A38 16 4278.2 4285.3 7.09 |32787.8%| 3291940 13152
[] 45 040 | 290 | 240 ] 587250 67.0 g2030! 80 40.0 e Il sl oy " 7.62 256 16 42852 4293.4 8.12 | 22919.40] 3301732 127.03
1 45 nan | 750 | 740 | SRAcd0 790 D 440 772 | Bas | 7 7.65 A57 17 42934 43013 784 | 3364733] smma 134.51
1ldun22 ] 41 0.40 | 290 | 2.40 | se8720 68.0 ga00| 5.0 41.0 = 7.70| 887 | 27 e - % 7.67 860 18 ’ e 43013 4309.5 822 |3313223] manis 129.57
12-lun-22 50 040 290 | 2.40 | 58936.0 64.0 6226.0 6.0 40.0 - 7.78 | 897 28 - - - 7.69 865 19 - - -1 43095 4315.0 5.48 | 33311.81| 33439.73 127.92
13-Jun-22 a3 040 290 | 140 | SE4H6.0 SO0 62310 5.0 asu = e | si 2 o o o 165 b8 15 - — e 4315.0 4320.8 5,04 | 2343973 3356302 123,29
14-Jun-32 43 040 | 290 | 240 | 58047.0 510 62360| S0 300 “ 774 | 878 | 28 - = 7.69 867 17 = 1 ! 43208 43263 5.59 |3356302| 3368580 | 12297
15-Jun-232 47 0.40 290 | 2.40 | 59092.0 45.0 6242.0 6.0 370 - 781 | 8476 27 2 136 28 .70 861 15 NIL 28 10 4326.3 43323 5.9 33685.80| 3374186 56,06
16-hun-22 48 040 | 280 | 2.40 | 59169.0 77.0 62490 7.0 9.0 7.67 | 881 | 28 % i o 7.60 472 16 s 43323 4339.6 7.3 [337a1se| 3387536 | 13350
17-un-22 52 040 | 290 | 2.40 | 592310 62.0 6256.0| 7.0 42.0 776 | 900 | 28 = - = 7.73 863 18 43396 43464 6.8 |33875.36| 3395922 121.86
18-Jun-22 a5 oa0 | 290 | 240 | 592900 59.0 62610] 5.0 40.0 780 | 83 | 29 5 = 1 B46 17 .. o 4346.4 43528 64 | 33999.22] 3412037 122.15
19-lun-22 40 040 | 290 | 240 | 593350 49.0 62660| 5.0 40.0 785 | 906 | 27 7.76 874 | 16 | . = = 43528 4358.4 56 | 3412137| 3824045 119.08
0dun-22 | 28 | 040 | 290 | 240 | 593940 | 50 | e2710| 50 | 30 778 | 952 | 28 | . e | = | 70| 941 | 18 | . | = | - | 4364 | 4336 | 5.2 |3424045| 3436205 | lalel
21Jun-22 | 42 | 040 | 290 | 240 | 594500 | 560 | 62770| 60 | 480 780 | e8s | 27 | .. o T TR B 43636 | 43695 | 59 |3436205| 3428489 | 12283
22-Jun-22 40 040 | 2390 | 240 | 59516.0 66.0 62840 70 45.0 7.84 ] 903 | 28 o - 0 7.78 880 16 = 4369.5 43762 67 | 314s4.89] 34513.07 128.18
23-jun-22 50 040 | 290 | 240 | seses.0 6.0 62920 | 80 0.0 70| s | 26 = 130 7.90 863 17 = 25 = 4376.2 43836 74 | 3613.07| 3473891 125.84
24-Jun-22 a4 040 | 290 | 240 | 59657.0 72.0 62990 70 4L0 o 7.77 | #80 | 27 7.92 B65 17 = = - 4383.6 4390.5 6.9 | 3473891 34859.08 12017
25-jun-22 54 a40 | 290 | 240 | 59725.0 68.0 63090 | 100 40.0 = 781 | 939 | 28 o = &= 7.1 929 18 = = o 43905 4397.3 68 | 34850.08| 3498421 125.13
26-Jun-22 50 040 | 290 | 2.40 | 59787.0 62.0 63140| 50 5.0 3 779 | 9 | 27 S = e 7711 868 13 " = 4397.3 4405.6 83 | 34982.71] 35116.05 13185
27-Jun-22 54 035 | 290 | 240 | 598820 95.0 63220| 80 s0.0 | 20.00 768 | 883 | 29 = - 5 7.65 865 17 < 2 2 44056 44147 8.6 | 35116.05| 35247.82 13177
28-Jun-22 50 035 | 290 | 230 | s9962.0 80.0 63300 B0 50.0 781 | 902 | 27 7.78 878 16 = " V% 4414.2 4421.4 7.2 | 3s247.82| 35371.22 129.40
29-Jun-22 45 0.40 4.90 | 2.40 | 600380 76.0 6338.0 8.0 40.0 - 7.71| 948 29 e o = 7.65 923 18 - e 4ai1a 4429.9 B.6 3537722 | 35500.75 132.53
30-jun-22 56 040 2.90 | 2.40 | 60118.0 £0.0 6347.0 9.0 54.0 = 7,75 | 946 27 - = i 7.68 919 16 - i 44329.9 4438.5 B5 35509.75| 35647.88 138,13
1-Jul-22 50 040 | 290 | 240 | 60189.0 71.0 6355.0 8.0 60.0 i 782 | 888 | 29 e e A, 7.74 879 0 o b 4438.5 A446.9 6.4 | 35647.88| 35783.51 135,63
2-Jul-22 54 040 | 290 | 2.40 | 60275.0 86.0 6363.0| 8.0 420 . 772 | 874 | 27 2 128 | 2 7.66 862 17 | M| 28 14 444569 4455.4 85 |3s783s1| 3591646 | 13295
3-Jul-22 56 040 | 290 | 240 | 50335.0 60.0 63720 9.0 54.0 = 7.78 | 881 | 29 = 767 866 19 = = 4455.4 4464.0 8.6 |35916.46| 3604817 13171
A-Jul-22 70 040 | 290 | 240 | 604240 85.0 63800 8.0 50.0 =L 782 ere | 27 = = 759 BE1 16 = = 4164.0 44725 85 | 3e04817| 3618582 137,65
S-lul-22 66 0.40 290 | 2.40 | 604910 67.0 6389.0 9.0 54.0 - 172 | 882 29 - v = 766 BES 17 5 44725 44811 8.6 36185.82 | 3631893 133.11
6-Jul-22 58 0.40 290 | 2.40 | GOS86.0 95.0 63980 | 9.0 38.0 i 781 | 928 | 31 e iz = 7.76 921 19 44811 44897 85 | 36318.93| 36461.09 142.15
7-Jul-22 50 040 | 2.90 | 2.40 | 60666.0 80.0 6407.0| 9.0 40.0 = BBG | 28 o 7.65 854 17 % 4489,7 44995 5,9 | 36461.09| 36589.77 128,68
8-Jul-22 55 oa0 | 290 | 240 | 607450 79.0 64160 | 9.0 45.0 A 904 | 30 & 774 874 19 = D 4499.5 A508.5 9.0 | 38588,77| 36730.92 141.15
9-Jul-22 56 040 | 290 | 240 | s0807.0 62.0 64240 80 38.0 e mes | 27 2 136 A 866 16 26 4 A508.5 4516.7 82 |3673092| 36869.12 138.20
10-jul-22 63 0.40 250 | 240 | GOB68.0 6L0 64310 7.0 S0.0 - BSE 28 e, o = 856 18 & = A516.7 4524.8 8.1 36869.12| 36986.28 117.16
11-Jul-22 65 040 | 290 | 2.40 | 609500 8.0 64390 | 80 53.0 = 862 | 26 = 5 = .n 856 16 i 45248 4535.7 109 | 36986.28| 37128.96 142.68
12-1ul-22 54 0.40 290 | 240 | 610200 70.0 6448.0 9.0 50.0 3 B87 28 o & 7.63 B&S 17 - i 4535.7 45452 9.4 37128.96( 37276.84 147.88
13-Jul-22 50 0.40 290 | 240 | 61074.0 54.0 GAST.0 5.0 50,0 - 907 3o i 774 873 19 - - e A525.2 4553.7 86 3727684 | 3741326 136.42
14-Jul-22 60 0,40 2,80 | 2.40 | 61146.0 72.0 £463.0 6.0 40.0 " 837 | 28 s 7.66 BS54 17 T 4553.7 A4560.3 66 |37413.26| 3755019 136,93
15-Jul-22 45 0.40 2490 | 240 | 612210 6472.0 9.0 40.0 BaY 29 762 B55 16 - - W 4560.3 4568.8 B4 37550.19 | 376B7.76 137.57
16-Jul-22 50 0.40 2.90 | 240 | 61297.0 6480.0 8.0 45.0 - B64a 6 ol ’L ' 1.70 BS1 15 o . A568.8 4577.4 86 37687.76| 1783227 144.51
17-Jul-22 53 a40 | 290 | 240 | 613760 64890 | 9.0 45.0 ™ 873 | 28 2 132 | 46 | .72 858 17 | | 24 14 4577.4 A585.8 84 |3rsazar| emana| 14247
18-Jul-22 58 040 | 290 | 240 | 614540 64970 80 44.0 866 | 26 - 7.68 854 16 - i = 4585.8 45937 80 [3r97a7a| 3m2337 | 14863
19-jul-23 54 040 2.90 | 2.40 | 61528.0 6505.0 B.0 420 - 540 28 - - - 1.73 932 18 - - - 45931.7 4501.9 8.2 38123.37| 38265.08 14171
20-Jul-22 20 040 | 290 | 240 | 61609.0 #1.0 65130 80 36.0 879 | 28 = - 5 7.68 870 16 £ . 4601.9 4609.9 8.0 | 38265.08| 38406.01 140.93
21-Jut-22 55 040 | 290 | 2.40 | 61694.0 85.0 65210 80 45.0 877 | 29 - i = R 863 17 4609.9 a617.7 7.8 |3sq0601| 3855477 | 14876
22-Jul-22 50 0.40 290 | 240 | 61763.0 69.0 B530.0 9.0 4o 923 a7 .- 112 G903 17 - = 4617.7 4626.2 B4 38554.77| 38589.73 134.97
23-bul-22 58 040 | 250 | 2.40 | 51835.0 72.0 65370 70 38.0 892 | a8 T = 7.1 B84 18 = = 4626.2 46346 84 | 38689.73| 3883649 | 14676
24-lul-22 55 0.40 290 | 2.40 | 61914.0 79.0 6546.0 9.0 45.0 904 29 o T F 763 860 7 - - = 46346 4643.0 85 38836.49| 38972.72 141.23
25-Jul-22 80 040 | 290 | 240 | 613450 31.0 65480 2.0 40.0 a8 | 27 2 140 o .73 836 18 mL | 32 4643.0 4645.0 20 |38977.72| 39076.76 99.04




26-Jul-22 92 od0 | 290 61985.0 40.0 ess3.0] so 50.00 = ~ | 78a] 95 | 29 o s 7.76 877 19 = i 4643.7 47 |39076.76] 39204 56 127.80
27-1ul-22 55 040 | 290 62055.0 70.0 65610 | 80 45.0 - 723 | 904 | 30 7.67 870 14 i = = 46584 8.7 |39204.56| 3934853 143.97
28-Jul-22 50 0.40 .90 62125.0 70.0 6570.0 9.0 40.0 ~ e 7.78 | 8B4 28 i 7.73 BEO 16 ] 0 g 4667.0 B.6 39348.53| 39493.35 144.82
29-jul-22 54 040 | 290 62197.0 72.0 6579.0| 9.0 420 - . | 280 039 | 29 2 7.75 930 17 z & A675.2 8.2 | 3949335 39636.83 143,48
30-Jul-22 &0 0.40 2.90 62271.0 75.0 6587.0 B0 340 = - 7.79 | B398 28 e 7.74 BE7 16 i, 2 a 4683.5 8.3 39636.83 | 39781.57 144.74
31-Jul-22 55 0.40 2.90 62343.0 7.0 6595.0 8.0 40.0 | 20000 - 769 | 904 3 - - 7.63 BGT 17 - A691.8 83 39781.57| 39919.73 134.16
1-Aug-22 60 o0 | 280 62407.0 64.0 66020[ 7.0 42.0 Al . | 278| 833 | 28 3 = .72 926 18 o & o 4698.2 64 | 39919,73| 40058.46 138.73
2-Aug-22 78 040 2.90 624770 70,0 6610.0 8.0 44.0 o 784 | 924 | 30 136 56 774 914 18 NIL 28 2 A706.7 85 |40058.46| 40205.47 147.01
3-Aug-22 7o 0.40 2.90 62556.0 79.0 6619.0 9.0 460 - o 786 | 934 28 o 7.78 922 19 - - 4715.3 8.6 | 4020547| 40351.08 145.61
4-Aug-22 60 040 | 230 62622.0 73.0 66260| 7.0 450 - 7273 | 898 | 29 - i 7.65 866 17 4723.0 7.7 | 403s1.08] 4049369 | 142.61
5-Aug-22 60 0.40 2.90 627200 91.0 6635.0| 9.0 46,0 - . | 780 868 | 27 = 7.75 861 15 = 47315 85 | 40493.69| 40648 47 154.78
6-Aug-22 50 040 | 290 62790.00 70,0 66420 | 7.0 45.0 L - | 732] 896 | 29 ,. - 7.65 872 1Y v e 4739.0 7.5 | 40648.47| 40787.11 138.64
7-Aug-22 70 0.35 .80 62843.00 53.0 5651.0 2.0 30.0 - - 7.85 | 942 7 b - 7.89 924 14 = i 4747.0 8.0 |40787.11| 40919.60 132.49
8-Aug-22 65 040 | 230 62925.00 82.0 66580 | 7.0 43.0 . | 782] 897 | 29 = o 1,75 813 17 & e 4754.9 7.5 |aps19.60| 4108264 163.04
9-Aug-22 a2 0.40 2.90 62982.00 57.0 66640| 60 40.0 775 | 899 | 3 132 = 7.72 872 19 ML 26 o 47604 5.5 |41082.64| 41196.67 114.03
10-Aug-22 54 0.40 2.90 63041.00 59.0 6671.0 1.0 40.0 &5 o 7.78 | 900 28 = - .72 885 1B sor - = 4767.9 7.5 41196,67 | 41329.85 133.18
11-Aug-32 | 56 040 | 290 | 240 | 63109.00 GR.0 GEA0O| 9.0 66.0 7E1 | #98 | 28 = 7.7 887 17 i 4776.2 83 |41329.85| 4146960 | 13975
12Aug22 | S0 0.40 | 290 | 240 | e3174.00 £5.0 eceio | 80 §5.0 = NEOESED 7.78 2 19 = 4784.0 72 | a186960] 2151690 147.30
_a,b:n.vu £l nan 790 740 § h3735.00 (ARt BR9Z.0 40 EET) 7R [ai 6 T CrL) 16 a7Ra.T 4.7 2181A 80 AT7IT TR 11088
14-Aug-22 | 44 040 | 290 | 240 | c3284.00 45.0 €599.0( 7 48.0 ~ | 787] 988 | 28 A = 7.82 77 13 = 47955 68 | 41727.78] 4186250 13471
15-Aug-22 | S5 0.35 280 | 2.35 | 63345.00 610 67050 | 6.0 40.0 = 7.78 | 1034 | 32 i - 7.86 | 1022 18 - 4802.1 6.6 | 41862.50| 4199145 128.96
lb-Aug-22 S0 .40 290 | 240 | b3406.00 B1.0 B/13.0 8.0 45.0 & i P82 | 944 £ 140 - g S 19 NIL £ ) 48102 8.1 | 4199L.45] 4213L70 140.25
17-Aug-22 | 45 040 | 2.80 | 240 | 63473.00 67.0 67200 70 40.0 = w |27)] 80 | 28 = 769 | 863 17 = = 3 4817.0 68 |42131.70] 4226790 | 13620
18-Aug-22 | S50 040 | 290 | 240 | 63557.00 24.0 6/280| 80 50.0 i . | 2e6| 917 | 29 w = 7.80 | 89 19 = % = 48248 7.8 |a2267.90] 4241140 | 14350
19-Aug-22 | 50 040 | 290 | 2.40 | 6362100 64.0 67360| 80 450 | 2000 w | 773 30 769 | 81 18 = = = 48325 7.7 | 42411.40] 4255548 | 14408
20-Aug-22 | 50 040 | 290 | 2.40 | 63689.00 66.0 67450 | 9.0 40.0 i w | 7.84 3 = 780 | 894 20 = 4R40.8 8.3 | 42555.48| 4270123 145.75
21-Aug-22 | sS4 o040 | 290 | 240 | 63764.00 75.0 61520 70 420 7.90 3z . = 7.83 888 21 - = 4849.0 81 |42701.23] 42842.14 140,91
22-Avg-12 54 040 | 290 | 240 | 63838.00 74.0 6760.0| &0 54.0 7.80 29 — | 782 | 8m 17 0 | 48574 | 85 | 42842.14| 42982.18 140,08
3Auga2 | 53 | o040 | 290 | 240 |e391400| 760 |6680| 80 | 420 | . | 7.8 3 136 | 54 | 764 | 895 | 19 | WL 1 | 48574 | 85

20-Aug-22 | 64 040 | 290 | 240 |6399300] 790 |errso] 70 | seo | _ | 27 T T e = 0 = i WwnT | ss ¥
S Aug22] se 040 | 290 | 2.50 | s4037.00 44.0 s7820| 7.0 §5.0 5 w | 724 28 - 7.77 886 19 3 s 71, a879.1 7.4 |a3z272.84] 4340033 13150
26-Aug-22 55 40 | 290 | 240 | esr030 66.0 &rmoo| 8o 50.0 i .02 30 = 5 7.69 866 18 = = & 42791 48875 83 |43404.33] 4354772 1434
27-Aug-22 50 0.40 2.90 | 240 | 641700 7.0 6798.0 8.0 40.0 - - 7.85 31 o T.80 892 20 o = AB8T.5 A895.7 8.2 43547.74| 4368369 135.95
28-Aug-22 45 0.40 2.90 | 240 | 64239.0 69.0 6805.0 7.0 45.0 - = 7.90 | 923 30 ki ™ 7.83 B35 21 - v & 48957 49031 7.5 43683.69| 43826.04 14235
29-Mg-22| 6o 040 | 290 | 240 43060 67.0 es120| 70 400 = —~ | 77| a2 | 22 B = 7,70 B57 18 i = = 4903.1 4909.9 68 |43s26.04| 4397370 147.66
30-Aug-22 | 70 040 | 290 | 240 | 6a372.0 66.0 68200 | 80 52.0 e w | 783 | 981 | a7 & G 7.76 941 16 = - 4909.9 49175 75 |43973.70| 4s11900 [ 14530
31-Aug-22 | 62 040 | 290 | 240 | sa434.0 62.0 68280 | B0 56.0 i —~ | 276 | 8sas | 26 s 5 7.71 876 15 = = = 4917.5 4925.3 7.9 | 44119.00| 44266.35 147.35
1-5ep-22 45 0.35 2,80 | 2.20 | 645010 67.0 6335.0 7.0 40.0 - (s 523 30 i i 7.82 911 18 - 411 k. 4925.3 4933.2 7.9 | 44266.35| 43413.04 146.69
2-5ep-22 50 0.40 2.80 | 2,30 | GASTLO 0.0 68440 9.0 45.0 - 504 32 142 - 7.78 BET 20 HIL 32 L 4933.2 43416 84 | 44213.04| 2356054 14750
3-5ep-22 &0 0.40 290 | 2.40 | 64642.0 7.0 6852.0 B0 40.0 927 29 i 7.66 S08 18 - J - 49416 4949.9 8.3 445560.54| 44713.77 153.23
4-5ep-22 68 040 | 290 | 240 | 64715.0 73.0 68600 | 8.0 54,0 i 882 | 27 & i 7.70 B57 17 = 3 =z 4943.9 4958.2 83 | a4713.77| 4486175 147.98
5-5ep-22 66 o040 | 290 | 240 | sa789.0 74.0 6867.0| 70 480 906 | 31 = = 7.82 £35 19 = = = 4958.2 4965.3 7.0 |aass175| 4501439 | 15264
E&-Sep-22 64 0.40 2.80 | 240 | 64856.0 7.0 6876.0 9.0 62.0 878 28 % = 192 870 17 - o i 4965.3 4973.7 8.5 A5014,39] 15160.36 115.97
7-5ep-22 2 0.40 2.90 | 2.40 | 64926.0 70.0 GBE4.0 a0 68.0 = = B28 30 = - 1.68 812 18 - - - 49737 4982.2 " &5 45160.36 | 45302.51 14215
B-Sep-22 55 0.40 280 | 230 | 649940 68.0 68920 a0 50.0 879 28 - o 7.73 B62 17 - i - 4982.2 4990.3 8.1 45302.51| 45458.36 155.85
9-5ep-22 60 0.40 2,90 | 240 | 65064.0 0.0 6899.0 7.0 55.0 S06 30 - 7.81 B34 19 = o - 4990.3 4997.7 74 A5458.36 | 45602.72 144.36
10-5ep-22 | s8 040 | 290 | 240 | 651340 70.0 69070| 40 62.0 888 | 27 e & 7.79 877 15 = 5 = 4997.7 5005.1 7.4 |ase02.72| 4574451 14189
11-5ep-22 60 0.40 2.90 | 2.40 | 65208.0 74.0 6915.0 an 56.0 s BA2 29 152 48 7.68 822 18 NIL 32 16 5005.1 5013.2 8.1 45744.61| 45891.29 146.68
12-Sep-22 55 0.40 2.80 | 240 | 652810 2.0 6922.0 7.0 50.0 - - 830 27 = = 7.72 865 17 - - = 5013.2 50204 1.2 45891.29] 46032.15 140.86
13-5ep-22 50 0.40 2.90 | 240 | 65346.0 65.0 6930.0 8.0 45.0 > 912 | 30 o 2l 7.68 902 19 ih s 50204 50285 8.1 |46032.15| 46177.23 145,08
14-5ep-22 55 040 | 290 | 240 | 654160 0.0 6938.0 | 80 s0.0 | 2000 T a99 | 32 o = 7.82 889 20 o 50285 50368 83 |46177.23| 4632089 143.66
15-5ep-22 73 0.40 290 | 240 | 65486.0 70.0 6946.0 80 58.0 - 542 28 [ - 1.74 527 17 - — - 5035.8 5044.4 7.6 46320.89| 46470.2% 149.40
16-5ep-22 70 040 | 290 | 240 | 65546.0 60.0 6955.0 [ 9.0 60.0 894 | 29 o 7.69 886 19 4 = " 5044.4 5062.4 8.0 |46470.29] 46576.43 106.20
17-5ep-22 | &2 040 | 290 | 240 | 656080 62.0 69610 | 6.0 58.0 5 = 919 | 3 - o 777 310 20 2 e Iy 5052.4 5060.0 76 | 46576.49| 4665591 7942
18-Sep-22 70 0.40 2.90 | 2.40 | 65667.0 59.0 6956.0 7.0 48.0 " 854 28 148 7.71 832 17 NIL 28 i 5060.0 5067.7 7.7 AGB55.91| 46792.25 136,34
19-5ep-22 72 040 | 290 | 2.40 | 657310 64.0 69750 7.0 54.0 & 860 | 29 = > .7 838 18 s - - 5067.7 50741 64 |46792.25| 4632951 137.36
20-5ep-22 | 6B 040 | 250 | 240 | €5800.0 69.0 69830 80 62.0 82 | 27 = x .71 BES 17 = = = 5074,1 S082.4 82 |46920.61| 47066.99 137.38
21-5ep-22 | &8 040 | 250 | 240 | 65866.0 6.0 62900| 70 54,0 846 | 27 = = 7.75 839 16 = - 5082 4 50902 78 |aros6.99| 4721115 13416
22-5ep-22 60 040 280 | 2.40 | 65938.0 72.0 6398.0 B.O 60.0 - . 894 29 - 7.68 883 18 - - e 5090.2 5093.6 3.4 47211.15| 47357.68 146.53
23-5ep22 | 65 040 | 280 | 250 | ss0or.0 63.0 70060 | 8O 60,0 " 864 | 28 e 7.7 853 19 = 5 50936 51008 72 |arisieal 4743951 141.83
24-5ep-22 70 040 | 290 | 240 | 660710 64.0 7013.0| 7.0 60,0 883 | 29 i 5 1.75 874 17 z o = 51008 5108.2 74 |47as951| 4761396 114.45
25-5ep-22 72 .40 2.90 | 2.40 | 66139.0 68.0 7021.0 80 62.0 - - 368 30 154 a 7.76 862 18 NIL 30 it 5108.2 5115.9 7.8 47613.96 | 4777345 159.49
26-50p-22 B0 0.40 3.00 | 240 | 66202.0 63.0 J027.0 6.0 65.0 - B96 3z - 7.69 882 21 - - = 51159 5116.0 0.1 47773.45| 4790323 129.78
27-5ep-22 67 0.40 290 | 240 | 66270.0 68.0 7034.0 7.0 60.0 = 864 | 29 o h 7.75 855 19 = - i 5116.0 5116.0 0.0 |47903.23| 48073.32 170.09




28-5ep-22 66 290 | 2.40 | 66339.0 69.0 7042.0 8.0 56.0 7.82 | 453 27 " - v 7.7 B39 16 - - - 5116.0 5116.0 0.0 | 48073.32| 48206.63 133.31
29-5ep-22 70 300 | 240 | 66338.0 59.0 7050.0 | 8.0 64.0 778| #sa | 28 2 152 | s2 i79 | sar 17 | W | 32 18 5116.0 5116.1 0.0 |a820663| 4834367 | 13708
30-5ep-22 | 68 3,00 | 2.40 | seass.0 67.0 70580 80 58.0 = 783 | 862 | 29 = = = 7.75 851 19 = 5116.1 51161 0.0 |4834367| 4845315 | 149.48
1-Oct-22 64 3.00 | 2,40 | 66528.0 £3.0 T065.0 1.0 520 o | 7.79 | 843 27 - s - 1.73 34 16 s - o 5116.1 5123.0 6.9 A8493.15| 4864470 151.55
2-Oct-32 68 3.00 | 2.40 | 6E5960 68.0 70730 80 62.0 % 783 | #e1 | 29 . 775 851 19 = > 5123.0 5130,7 7.7 |a8s6aa 70| as7amos | 14335
3-Oct-22 70 2.90 | 2.40 | 666610 65.0 T081.0 8.0 60.0 - 7.77 | 859 28 - = 1.75 846 7 - - - 5130.7 5138.8 8.1 4B788.05| 48929.74 141.69
4-0ct-22 65 3.00 | 2.50 | 66729.0 68.0 7082.0 | B0 55.0 = 782 | .13 | 29 - 7.79 879 19 = 5 5138.8 5146.2 7.4 | au929.74| 49067.72 137.98
5-Oct-22 60 2.90 | 2.50 | 667930 64.0 70960 | 7.0 50.0 = 775| 890 | 30 o 7.70 283 18 = 5146.2 5153.3 68 |asoe7.72| 4922188 | 15418
6-Oct-22 55 3.00 | 2.40 | 668560 63.0 7103.0 7.0 50.0 7.84 | BID 28 3 56 .76 860 19 a6 20 5153.3 5160.4 7.0 | 49221.88| 4937297 151.09
7-Oct-22 70 2.90 | 2.40 | 66917.0 610 7108.0 5.0 5.0 7.78 | 910 29 = - = 7.72 880 17 = - 5160.4 5165.2 B.O | 4937297 49501.65 138.69
8-Oct-22 65 290 | 2.50 | 669930 76.0 71160 80 55.0 - 783 | 872 | 30 - = = 7.76 | ass 15 = & = 5165.2 5173.3 6.0 |49587.23| 1958723 85.57
9-Oct-22 70 290 | 2.40 | s70560 63,0 71240 80 62.0 o 857 | 31 = o = 7.69 847 20 o s 51733 51808 7.5 | a9s87.23] 4semmas 101.11
10-0ct-22 64 2.50 | 2.40 | 671250 69.0 71320 | 80 62.0 & 877 | 28 i = o 7.74 866 18 = - - 5180.8 5188.0 7.2 | 49685.35| 4983446 | 14611
11-Oct-22 68 0.40 2.90 | 2.40 | 671920 67.0 71400 | &0 60.0 872 | 30 “ 7 .73 BS6 19 i = = 5188.0 51955 7.5 | 49834.46| 49986.45 151.99
12-Oct-22 70 040 | 290 | 2.40 | 672630 71.0 7148.0| 8.0 60.0 g0 | 28 1 142 7.74 856 19 [ mie | 30 5195.5 52033 7.7 |49985.45| 5013003 | 14358
13-Oct-22 70 040 | 280 | 240 | 67327.0 64.0 7156.0| 80 64.0 857 | 27 o i & 7,70 847 17 E: i = 5203.3 52111 7.0 |so13n03| se273za | 14378
14-0c1-22 68 040 | 300 | 7240 | 673960 69.0 71630 7.0 62.0 782 | Be0 | 30 2 S 7.76 R46 18 T % 52111 5213.0 79 |s027379| 5041316 139.37
15-0ct-22 68 .40 2.90 | 2.40 | 674630 61.0 7170 20 62.0 7.76 | 876 2 - = e .69 870 17 2 it §219.0 52127.0 80 §50413.16] 5056042 147.26
16-00i-27 56 0.an 790 | 740 | 675310 BA.0 FiT340 A0 B0 782 | B63 7 77 BS6 16 5327.0 5234.5 B | 50560471 50707 48 147 06
17-0ct-22 60 040 | 290 | 2.40 | s76000 69.0 7187.0| 8.0 55.0 787 | gs0 | 29 = 7.80 869 13 = 52349 5242.8 7.9 | 5670248 5084652 144,08
18-Oct-22 65 040 | 280 | 2.50 | 67680.0 20.0 71950 &0 45.0 = 777 | 915 | 30 = = = 7.74 882 13 e 5 = 5242.8 5251.3 8.5 |sosa6s2| 5099572 | 14920
19-Oct-22 2 .40 290 | a0 | &7 480 6H.0 faia.0 9.0 600 - 784 | 876 28 3 154 3 8 B68 20 NIL 34 - 54513 5259.7 B4 SUSSS. 72 | S1065.88 016
20-Oct-22 65 040 | 280 | 2.40 | 67826.0 78.0 72100 60 55.0 i 773 | #90 | 30 &= = 5 7.70 876 19 = = % 5259.7 52662 6.4 |51065.88| 51191.16 | 12528
21-Oct-22 62 0.40 2.90 | 240 | 678%34.0 68.0 72180 80 62.0 - 7.79 | 867 I8 - - [ 774 861 17 oa o - 5266.2 5274.3 B.1 51191.16| 51334.55 143.39
22-0ct-22 60 040 | 290 | 240 | 679490 55.0 72240 6.0 50.0 i 7.74 | 858 | 29 5 = = 71.67 852 18 a S e 5274.3 52818 75 |5133455] s1463n 126.66
23-Oct-22 62 0.40 2.90 | 240 | 680310 B0 7232.0 8.0 48.0 s 7.78 | 854 28 = e - 7.69 843 17 s iz 52818 5289.8 8.1 51463.21| 51551.78- 88.57
24-Oct-22 46 040 | 290 | 240 | ssos10 50.0 7238.0| 60 60.0 784 | 867 | 29 i 7.72 851 19 5289.8 5295.4 56 | 51551.78] 51651.84 100.06
25-Oct-22 60 040 | 250 | 240 | 681230 42.0 72460 8.0 62.0 | 20.00 7.76 | #75 | 28 i 77 268 17 5 7 = 5295.4 53035 8.1 |51651.84) 5177458 122.74
26-0ct-22 | 66 | 0a0 | 290 | 240 | 661880 | 650 | 72500| 50 | 420 | . 781 863 | 27 | 2 | 148 | 52 | 275 | 858 | 16 | mw | 32 | 1a | 53055 | 53081 | 46 |Si77458| 5183347 | sese
270ct22| 60 | oao | 280 | 240 682290 | 410 | 72560]| 50 | 400 785 | 890 | 30 ~ | 7s2 | e | 10 3 53081 | 53134 53 |51833.17] 5194652 | 11335
28-Oct-22 75 0.40 290 | 240 | 682510 22.0 7259.0 3.0 45.0 - 778 | 881 | 27 v o 7.74 872 18 i 8 5 53134 5316.4 3.0 | 5194652| 52040.69 94,17
29-Oct-22 60 040 | 290 | 250 | ce3imn 670 12660 | 7.0 60,0 = 7.85 | 97 | 30 7 7.79 283 20 = 53164 5324.8 84 |s5040.69] 5217833 | 13753
30-Oct-22 50 040 | 250 | 240 ss3ra0 56.0 72720 60 50,0 - 779 | 867 | 28 . o .75 260 18 B Z 5324.8 53301 53 |s5217833] 5231033 | 13199
31-Oct-22 52 040 | 290 | 240 | e8430.0 56.0 72790| 70 60.0 s 782 | 889 | 30 = - = 7.7 879 20 = E 5330.1 5337.2 7.1 | 5231033] 5243742 | 12709
1-Now-22 55 0,40 2.90 | 2.50 | GB4%9.0 59.0 7287.0 2.0 60.0 = 777 | 897 ie = — = 1.72 384 13 = - 5337.2 53441 6.8 52437.42| 5157836 140,94
2-Nov-22 50 0,40 3.00 | 240 | 58557.0 58.0 7295.0 8.0 60.0 S 7.85 | B77 EL] 3 156 - 7.79 69 20 NIL 35 5344.1 53523 a3 52578.36| 52719.02 140.66
3-Now-22 a5 o40 | 290 | 240 | 86100 53.0 73000 | 60 50.0 L4 779 | wos | 28 4 1 = 7.74 286 19 o 4 m 53523 53576 53 |sznso2| sae3s77| 11675
4-Now-22 65 040 | 290 | 240 | 58685.0 75.0 73070 | 60 56.0 -] 7.79 | 876 | 28 . < = 7.73 269 16 = - 5357.6 5364.7 7.0 |52835.77] 52935.01 99.24
5-Nov-22 65 040 290 | 250 | 68742.0 57.0 7315.0 8.0 55.0 7.73 | 889 27 - - - 1.69 875 18 e - - 5364.7 5372.6 8.0 52935.01| 53065.28 130.27
6-Nov-22 0 040 | 290 | 240 | 68BO7.D 65.0 7323.0| 80 62.0 i 783 | 895 | 30 = i 7.79 889 19 by X 53726 5380.8 82 |5306528| 5320804 | 14276
7-Nov-22 68 0.40 2.90 | 2.40 | 68892.0 85.0 73310 8.0 62.0 e 7.78 | B67 7 »; - - 7.74 a6 156 - ” 5380.8 5389.5 88 53208.04 | 53388.78 180.74
8-Nov-22 48 o040 | 290 | 240 | e89v7.0 #5.0 73010 100 7.0 % 782 | 8oa | 29 = = 777 884 13 = . 5389.5 5398.4 88 |s3ime.7s| 5350764 | 11886
9-Noy-22 a8 04p | 200 | 240 | s9043.0 66.0 73180 | 70 510 7.77 | g2 | 28 2 152 = 7.73 853 18 ML | 3 = 5398 4 54055 7.1 | 53507.64| 5364648 | 138.85
10-Nov-22 50 0.40 2.90 | 2.50 | 69117.0 T74.0 7358.0 10.0 55.0 7.80 | 885 26 - - - 1.72 B61 17 - - - 5405.5 5414.6 9.1 53646.48| 53731.22 B4.74
11-Now-22 30 040 | 290 | 240 | 691660 430 73630 S50 35.0 5 778 | 880 | 30 = = = 7.72 870 20 = e - 5414.6 5419.4 48 |samz| s3s123s 8116
12-Nov-22 40 0.40 3.00 | 250 | 69242.0 76.0 7371.0 8.0 40.0 7.86 | 899 28 - - " 7.78 BES 18 - iy - 54194 54217.9 8.5 53812.38| 53979.10 166.72
13-Nov-22 | 36 040 | 290 | 240 | 693210 72.0 73800 | 9.0 60,0 = 780 | sa3 | 29 = 7.76 870 18 = = 5427.9 5437.2 9.3 |s397910| sa13n72 152.62
14-Nov-22 42 0.40 2.90 | 2.40 | 69397.0 76.0 73B3.0 8.0 50.0 - 7.81 | 8%0 30 = " s 7.76 8832 20 - - = 5437.2 5445.4 83 54131.72| 54238.62 106.90
15-Nov-22 34 040 2,80 | 2.4 | 69474.0 77.0 7396.0 8.0 70.0 7.77| &n | 29 | 2.00 |154.00] 54.00| 2.71 852 18 ML 26 18 54454 54526 7.2 | s423s62| 5433154 9292
16-Nov-22 | 38 040 | 3.00 | 250 | 69524.00 50.0 74030 7.0 50.00 = 7.88 | s05.00| 28.00] - 7.79 | ses00 | 1700 - = = 54526 5459,0 64 | 5433154| 54402.36 70.82
17-Nov-22 | 60 040 | 3.00 | 2.50 | 69605.0 81.0 7413.0| 100 | 60.00 s 7,80 | 89100 31 = " i 7.76 883 | 2000 . m W 5459.0 5468.3 9.3 | 54402.36| 54603.07 | 20071
18-Nov-22 | 55 040 | 290 | 240 | 696910 B6.0 74220 90 50.00 = 788 |s99.00) 2900 = i 780 | 8sss.00 | 1m00| 3 3 5468.3 5477.4 91 |s4603.07| 5490889 | 30582
19-Nov-22 50 0.40 2.90 | .50 | 69777.0 86.0 7432.0 10,0 50.0 i 7.80 | 884 30 e = (T 7.74 875 20 = da 5477.4 5485.5 B.2 54908.89| 55033.21 134.32
20-Nov-22 | 52 040 | 300 | 250 | e98s7.0 80.0 78400 80 62.0 F 775 | a8 | 28 = = 7.71 868 17 E = 54855 5492.4 69 | 55033.21] 5511697 81,76
21-Nowv-22 42 0.40 290 | 2,40 | 69939.0 820 7448.0 8.0 70.0 - 7.79 | 870 9 2 - 773 BED 17 NIL 34 - 5492.4 5500.3 7.9 55116.97| 55190.83 73.86
22-Nov-22 | as 040 | 290 | 240 | 700200 810 7456.0 | B0 62.0 & 775 | a9 | 29 = 7.72 B69 18 i % 5500.3 5508.0 7.7 | 5519083| 55337.85 147.02
23-Now-22 | a7 040 | 300 | 240 | 701060 86.0 74640 | B0 52.0 == 779| a1 | 27 =2 e i 7.74 854 17 & - = 5508.0 5517.8 9.8 |55337.85| 5548328 | 14543
24-Nov-22 46 0.40 3.00 | 2.40 | 701800 74.0 74740| 100 68.0 774 | ars | 29 s & b 7M BG5S 18 = i % 5517.8 5527.9 10,1 | 55483.28| 55628.80 145,52
25-Nov-22 | a9 040 | 300 | 240 | 702500 70.0 74820 80 710 & 778 | 866 | 27 i = 7.74 857 16 = = w 5527.9 5537.4 95 |55628.80| 55796.22 167.41
26-Nov-22 60 0.40 3.00 | 2.40 | 70307.0 57.0 7430.0 8.0 64.0 e 7.82 | BE7 9 s i e 7.77 879 19 - i = 5537.4 5547.8 10.3 | 55796.22| 55919.62 123.40
27-Nov-22 | &6 040 | 300 | 240 | 70369.0 62.0 74980 a0 64.0 4 708 | 861 | 26 L 7.73 851 16 3 5547.8 5557.8 100 | 5591962 5606872 149.10
28-Novw-22 52 0.40 3.00 | 240 | T0450.0 810 7508.0 0.0 71.0 e 7.75 | 869 7 2 156 & .71 855 17 NL 36 L 5557.8 55686 108 | 56068.72| 56206.91 138.1%
29-Nov-22 a3 0.40 2.90 | 240 | 70529.0 79.0 7516.0 Ao 71.0 7.77 | 872 8 g 174 B0 18 - " 5568.6 5577.6 9.0 56206.91| 56358.11 151.20
30-Now-22 | 41 c40 | 300 | 240 | 706100 810 75250 | 9.0 66.0 o 782 | 86 | 28 = 7.79 850 17 E = 5577.6 5587.1 95 |s6358.11] 5645316 95.06




1-Dec-22 52 0.40 2.90 | 2.40 | 70676.0 66.0 7535.0 100 6.0 7.78 | B&L 27 o e 7.76 B47 15 - = 5 5587.1 5593.3 6.2 56453.16| 56578.19 115.02
2-Dec-22 59 040 | 300 | 2.40 | 707480 720 75430 8O 58.0 777 | w66 | 28 = 7.74 852 17 W 55933 56042 10.9 |56578.19| 56730.88 | 152.70
3-Dec-22 a7 040 | 290 | 2.40 | 70825.0 77.0 7543.0 | 6.0 70.0 7.80 | 880 | 28 B i 7.76 874 19 s = T 56042 5613.7 9.5 |56730.88| 56889.28 158.39
4-Dec-22 46 040 | 300 | 240 | 70900.0 75.0 75580 9.0 66.0 7.77 | 863 | 29 = 7.75 856 19 i = 5613.7 5623.0 9.3 |ses89.28| 5701L.77 122.49
S-Dec-22 53 040 | 300 | 240 0ssa0 84.0 7566.0 | 8.0 63,0 781 | 880 | 29 s s 7.77 874 19 e . T 5623.0 56305 7.5 | 57011.77| 57163.70 151.92
6-Dec-22 |stop due to welding work 70984 0.0 7566.0 | 00 e - - e i = o i 5630.5 5630.5 0.0 |57163.70 57163.70 0.00
7-Dec-22 | stop condition due 1o epoxy work 70984 0.0 T566.0 0.0 = s = 1 e o o = 5630.5 5630.5 0.0 |57163.70| 57163.70 0.00
B-Dec-22 | stop condition due 1o epoxy work | 70984.0 0.0 75660 00 - - o s . L i i 5630.5 56305 0.0 | 57163.70| 57163.70 0.00
9-Dec-22 65 040 | 3.00 | 250 | 71063.0 79.0 7574.0] 80 50.0 789 | o7 | 239 Ui 5 7.82 885 19 = = 56305 5639.3 88 |57163.70| 5755117 | 38747
10-Dec-22 a8 0.40 3.00 | 2.40 | 71155.0 92.0 7584.0 10.0 74.0 779 | 876 8 > 7.75 870 19 i e e 5639.3 5649.1 9.8 S57551.17| 5772346 172.29
11-Dec-22 | 46 040 | 290 | 240 | 712450 91.0 75940 | 100 74.0 7.7a| 858 | 28 143 7.69 848 17 | m | 32 L 5649.1 5658.6 9.7 |s5772346| 57897.20 173,83
12-Dec-22| @ a40 | 290 | 240 | N30 76.0 6010| 7.0 66.0 278 | Bes | 29 - = 7.74 852 18 = - = 5658.8 5665.9 7.1 | 57837.29| ss028.22 130.93
13-Dec-22 51 0.40 3.00 | 2.40 | 7T1407.0 85.0 76110 | 100 67.0 775 | 80 | 27 = o 7.72 B47 17 = - - 5665.9 5676.2 104 | 58028.22| 58206.20 177.98
4-Dec-22 | 36 040 | 300 | 240 | 714830 76.0 76180 7.0 41.0 780 | sra | 29 7.74 BES 19 5616.2 S684.1 7.9 |58206,20| 58374.77 168,57
15-Dec-22 | a2 040 | 290 | 240 | 715590 76.0 76260 | 4.0 67.1 775 | 860 | 28 A = n 849 17 M - - 5684.1 5691.7 7.5 |s8iza77| sesagas 164.72
16-Dec-22 £ 040 | 290 | 240 | nea20 1.0 76340 80 54.0 778 | se6 | 28 T ¥ .75 854 18 N b, = 56917 5700.2 86 |58539.49| 5870226 | 16277
17-Dec-32 | 45 040 | 250 | 240 | 717060 74.0 76440 100 58,0 780 ) A | 29 R 1.75 A68 17 ¥ " 57002 5710.2 100 | 58702.26]| SEB75.69 | 17343
18Pec22] 58 040 | 200 | 240 | n7re0 0.0 %530 a0 52.0 726 | #oo | 27 12 | 52 | wm 249 17 | s 34 16 £7102 57204 02 |sesrses) sepazan!  171sa
j9-Dec-22 | 359 as0 | 300 | 240 | 7iRss0 nn TEIN| RO A0 756 ) A72 | 774 | #62 18 57704 57793 &5 |58n4730] 5521617 168 97
20-Dac-22 63 040 3.10 | 2.40 | 71929.0 33.0 7670.0 2.0 0.0 741 ) 857 27 - 7.70 249 i7 - 57293 57382 4.9 59216,17| 5338513 168.96
21-Dec-22 = e e = — AVALUE! MVALUE! - - - - - - - - 57382 -5738.2 | 5938513 -59385.13
2i-Dec-22 - " s AVALLE] BVALUE! o o =] = - = o = 0.0 W 0.00 0.00
23-Dec-22 - - - - IVALUE! FVALUE] - o - - = = 2 = 0.0 0.0 0.00 0.00
24-Dec-22 E . = - = BVALUE! - | evawer] -~ =3 = = = = = . % = = 0o 0.0 0.00 0.00
25-Dec-22 s = L EVALUE! | avawel| - - = - » v " o - e = 0.0 0.0 0,00 0.00
26-Dec-22 e - - - BVALUE( - HVALUE! - - - s - = - 0.0 0.0 000 0.00
27-Dec-22 s FVALUE! = WVALUE! - =, = = = 0.0 0.0 0.00 0,00
28-Dec-22 - - “ | WVALUE! - HVALUE! - - - " - - - o e ) 0.0 0.00 0.00
29Dec-22 | .- & % & MVALUE! | wvawe| - = = il = T 6o | 1 6o | oo | | ao0 |
30Dec-22 | - FUALUE! - | wawe| . =5 T T = e e o0 | | eo 0.00 0.00
31-Dec-22 - - o HVALUE! - IVALUE! - e 0.0 0.0 0.00 0.00
1-lan-23 = " o T .( BVALUE! — fevawel] - - = = = = = = o = = = [ 0.0 0.00
2-Jan-23 " Tz = = = HVALUE! | mvaLugt - e = . = - i = - 0.0 0.0 0.00
3-Jan-23 = = = VALUE! HVALUE! s Vn i o % = G 7 0.0 0.0 0.00
4-lan-23 = WWALUE! - AVALUE! i - - - ot - - - s - - 0.0 0.0 .00
5-lan-23 i - w = - SVALUE! - AVALUE! = o 0.0 0.0 0,00
6-Jan-23 = ™ 5 HVALUE! AVALUE! = = = 3 o = = % 0.0 0.0 0.00
T-Jan-23 5 3 a = - AVALUE! . | #vALUE! o " %= o = T i = = i % 0.0 0.0 0.00
8-lan-23 5 " o = - AVALUE! = AVALUE! m &% Vi i i 7 i 2 0.0 0.0 0.00
9-lan-23 - o e WVALUE] i HVALUE! = e & - - - - - o Bx 0.0 0.0 0.00
10-Jan-23 - - - = AVALUE! - HVALUE! - - ki 0 i = AT 0.0 0.0 0.00
11-lan-23 s o, s EF HVALUE! EVALUE! . . = in i a5 - 0.0 0.0 0.00
12-lan-23 - - i - IVALUE! MVALUE! o i i = - = = i i 0.0 0.0 0.00
13-lan-23 - i o R - HVALUE! = HVALUE| i = = e = 2 I = o = W & 0.0 0.0 0.00
14-lan-23 = & % 2, VALUE! HVALUE!| . = i i = T S s o = 0.0 0.0 0.00
15-lan-23 - - - HVALUE! MVALUE! - = = - = = 0.0 00 0.00
16-Jan-23 - = - -] s HVALUE] - IVALUE! - - - iy - - el 0.0 a.0 0.00
17-Jan-23 i - - - it IVALUE! HVALUE| i ia al - b o Al - 0.0 0.0 2 0.00
18-lan-23 = i & HVALUE! .| muaLug! A = & 0.0 0.0 0.00
19-lan-23 = i - HVALUE! - HVALUE! ™ - - e - - - " e - ik - 0.0 0.0 0.00
20-Jan-23 e i & P, HVALUE! .| avaLue! = & = 53 5 0.0 0.0 0.00
21-Jan-23 e i 5 HVALUE! ~ | wvawe| . = = - e = - 5 . = 0.0 0.0 0.00
22-Jan-23 - - - = = HVALUEI - | rvaLug! - - 2 2 - 0.0 0o 0,00
23-Jan-23 e - RVALUE! HVALUE! — 4 — - fn 0o 0.0 0,00
24-Jan-23 - - - - HVALUE! = HVALUE! & . - = e - i - - .A - X 0o 0,00
25-Jan-23 o .. WVALUE! i HALUE! " - o = % - - 0.0 0.0 0,00
26-Jan-23 —. — - HVALUE! o iVALUE! i - - - o - 1 - 0.0 0.0 0.00
27-lan-23 - " s - - WVALUE! .| #vaLuer m = = = + = = = - 0o 0.0 0.00
28-lan-23 = " - b t WVALUE! - | Wvawe| = = = = o - = " ., = 00 0.0 0.00
29-lan-23 - ~ - AVALUEI o | #vALUE! - o s -’ o = 0.0 0.0 0.00
30-Jan-23 - " 2 2 S AVALUE! EVALUE! = = - = o = = = - - i 0.0 0.0 0.00
31-lan-23 - - - - - WVALUE! " HVALUE! . . = 5 X ot o o w5 =, 0.0 0.0 0.00
1-Feb-23 - o = - IVALLIE! il HVALLIE! 2 = - i ~ - = = = w . 0.0 0.0 0.00
2-Feb-23 = = = HVALUE! ~ | #vaLugr m = % - = = " = = = 0.0 oo 0.00




3-Feb-23

WVALUE!

FVALUE!

4-Feb-23

WVALUE!

HVALUE!

5-Feb-23

IVALUE!

WVALUE!

6-Feb-23

HVALUE!

WVALUE!

7-Feb-23

HVALUE]

WVALUE!

0.0

8-Feb-23

MVALUE!

WVALUE!

9-Feb-23

HVALUE!

HVALUE!

10-Feb-23

WVALUE!

HVALUE!

11-Feb-23

HVALUE!

WVALUE!

12-Feb-23

HVALUE!

HVALUE!

13-Feb-23

WVALUE]

AVALUE!

14-Feb-23

WVALUE!

#VALUE!

15-Feb-23

WVALUE!

WVALUE!

16-Feb-23

WVALUE!

HVALUE!

17-Feb-23

WVALUE!

IVALUE!

18-Feb-23

IVALUE!

HVALUE!

19-Feh-23

WVALUE!

HVALUE!

20-Feb-23

VALLIEY

FVALUE!

71-Feb-73

HVALLE!

BVALUFT

22-feb-23

HVALUE!

WVALUE!

23-Feb-23

WVALLE!

FVALUE!

24-Feb-23

MVALUEL

AVALUE]

25-Feb-23

MALUE!

IVALUE!

26-Feb-23

AVALUE!

IMVALUE!

27-Feb-23

IVALUE!

MYALUE!

28-Feb-23

HVALUE!

IVALUE!

1-Mar-23

HVALUE!

HVALUE!

2Mar23 |

HVALUE!

RVALUEL

WVALUE!

WWALUE!

MVALUE!

| wvaLuer

MJALUE!

WVALUE!

IVALUE!

FVALUE]

IVALUE!

MYALUE!

IVALUE!

ALUE!

#VALUE!

AVALUE!

WVALUE!

VALUE!

WVALUE

VALUEI

AVALUE!

WVALUE!

AVALUE!

#VALUE!

WVALUE!

WVALUE!

WVALLIE!

WVALUE!

VALUE!

HVALUE!

17-Mar-23

IVALUE!

NVALUE!

18-Mar-23

IVALUED

WVALUE!

19-Mar-23

ALUE!

IVALUE!

20-Mar-23

IALUE!

VALUE!

21-Mar-23

IVALUE!

AVALUE!

23-Mar-23

WVALLIE!

HYALUE!

23-Mar-23

FVALUE!

VALUE!

24-Mar-23

HVALUE!

AVALUE!

25-Mar-23

HVALUE!

WVALUE!

26-Mar-23

HVALUE!

AVALUE!

00 -

27-Mar-23

WVALUE!

AVALUE!

28-Mar-23

WVALUE!

WVALUE!

29-Mar-23

WVALUE!

WVALUE!

30-Mar-23

RVALUE!

WVALUE!

31-Mar-23

MVALUE!

WVALUE!

0o 0.00
0.0 0.00
0.0 0.00
0.0 0.00
0.0 0.00
oo 0.00
0o - 0.00
0.0 0.00
0.0 0.00
0.0 0.00
0.0 0.00
00 0.00
0.0 0.00
00 0.00
0.0 0.00
0.0 0.00
0.0 0.00
.o 0.00
an oo,
0.0 0.00
0.0 0.00
oo 000
0.0 0.00
oo 0.00
0.0 0.00
0.0 0.00
oo 0.00
0.0 0.00
1 oo 0.00
0.0 0.00
0o 0.00
0o 0.00
0.0 0.00
0.0 0.00
0.0 0.00
oo 0.00
0.0 0.00
0.0 0.00
0.0 0.00
0.0 0.00
0.0 0.00
0.0 0.00
0.0 0.00
oo 0.00
oo 0.00
0.0 0.00
oo 0.00
0.0 0.00
(1] 0.oo
0.0 0.00
0.0 0.00
0.0 0,00
0.0 0.00
00 n.00
oo 0.00
oo 0.00
0.0 0,00
0.0 0,00

1-Apr-23

HVALUE!

WALLIE!




ETP TREATED WATER PARAMETERS

B

LAB REPORT IfL LAB REPORT OfL ONLINE Energy Meter Reading ETP Runing hr (equalization pump)
oD BOD ETP O/LFlow | ETP Treated Power Pump-1 Pump-1 Pump-2 Pump-2
UALE oH TS5 ._.chﬂ_u mn_“.”hm coo | sop | pH | Tss :.__“w_a_ mm_mrrw.m fmit | mit | pH | Tss | Totalizer Water z,»_._umh“_w Consumption Final -_H”....NHE Initial Final _H._..h__.qﬂﬂ : Ea.,._.”_._:_u
<250 | <30 Reading Generation KwH reading reading reading reading

20-Sep-22 7.60 36.00 | 21.00 7.52| 10.00 5.00 i 7.74 | 311 134405.00 210.0 152532.62 456.27 1712.63] 1712.63 Q 1711.36] 171556 4.2 4.2
21-5ep-22 7.56 38.00 | 23.00 747 12.00 7.00 7.85 | 2B0 134416.00 11.0 152538.00 5.38 1712.63 1712.63 0 1715.56] 1715.56| ] o
22-Sep-22 7.63 35.00 | 20.00 7.60| 10,00 | 5.00 NIL 43.00 7.86 | 2.57 134530.00 174.0 152616.17 78.17 171263 171814 5.51 1715.56] 1715.56 0 5.51
23-5ep-32 e o, 134530.00 0.0 15261618 0.01 1718.14 1718.14 Q 1715.56] 171556 0 *]
24-5ep-22 e s o 134550.00 0.0 152616.18 0.00 1718.14 1718.14 0 1715.56] 1715.56 0 0
25-Sep-22 i P £t ors 134550.00 0.0 152621.21 5.08 1718.14 1718.14 0 wq“_.u.mm_ 171556 ] 0
26-5ep-22 7.62 28.00 | 18.00 7.74] 9.00 6.00 i 772 | 219 134829.00 239.0 152727.92 106.71 1718.14 1718.7 1.56 1715.56] 1721.62| 606 7.62
27-5ep-22 - i e i 134829.00 0.0 152727.92 0.00 1719.7 1n8.7 o] 1721.62| 1721.62 4] 0
28-5ep-22 7.56 30.00 | 19.00 i e 7.72]1 9.00 5.00 i 7.88 | 4.28 | 135061.00 232.0 152748.98 21.06 1719.7 1719.8 0.1 1721.62| 1728.49| 6.87 6.97
29-5ep-22 7.69 3400 | 2000 | 200 |148.00)| 22.00]7.76] 10.00 6.00 NiL 800 | 7.84 | 5.36 | 135332.00 271.0 152935.52 186.54 1719.8| 1724.02 4,22 1728.49] 173166 317 7.39
30-5ep-22 7.62 36.00 | 22.00 v 7.72] 10.00 500 | .. 7.83 | 5.39 | 135823.00 491.0 153079.20 14368 1724.02 1738.61 14.59 1731.66 1731.8] 014 14.73
01-0ct-22 7.58 33.00 | 20.00 7500 1100 | 400} ... | . 7.64 | 411 | 136151.00 328.0 153245.41 166.21 1738.61] 1738.61 a 17318 1739.8 8 8
02-Oct-22 7.66 30.00 | 18.00 7.72] 1000 5.00 7.84 | 3.15 136617.00 . 466.0 153380.19 134.78 1738.61| 1751.54| 13.03 1739.8| 1741.03 1.23 14.26
03-Oct-22 7.68 36.00 | 21.00 7.78] 11.00 6.00 788 | 3.01 137030.00 413.0 153635.17 254,98 1751.64 1754.7 306 1741.03| 1750.24] 521 12.27
04-0ct-22 7.56 34.00 | 18.00 7.79] 10.00 | 5.00 783 | 233 137215.00 185.0 153715.29 80.22 1754.7| 1755.45 0.75 1750.24] 1755.72 5.48 6.23
05-0ct-22 7.60 32.00 | 15.00 . 7.76| 8.00 4.00 7.87 | 212 | 137525.00 3100 153583899 123.60 1755.45| 1762.21 5,76 1755.72] 1755.74 0.02 6.78
06-Oct-22 ves v s 137525.00 0.0 153838.99 0.00 1762.21 1762.21 ] 1755.74] 1755.74 0 0
Q7-Oct-22 7.72 30.00 | 17.00 7.64| 11.00 5.00 784 | 244 137741.00 216.0 153925.54 85,54 1762.21 1762.21 0 1755.74] 1761.21 547 5.47
08-Dct-22 7.78 42.00 | 25.00 3.00 |138.00 7.68| 12.00 7.00 NIL o - 137902.00 161.0 153981.20 55.66 1762.21 1765.85 3.64 1761.21] 1761.24] 003 3.67
09:0ct-22 7.70 40.00 | 23.00 pore] s 7.74| 10.00 5.00 7.65 | 265 137%80.00 EB.0 154022 21 41.01 1765.85 1765.83 0.08 1761.24 1763.8 2.56 2.64
10-Oct-22 7.59 34.00 | 20.00 7.50]| 11.00 &.00 7.75 | 2.65 138087.00 107.0 154062.43 40.22 1765.93 1765.93 4] 1763.8] 1766.81 3.01 3.01
11-Oct-22 1.70 29.00 | 18.00 . 7.84] 9.00 .00 783 | 2.76 138202.00 205.0 154140.29 77.86 1765.93 1769.89 386 1766.81| 1766.83 0.02 398
12-0c1-22 7.76 28.00 | 17.00 200 |142.00 7.70] 10.00 5.00 NIL 7.72 | 225 138400.00 98.0 154185.04 £4.75 1769.89 1770.13 0.24 1766.83] 1769.65 282 3.06
13-0ct-22 7.68 30.00 | 15.00 7.73] 8.OO H00 1 e ] e 7.69 | 2.75 138537.00 137.0 15424173 56.69 1770,13 1774.03 39 1769.65) 176965 0 3.3
12-0ct-22 = = 138537.00 0.0 154241.73 0.00 1774.03 177403 0 1769.65] 1769.65 0 o
15-0ct-22 7.70 38.0C | 24.00 7.62] 11.00 7.00 768 | 262 138651.00 114.0 154284.85 £3.12 1774.03] 1774.03 0 1769.65] 1772.57 292 2.92
16-0ct-22 ve 138651.00 0.0 15428487 0.02 1774.03 1774.03 o 1772.57] 177257 0 a
17-0ct-22 = 138651.00 0.0 154284.90 0.03 1774.03] 1774.03 0 1772.57] 177257 0 a
18-Oct-22 138651.00 0.0 154284.90 0.00 1774.03 1774.03 0 1772.57) 177257 0 c
19-0ct-22 138651.00 0.0 15428290 0.00 1774.03 1774.03 o] 1772.57] 1772.57 [+] ]
20-Oct-22 43.00 6.00 138752.00 101.0 154314.43 29.54 1774.03] 1776.26 2323 1772.57] 177158 2,24
21-Cct-22 0.0 0.00 .

22-001-22 4 0.0 0.00 15 - A

23-0ct-22 i i s 1.0 0.00 ds e s

FHO-22°] v ] e ] e | e | el ] e s ks 1.0 0.00 e L ae

25-0ct-22 = 0.0 0.00 4 .

26-0e1-22 0.0 0.00

27-0ct-22 s 0.0 5.17 i

28-Oct-22 s - 0.0 0.00 s i &

29-0ct-22 0.0 0.00 i - .

30-Oct-22 o 5 0.0 0.00 A i f
31-0ct-22 - s - 0.0 12.48 " - -
01-Nov-22 olf & 0.0 e 16.62 = s
02-Nov-22 = 0.0 0.00 3
03-Nov-22 5 - " 0.0 5 1.04 -
04-Now-112 0.0 0.00 i
05-Nov-22 2 0.0 0.00 i
06-Nov-22 0.0 = 0.00 s =
07-Nov-22 0.0 0.00 i
0B-Nov-22 0.0 0.00 i
09-Now-22 = e — 0.0 0.C0 s
10-Nov-22 G L 0.0 0.05 =
11-Nev-22 s i 0.0 0.00
12-Nov-22 L e i 0.0 0.02 - i
13-Nov-22 s = 0.0 .s 0.00 =
14-Nov-22 0.0 0.02 =
15-Nov-22 e . . s 0.0 0.00 = s
16-Nov-22 —_ 0.0 0.00 iy 1 -




17-Nov-22 G 0.0 0.00

18-Nov-22 0y via oo 0.0 -0.03

19-Nov-22 =l 0.0 0.00 —

20-Nov-22 0.0 20.32 G

21-Nov-22 0.0 0.00

22-Nov-22 " o e e st 0.0 0.00 - = P

23-Nov-22 i e 0.0 0.24
" 24-Nov-22 e i s 0.0 0.00 3 - i

25-Nov-22 a 0.0 0.00

26-Nov-22 ot » 0.0 0.00 -

27-Nov-22 - v - = 0.0 0.00 -

28-Nov-22 0.0 0.00

29-Nov-22 0.0 0.02 &

30-Nov-22 " o = i 0.0 0.00 e Ly -
01-Dec-22 = o Tiis - s 5, 0.0 0.00 o e e

02-Dec-22 - 0% 0.0 0.00

03-Dec-22 i 0.0 0.00 pe

04-Dec-22 - 0.0 0.00 £ -

05-Dec-22 s s " 0.0 0.00 - s .

06-Dec-22 0.0 0.00 =
07-Dec-22 ki 0.0 0.00 = i
08-Dec-22 s ia i 0.0 0.06 £

09-Dec.22 0.0 0.00 v

10-Dec-22 0.0 0.00 = -
11-Dec-22 0.0 0.00 "

12-Dec-22 0.0 0.00 1 s
13-Dec-22 = 0.0 0.00 a

14-Dec-22 0.0 0.00 -
15-Dec-22 0.0 0.00 -
16-Dec-22 0.0 0.43

17-Dac-22 Q.0 0.00 e

18-Dec-22 0.0 0.00

19-Dec-22 - 0.0 0.00

20-Dec-22 . 0.0 0.00 ovs
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OCEMS Details.
Url- hitp://rtdms.cpcb.gov.in/industry-login

Login Id- operationefficiency.kkh@bajajenergy.com
Password- Belkkh@2019
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Daja) evercy

Bajaj Energy Limited
Shardanagar Road, Khambarkhera, Sh rinagar,
Lakhimpur Kheri,-261506
Uttar Pradesh - 09 INDIA
Purchase Order for Services

TO, Single Unit
Vendor Code 301183 Service Order No. 1200005009
Vendor name Steam Equipments Pvt. Ltd. Service Order Date 26.06.2022
Version No.
Addressl Plot No. 44, Tiny Ind. Co-op, Estate, Order Currency INR
Address2 Pisoli Road, Kondhwa Budruk, Service Start Date 18.06.2022
Address4 Mabharashtra-27
Address3 020-26930908 Contact Details
Phone No. with STD 020-26930959 Contact Person Name Harisbisiilar Pal
Code SosR11es - Email ID hspal2007@rediffmail.com
Fax ' rshaikh@steamequipments.com Designation Assistant Manager
Apobile %% Contact No 9720106984
Email ID
Contact Person
Vendor GST, Service Reg. Details Our GST, Service Reg. Details
PAN No. ¢« AAICS4679N CIN No. U40102UP2008PLC046764
Service Tax Reg. PAN No. AADCB4998C
GST Reg No. 27AAICS467IN1ZG Service Tax Reg. AADCB4998CSD001
GST Reg No. 09AADCB4998C1ZH
Reference Document (Supplier) Reference Document (Bajaj)
Your Initial Offer No: Date: Our RFQ no.: Date:
Your Final Offer No: Date: Comparative no.; Date:
Approval Note no. Date
Contract no.: Date:
Delivery Date:
¥ 31.03.2023
Remarks
Billing Address Delivery/Shipping Address
M/S Bajaj Energy Limited M/S Bajaj Energy Limited
Shardanagar Road, Khambarkhera, Shrinagar, Shardanagar Road, Khambarkhera, Shrinagar,
Lakhimpur Kheri,,261506 Lakhimpur Kheri,,261506
Uttar Pradesh-09 Uttar Pradesh-09
GST Reg No. 0(9AADCB4998C1ZH GST Reg No. 09AADCB4998C1ZH

Dear Sir/Madam,

Referring to your quotation we have pleasure in informing you that your offer has been accepted & you may arrange supply of the following items
complying with instructions given in this order.
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bajaj eveney

Bajaj Energy Limited

Shardanagar Road, Khambarkhera, Shrinagar,

Lakhimpur Kheri,-261506
Uttar Pradesh - 09 INDIA .
Service Order No. 12_00005009 Date 26.06.2022
Schedule of Prices
Sr. Description Qty. Uom| Unit Rate | Discount Net Price | Delivery Dt. Plant
No. [T g I oo | o e e B =
10 | CALIBRATION OF TSS ANALYZER 1 |AU 7,600.00 0.00 7,600.00 31.03.2023 3005
Complete Service Description IGST 18.00 % 1,368.00
Other Charges 0.01
Total 8,968.01
The Item Covers The Following Services:
Sr.No. Service Code Description Qty Uom| Unit Rate Net Price
10.10 CICALO1GS1198 CALIBRATION OF TSS ANALYZER 4 INO 1,900.00 7,600.00
SAC Code - 998711
Complete Description
20 |CALIBRATION OF SOX-NOX 1|AU 9,500.00 0.00 9,500.00 31.03.2023 3005
ANALYZER
Complete Service Description IGST 18.00 % 1,710.00
Other Charges 0.01
Total 11,210.01
The Item Covers The Following Services:
Sr.No. Service Code Description Oty Uom| Unit Rate Net Price
r— = —— . kT s | ————— T ——— ] = PSS
20.10 CICALOIGSM CALIBRATION OF SOX-NOX 4 |NO 2,375.00 9,500.00
ANALYZER SAC Code - 998711
Complete Description
30 | CALIBRATION OF SPM ANALYZER 1{au | 380000 000  380000] 31032023 3005
Complete Service Description IGST 18.00 % 684.00
Other Charges 0.01
Total 4,484.01
The Item Covers The Following Services:
Sr.No. Service Code Description Qty Uom| Unit Rate Net Price
30.10 CICALO1GS1197 CALIBRATION OF SPM ANALYZER 4 INO 950.00 3,800.00
SAC Code - 998711
Complete Description
Total Base Price 20,900.00
Total IGST 3,762.00
Total Other Charges 0.03
Total Amount (Landed Cost) 24.662.03
Total Amount (in wola]: Twenty Four Thousand Six Hundred Sixty Two Rupees Three Paise b“'}'w =S
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Bajaj Energy Limited
Shardanagar Road, Khambarkhera, Shrinagar,
Lakhimpur Kheri,-261506
Uttar Pradesh - 09 INDIA

Service Order No.1200005009 Date 26.06.2022

Commercial Terms & Conditions

1.Price Basis (Incoterms)

2.Payment Terms

3.Header Note

4.Header Text

For unit
100% WITHIN S@AYS AFTER TEST CERTIFICATE RECEIPT AT UNIT.,

OTHER TERMS & CONDITION:

1. The agency shall have proven track record in carrying of repairing of boiler pressure parts of coal based thermal power plants of at least 30
MW unit size or above, preferably CFBC boiler.

2. For smooth operation of above contract the contractor shall have to deploy a qualified & experienced person as site-in-charge to operate the]
contract to the satisfaction of Engineer-in-Charge. The contractor shall deploy qualified & experienced supervisors at site to arrange/guide
manpower to take up breakdown/overhaul and other maintenance jobs. The skilled and unskilled manpower deployed for various jobs should
have adequate experience of maintaining such equipments. Contractor has to mobilize manpower 5o as to take up jobs at multi locations
simultaneously. For it, adequate nos of manpower in different category viz. mill wright fitter, general welder, IBR welder ,general fitter,
rigger, helper, electrician in order to carry out jobs OTHER TERMS & CONDITION:

1. The agency shall have proven track record in carrying of repairing of boiler pressure parts of coal based thermal power plants of at least 30
MW unit size or above, preferably CFBC boiler.

2. For smooth operation of above contract the contractor shall have to deploy a qualified & experienced person as site-in-charge to operate the|
contract to the satisfaction of Engineer-in-Charge. The contractor shall deploy qualified & experienced supervisors at site to arrange/guide
manpower to take up breakdown/overhaul and other maintenance jobs. The skilled and unskilled manpower deployed for various jobs should
have adequate experience of maintaining such equipments. Contractor has to mobilize manpower so as to take up jobs at multi locations
simultaneously. For it, adequate nos of manpower in different category viz. mill wright fitter,

PO MADE AS PER APPROVAL OF REPEAT PO NO.1200004622 13.07.2021 & final Negociated by-Ajahar Ji

Boarding & lodging under the scope of BEL
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Bajaj Energy Limited
Shardanagar Road, Khambarkhera, Shrinagar,
Lakhimpur Kheri,-261506
Uttar Pradesh - 09 INDIA
Service Order No.1200005009 . Date 26.06.2022
General Terms & Conditions

1-The negotiated price shall remain fixed and firm for the duration of the purchase order taxes during the purchase order
period and shall not subject to any variation whatsoever except and statutory variation in duties & taxes during the purchase
order period.

2- Contractor/Supplier GST Number, Excise Registration No., CST, TIN No as applicable must be mentioned in all the
invoices and delivery challans

3- GST, Excise duty & VAT/CST , as the case may be, would be charged @ prevailing rates and rulings at the time of
despatch (if applicable).

4-GST Tax Invoice oExcise Invoice is compulsory. In case the material is non-Taxable/excisable, a declaration must be
made to the effect.

5-As per the GST provisions, the suppliers of goods and or services as the case may be is required to comply with all relevant
GST provisions like correctly & instantly uploading of outward su pply details on GSTN portal, timely filing of returns,
deposit of Tax etc. In case because of non-compliance of any provisions by the suppliers due to which any liability arises,
including reversal of input tax credit, on the recipient of goods / services, such liability is to be borne by the supplier and the
same shall be recovered by us from the supplier.

6-The validity of this purchase order shall expire on 30th day from the specified delivery date/schedule, unless as extended
period is granted by BEL in writing at its absolute discretion. In the event BEL grants an extended period, it shall be at
liberty to vary, alter or amend the terms & condition including variation of price as also addition of fresh terms & condition
and it shall not be open to supplier to protest, dispute or deny any aspect relatable to such fresh terms & conditions of
supplying,

7-The owner reserves the right to cancel this purchase order, in case of any default by the contractor/supplier on the terms to
be indicated by the Purchaser :

8-This purchase order is not entitle you to any rights against us what so ever. Further, we shall not be liable for any damages,
claim etc. of any nature in respect of this purchase order, raised by you or any third party or anybody claiming under you.
9-Please sign enclosed copy of this purchase order and return the same to the undersigned, as a token of your acceptance of
this purchase order. All annexure's attached herewith are also part of this purchase order.

10-The warranty of the product/ service shall be 12 months from the date of installation or 18 months from the date of
supply unless otherwie has been specifically agreed upon.

11-Contractor to obtain Labour License under Contract Labour (R&A) Act# 1970 and rules made there under from the
appropriate authority before start of work and shall be submitted to BEL HR deptt. Further contractor shall abide by all
provisions of the Act. The contractor shall maintain all register and records to be maintained under the Act and shall
produce to HR Deptt of BEL on every month.

12-Before commencement of work, contractor shall obtain Insurance under Employee Compensation Act#1923 to cover any
employment injury arising of out of the employment. The copy of the same shall be submitted to HR deptt.

13-Contractor shall submit registration number / code under Employees Provident Fund and Misc. Provisions Act# 1952 and
rules made there under. Contractor shall deduct provident fund contribution from the wages of all workmen and shall
deposit with employers contribution and other charges as applicable, with Provident Fund Authorities and submit copy of
all such documents to HR deptt by 20th for preceding month.

14-Contractor shall comply with the provision of Health, Safety, Welfare and Working Hours & Leave provisions of
Factories Act# 1948 and U.P. Factories Rules# 1950, Register and records applicable under the Act shall be maintained by
the contractor and shall be produced every month to HR deptt. F

15-Payment to the workers shall be disbursed before 7th of every month under Payment of Wages Act#1936. As per Payment
of Wages (Amendment) Ordinance 2016 dtd. 28,12.2016, all the payment of workers shall be paid thru crediting the wages in
the bank account of the employee/ workers or by cheque only. All other provisions applicable under the Act shall also be
ensured by the contractor.

16-Contractor shall abide by all provisions of Payment of Bonus Act# 1972 applicable from time to time and copy of the
compliances of the p:‘-fn'visions shall be submitted to BEL HR Deptt.

17-Contractor shall ensure compliances of provisions of Minimum Wages Act# 1948, Payment of Gratuity Act and any other
Act applicable from time to time and not mentioned above.

18-Contractor shall comply and maintain all statutory records, registers and displays as required under provisions of various
Labour Acts and Laws. Any deviation on any fine/ penalty levied by the Government Authorities will be borne by
contractor. In case the same has been imposed on BEL, the same will be recovered from the contractors# running bill or
security deposit.
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Bajaj Energy Limited
Shardanagar Road, Khambarkhera, Shrinagar,
Lakhimpur Kheri,-261506
Uttar Pradesh - 09 INDIA
Service Order No.1200005009 Date 26.06.2022
General Terms & Conditions

19-Attendance of manpower will be record at site by copy of bio-matrix system. In case for any reason, attendance is not
recorded on bio matrix system (machine problem, badli worker etc), attendance will be recorded in manual register & to be
jointly verified be Department Head and HR department with reason.

20- Short leaves to man power will be possible only with gate pass, to be deposited with security department, to avoid any work
practice in attendance recording,

21-The Contractor shall comply with all the requirements of #Factory Act 1948# / State Rules and any other statutory
requirements.

22-The Contractor shall follow BEL Safety Rules as issued from time to time with respect to safety in Operation,

23-The Contractor shall have the approved Environment Health & Safety Policy in respect of Safety & Health of operational

. worker (Hindi & English),

<9

24-The Contractor shall submit the Safety plan comprising of methods to implement the Safety Policy / Rules, Risk Assessment
and ensuring Safety at operational work areas, Safety Audits, Inspections and its Compliances, Supervision and responsibilities
to ensure Safety at various levels, Safety Training to employees, review of Safety and Incident analysis,

25-Contractor shall have the Safe Operating procedure to prevent Incident.

26-The Contractor shall provide suitable latest Personal Protective Equipments of prescribed standard to all their employees
(Mandatory and Work related/Specific).

27-The Contractor shall ensure proper safety of all the workmen, materials, plant and equipments belongings to him or to the
employer or to others, working at plant premises.

28-All equipment's used by Contractor shall meet BIS standard.

29-The Contractor shall prepare an emergency action plan approved by his competent authority to handle any emergency
during operational work.

30-The Contractor shall ensure all the lifting appliances, tools & tackles including cranes etc, Lifting gears including fixed or
movable and any plant or gear , hoists , Pressure plant and equipments etc. are in good condition and shall be examined by
competent person and only certified shall be used at Plant. '

31-A periodical examination and the tests for all lifting / hoisting equipment & tackles shall be carried out. A register of such
examinations and tests shall be properly maintained by the Contractor and will be promptly produced as and when desired by
the concerned person.

32-The Contractor shall employ full time safety personal for their employees for the purpose of safety training, Safety awareness
Job Speci-Your data has Reen truncated.

For - Bajaj Energy Ligited

(Authorised Signatory)

Approved Purchase Order

Approved by Dharminder Singh

(This is a computer generated document does not require the signature)
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ADVANCE
CALIBRATION SERVICES &Y

(ISO : 17025 NABL ACCREDITED LAB.)

Process Conlrol g i 1301 (U.P.)
e C'- 23, SETOR-10, NOIDA - 20
Mob. : +91-9891121066, 7982584097 * E-mall : advance.cal@gmail.com

( Calibration C'erfg'fz’mfg)

[CERTIFICATE NO.  220401H/NN-101 [Page :10f2 |
CALIBRATED ON. : 01/04 /2022 _
CALIBRATION DUE. :30/06/2022
['SRF No. & DATE : 220401H/NN Dt. 01.04.2022 [ Phy. Inspection: O.K. J
CALIBRATED FOR : M/s Bajaj Energy Limited
Khambarkhera, Lakhimpur. (U.P)
g ITEM CALIBRATED : pH-Sensor
: Make : HACH
Range : < 0to 14pH
L. Count s i
: Sr. No. DEVICE ID - 1507C0128988
¢ Location : Plant
Phy. Inspection:  O.K.

ENVIRONMENT CONDITION ~ & 5
Amb.Temp. i ,25°C+4°C.

Humidity H 35% to 70%

STANDARD USED * :These readings are taken with Standard Solution , Digital pH Meter
make Decibel S. No. D196107 traceable to National Standard
through ITCCS vide their report no ITCCS/2021/21111002

@ Dt. 11/11/2021 .

*u.cC. | : Under Calibration.

. Instrument has been Calibrated against laboratory Standard instruments whose values are traceable to National Standard as mention in above.
. The calibration results reported in this certificate are valid at the time of and under the slaled conditions of measurement for a particular sample identified above.

. This Certificate should not be reproduced in full or in an abstract form without obtaining prior written permission from Advance Calibration Services.

" 4, The Calibration Certificate is not to be used for any legal purpose and shall not be produced in the court of law,
5. Instruments has been Calibrated only for Scientific, in house,Tesling and Industrial use & should not be used for trade / commercial use.

6. Confirmily statement not provided since not required.

PR

I';‘repared by

‘,Eﬂﬁ'sf Calibration Certificate....




ADVANCE
CALIBRATION SERVICES

(ISO : 17025 NABL ACCREDITED LAB.)

‘C’ - 23, SETOR-10, NOIDA - 201301 (U.P) .
Mob, : +91-9891121066, 7982584097 « E-mail : advance.cal@gmail.com

CGa/ébmz'z’mz C’erfz'ﬁmte)

%

| CERTIFICATE NO. : 220401H/NN-101 | Page 120f2 i
CALIBRATED ON. T01/04 /2022
CALIBRATION DUE. __ :30/06 /2022
[SRF No. & DATE : 220401H/NN DI, 01.04.2022 [ Phy. Inspection : _O.K.
TEST RESULTS
= :
@ *U.C. INSTT. STANDARD ERROR
READS (pH) - READING (pH) (pH)
. 4.01 A ae NS AT om
7.03 - ) Sl Yo T
REMARKS ' : UUC is within the specified limits of accuracy.
T
‘U.c. 1 Under Callbration.

. Instrument has been Calibraled agains! laboratory Standard instruments whose values are {raceable to National Standard as mention in above.

. The calibration resulls reporied in this certificate are valid at lhe time of and under the stated conditions of measurement for a particular sample identified above.
. This Cerlificate should not be reproduced in full or in an absliract form wilhout obtalning prior written permission from Advance Calibration Services. :

. The Calibration Certificate is not lo ba used for any legal purpose and shall not be preduced in the court of law.

“ Instruments has been Calibrated only for Scientific, in house, Testing and Industrial use & should nol be used for trade / commercial use.

. Confirmity statement nol provided since nol required.

oA

Prepared by

....End of Calibration Certificate....




CALIBRATION SERVICES

(ISO : 17025 NABL ACCREDITED LAB.) M ACCHEDTED LA
27

ADVANCE

Process Corl\;mi
'C'- 23, SETOR-10, NOIDA - 201301 (U.P.) :
Mob. : +91-9891121066, 7982584097 + E-mail : advance.cal@gmail.com
( Calibration Certificate ) |
4
[ CERTIFICATE NO. : 220701H/NN-101 [ Page 10f2 ]
CALIBRATED ON. 1 01/07 /2022
CALIBRATION DUE. :30/09/2022
|_SRF No. & DATE : 220701H/NN Dt. 01.07.2022 | Phy. Inspection: O.K. =,
CALIBRATED FOR ¢ M/s Baja] Energy Limited
) Khambarkhera, Lakhimpur. (U.P)
ITEM CALIBRATED : pH-Sensor A
‘Make -+~ i, - HACH".
Range : 0to 14pH
- L. Count : - o
Sr. No. e DEVICE ID - 1507C0128988
Location & G Plant ;
Phy. Inspection: = "OK.
g 1 i
ENVIRONMENT CONDITION o : o e F Ry
' Amb.Temp. ~ : = . 25°C+4°C
* Humidity = : 35% to 70%
STANDARD USED : These re'éu”mgs are taken with Standard Solution , Digital pH Meter
make Decibel S. No. D196107 traceable to National Standard
= through ITCCS vide their report no ITCCS/2021/21111002
o Dt. 11/11/2021
Iy e =<t~ : " Under Callbration, 5 ’ N L I ; Bk o IS
i Standard | Is whose values are traceable lo National ard as mention in above. :
;' .lrr'r‘se!rg&'-;:::: zsmwcﬁ;;ﬁglzglmﬂaﬁ%:?yma Laaﬂd al "r:zl:;;lnrr;a; :nd 3ndar the slaled conditions of measurement for a pnni_cular sample identified above.
3' This Certificate should not be reproduced In full or in an abslract form without oblalning prior written permission from Advance Calibration Services,
4: The Calibration Cerlificate is not o be used for any legal purpose and shall not be produced in the court of law. j i
5. Inslruments has been Calibrated only for Scientific, in house, Testing and Industrial use & should not be used for trade / commercial use.
8. Confirmily stalement not provided since not required.

Prepared by

EndTf Calibration Certificate,...




ADVANCE
CALIBRATION SERVICES

(ISO : 17025 NABL ACCREDITED LAB.)

e S

Process Control

e ‘G’ - 23, SETOR-10, NOIDA - 201301 (U.P.)
Mob. : +91-9891121066, 7982584097 * E-malil : advance.cal@gmail.com

( Calibration Gemﬁcez@

[ CERTIFICATE NO. : 220701H/NN-101 [ Page_ i20f2 |
s CALIBRATED ON. 10170772022
CALIBRATION DUE. :30/09 /2022
['SRF No. & DATE ; 220701H/NN Dt. 01.07.2022 [ Phy. Inspection : _O.K. ]
Ehe i. . Vg Ay 1 b § A e, i —.r R e ’
TEST RESULTS »
@ *U.C. INSTT. ~—_STANDARD 'ERROR
READS (pH) . :READING (pH) - .. (pH)
4.01 400 o % % 001
w2f @ / 4 gin \¥ \com
9.04 _ td 5000 wr o Y 0.04
4 REMARKS 1 UUC s within the specified limits of accuracy.
% e Sk “ ) T 2 “;‘:\". s .; t.ll .3" ; :‘1 I"" -"?) . Pl ey O e LTS S
.
*u.c. B Under Callbration.

, Instrument has been Calibraled against laboratory Standard Instruments whose values are traceable to National Standard as mention in above.

The calibration resulls reported in this cerlificate are valid at the ime of and under the staled conditions of measurement for a particular sample Identified abave.
. This Certificate should nol be reproduced In full or in an absiract form without obtalning prior written permission from Advance Callbratlon Services.

The Calibration Certificate is wol fo be used for any legal purpose and shall not be produced In the court of law.

» Instruments has been Calibrated only for Scientific, in house,Tesling and Industrial use & should nol be used for trade / commercial use.

Confirmity statemenl not provided since not required.

i
2z
3
) 4_
5
i B-

Prepared by

....end of Calibration Certificate....




AslA

ENVIRO LAB

(An ISO 8001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab

Job Description ; Environmental Testing, ETP/STP Manufacturing, ETP/STP Plant Operation Pollution NOC Et,

Lab - H1-837, Near Pollution Cantrol Board, RICO Industrial Arca, Bhiwadi, Distt. Alwar (Rajasthan)-201013

<

-

Ph. No. : 01493-294022, MES@BBH. Email : asiacnvirolab@gmail.com, Website : m.aél«miwlul;cum

i Test Report
| Report No.: AEL/BEL/30082022/ST/01 | Reporting Date ; 05.09.2023 |
- Sample I'd : AEL/BEL/300822/ST/01 ;
M/S. BAJA] ENERGY LIMITED Date :30.08.2022

SARDA NAGAR ROAD, KHAMBHAR KHEKRA.
SHRINAGAR, LAKHIMPUR, (U.P) INDIA

Period of Testing: 30.08.2022 To 05.09.2022

SAMPLE PARTICULARS:
| Type of the Sample Boiler Stack Emission
Date of Sampling 27.08.2022 1
Name of Plant/Section Boiler Section
Capacity of Boiler Stack Attached two Boiler of Capacity 190THP
1 (2*45mw) Each Mark -1 & Mark-2
Type of Fuel used Coal
_Fuel Consumption 833.029 & 816.897 Ton/Day 5
Operating Schedule 24hrs
Type of Stack * RCC
Stack Height (from Ground level) 110 Meter
Stack Diameter 3.9 Meter
_Altached APCS ESPinBoth
Quantity of Emission Discharge (m3/hr) 2484098.03
Sample Collected By | LabRep.
Purpose of Analysis Monitoring
SAMPLE OBSERVATIONS
Ambient Temperature, °C 37 2
Stack Temperature, °C = 129
Flue pas velocity, m/sec 7.24
[_Sampling flow rate, liter per minute i 229
[ sr. Parameters Umit T Results | StandardsLimit |  Test Protocol
No. | asper CPCB
L_| PM(Particulate Matter) | mg/Nm3 | 42.8 50 IS 11255(P-1)
2_| SulphurDioxide (S0z) | Mmg/Nm? | 185 £ AP
3 | Oxides of Nitrogen(NO,) | mg/Nm? | 256 300 IS 11255(P-7)
4 | Carbon Dioxide(COz) % 0.0010 1.0 1513270
5. | Mercury (as Hg) mg/Nm3 N.D. 0.002 AAS with VGA

“Results currected 10 12.6%00;

Remark:-H-=14Q*wherezss () is the emission rate of SO2 in kig/hr.& H is the height of stack in m eI,

ecked By

Nate-1 The resultiistod rofur anly o the tested sumpls and opplicalic palameters, Ay,
L Bangleewill b destroped v mouth front the deLe of jssie of tess ntertﬂhme: :
Foday canpibilns about this tepe Lsbveid be commumicated within 7 days ol issue of this roport

witnorized Signatory
= AR
et

S AN
e = A L

A The repaat is Hob fs e reproduced-wholly orin part and can Not be waed as o evidince in e Cotrtol faw und should Not be used in any advernsing

Midia seithout vur spevial pormigsion in writing.




, ASIA ENVIRO LAB

\ (An ISO 9001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab

Gt

" Job Description Environmental Testing, ETPISTP Manufacturing, ETP/STP Plant Operation Pollution NOC Efc,

Lab . H1-837, Near Pollution conlrgl Board, RIICO industrial Area, Bhiwadl, Distt. Alwar (Rajasthan)-301013

Ph. No. : 01493-294022, 09694666022, Email : aslaenvirolab@gmall.com, Website - www asiaenvirciabsom

Test Report
[ Report No.: AEL/BEL/30082022/WW/03 l Reporting Date : 05.09.2022 |
Issued ro: Sample I'd : AEL/BEL/300822/WW/03
M/S. BAJA] ENERGY LIMITED Date :30.08.2022
SARDA NAGAR ROAD, KHAMBHAR KHERA, Period of Testing: 30.08.2022 To 05.09.2022
SHRINAGAR, LAKHIMPUR, (U.P) INDIA
SAMPLE PARTICULARS:
| Type of the Sample i Untreated Effluent Water Sample
| Date of Sampling _ e 27.08.2022
Point of Sample Collection From STP Inlet
 Sample Collected By : LabRep.
Purposeof Analysis 3 Monitoring
Weather Condition _ Clear i
| TEST RESULTS
. Sr. No. Parameters . Unit Results Test Protocol
1 |[pH ‘ | .- 7.60 | APHA 23" EQ. 4500 H B
2 | Chemical Oxygen Demand{COD) mg/1 1283 | APHA 23+ Ed, P-5220 B

3 Bio-Chemical Oxygé_n_nemand [BOD) at 270C mg/l

b 552 15-3025 (P-44)
4 | Total Suspended Solids mg/l | 309 APHA 23Ed, 2540 D
5 0il & Greage ' 2 mg/1 ] 1.0 18-3025 (P-39)

Checked By

Nete: 1. Theaesult livest refer only @ the tested samples anl applieablu pammoters,

<. Satuple will be destroyal one month rom the dars of issus of st rerricie

3. Any compdaints abuut this repere should bo eom municated weithin 7 duys ol ssne of this repurt

4. The roport is Not te be sependuced-wholly ¢rin part and cen Mot be used i an evidénce in the Court of law and should Nok he sl in any sdvertising
Media without aur apecial permissive in writlog.



"ASIA ENVIRO LAB

(An I1SO 8001:2015, 14001:2015, 45001:2018 & MOEF Accredited Lab)
“Job Description : Environmental Tasting, ETRISTP Manufacturing, ETPISTP Plant Operation Pollution NOG Efc.

Lab - H1-837. Near Pollution Control Board, RICO Industrial Area, Bhiwadl, Distt. Alwar (Rajasthan}-301019

__Ph. No. 01493204022, 09634666022, Emal : asiaenvirolab@gmail.com, Website : www asiaenvirolab com

Test Report
| Report No:: AEL/BEL/30082022/WW/04 | . Reporting Date : 05.09.2022 |
5 " ' Sample I'd : AEL/BEL/300822/WW/04
M/S. BAJA] ENERGY LIMITED Date :30.08.2022
SARDA NAGAR ROAD, KHAMBIAR KHERA, Period of Testing: 30.08.2022 T0 05.09.2022
SHRINAGAR, LAKHIMPUR,, (U.P) INDIA
t
| SAMPLE PARTICULARS:
Type of the Sample Treated Effluent Water Sample
Date of Sampling v 27.08.2022
Point of Sample Collection Erom STP Qutlet il
Sample Collected By LabRep,
Purpose of Analysis Monitoring
Weather Condition _ Clear
| TESTRESULTS
L s Tsuud.;rda Limit for
Discharge as per CPCB
¢ Sr. FMarameters Unit: Results Test Protocol
No. s oanl Inland | Public | Land tor
Surface | Sewers | Irrigation
—_ - = - - watcr - e — e ————
1 |pH R o 705 | 5.5:9.0 | 5590 | 5590 | APHA 23" Ed.4500HB
2 | Chemical Oxygen Demand(COD) | ™8/1 | 553 | 54 - | APHA 23%Ed, P-5220 B
"3 | Bio-Chemical Oxygen Demand mg/l _ .
| (RODYat270¢ for 3 days <5 30 350 100 | 15-3025 (P-44)
4 | Total Suspended Solids me/l | 140 | 100 | 00 200 | APHA 239 Ed. 2540 D
5 | oil & Grease we/l | <02 | 10 20 10 | 15:3025 (P39)
ecked By

Note: L The resuit listed refer anly ta the tested samples and applicable parameters

2. Samplawill be destrayed ano month from the date of lssuc of test certilicate,

A Moy complabits about this repars should be communicated wilhin 7 days af [ssue of this Teport ; :

& The s rpust iy Nut tu bie reprigiuced-whislly o1 (0 parcand can Not be used as an evidence in Hie Court of law and shoisld Not be used i any cdvertising
Media vilhout pur special permission in writing.



Asid

Job Description * Environmental Testing, ETR/

ENVI

(An ISO 9001:2015, 14001:2015, 45001

RO LAB

:2018 & MOEF Accredited Lab)
TF Manufacturing, ETP/STP Plant Oparation Pollution NOC Bic,

Lab - H1-837, Near Pollution Contro| Board, RIICO Industrial Area, Bhiwadl, Distt, Alwar (Rajasthan)-301019

Ph. No. : 01493-294022, 09694666022, Email :

asiaenvir&léi;é_gm:il.wnp, Website : www.asiaenvirolab.com

Note: | The tesult listed refor anly to the tostod samples and spplicabile parimeters,

2. Sample will be destropel vne menth troq; (e date of isaue of test cortiticate,

Test Report
[ Report No.: AR JREL/30082022/WW/02 _ Reporting Date ; 05.09.2022 |
P — Sample I'd : AEL/BEL/300822/WW/02
M/S. BAJA] ENERGY LIMITED Date :30.08.2022
SARDA NAGAR ROAD, KHAMBHAR KHERA, Period of Testing: 30.08.2022 To 05.09.2022
SHRINAGA_R, LAKHIMPUR L(UP)INDIA ' .
(i SAMPLE PARTICULARS: ) e i
| Type of the Sample Treated Effluent Water Sample
Date of Sampling o o TR 2D s ]
Point of Sample Collection From ETP Outlet ]
Sample Collected By - Lab Rep. o A
 Purpose of Analysis Monitoring
Weather Condition Clear j
TEST RESULTS
[ Standards Limit for
Discharge as per CPCB
Sr. Unit - ke .
No. Pangnisters Results “Iniand | Public | Tand for TestEratocol
Surface | Sewers | Irrigation
SN Water i ]
-3 1 | pn - 7.56 | 55-9.0 | 55.90 | 5590 APHA 23" Ed. 4500 H B
_2 Ehemiml Ozygen Demand{COD) mg/l 445 250 - e APHA 231 Ed. P-5220 B
3 | Bio-Chemical Oxygen Demand mg/l v : o T
(BOD) at 27°C for 3 days 8.5 30 350 100 15-3025 (P-44)
4 | Total Suspended Solids mg/l 9.0 100 600 200 | APHA 234 Ed, 2540 D
§ | 0l & Grease well | o2 10 20 10 153025 (P-39)
=
hecked By

3. Ang enenplainty about thisgeport should be communicated within 7 Aays oFlseue of Wi repoi
3 The icport is Not io be reprodaced-wholly or in part and can Not be uged a5 an evidence 1 the Court of law and should Mot bo wsad in any advertisty
Media without our snevial pormistlin in writing



-

-

-y

AslA

An ISO 8001:2015, 14001

ENVIRO LAB

:2015, 45001:2018 & MOEF Accredited Lab)

Job Description : Environmental Testing. ETP/STP Manufacturing, ETP/STP Plant Oparstion Pollution NOC Etc.
o

Lab - H1-837, Near Pollution Control Board, RICO Industrial Area. Bhiwadi, Distt, Ahuar (Rajacthan)-301018

Ph. No. : 01493-204022, 09694666022, Email : asiaenvirolab@gmail.com, Website - www.asizenvirolab.com

i Issued to:

Test Report
{ Report No.: AEL/B EL/30082022/WW/01 | Reporting Date : 05.09,2022 |
sample I'd : AEL/BEL/300822/WW/01
Date :30.08.2022

M/S. BAJA] ENERGY LIMITED
SAKDA NAGAR ROAD, KHAMBHAR KHERA,
SHRINAGAR, LAKHIMPUR,, (U.P) INDIA

Period of Testing: 30.08.2022 To 05.09.2022

SAMPLE PARTICULARS:

Type of the Sample | Untreated Effluent Water Sample
Date of Sampling 27.08.2022
Point of Sample Collection From ETP Inlet
Sample Collected By e Lab Rep. s fll
Purpose of Analysis Moniborin_g
Weather Condition Clear
| d TEST RESULTS
| Sr. No. Parameters ~ Unit Results Test Protocul
1 |pH - 7.63 | APHA 23 Ed.4500H B
2 | Chemical Oxygen Demand(COD) mg/l 1552 | APHA23vEd.P-5220 R
- p— ol s il
3 | Bio-Chemical Oxygen Demand (BOD) at 27°C g/ 346 | 153025y
for 3 days
4 | Total Suspended Solids mg/l 35 | APHA 23wEd.2540 D
5 | Oil&Grease mg/1 22 | 15-3025(P-39)
Checked By

t

Notes 1. The revule 2awed rofur unly to the tested sisnpdes aud applicable parameters,

2, Samplewilt b destroyed one manth from e date sl iscus of (4 cortificata,

3. Any complaints about this repart should be communiented within 7 days of isue of tils repare Spiti :
4. The repart ia Mot b b sepradiced wholly or fo purvand con Notbe used usan evidence 1o tie Gourlof taw and should Not be used in any adverticing

Meati wichnier siir speechal pernussion i writing




STEAM

Equipments
CIN- U29119PN2004PTCO19820

BUREAU VERITAS

Corificntion

Steam Equipments Pvt Ltd

No-44, Tiny Co.0p. Industrial Estate
Kondhwa Budurk, Pune — 411048,
Phone: 020-26930908, 26930961
Email: sales@steamequipments.com
seplmktg@steamequipments.com
http://www.steamequipments.com

SEPL/CS/BEL/EMS/KHB-001/21-22

CALIBRATION CERTIFICATE

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021

CALIBRATION DATE : 01/04/2021
DUE DATE : 30/06/2021

1) PHSENSOR
MAKE : HACH

MODEL : SC—-200 / DEVICE ID : 1507C0128988

DATE: 06/04/2[_)21

Above mentioned instrument was calibrated with buffer solution of pH 4, pH 7 & pH 9 provided by the
customer. The following readings were observed after calibration:

1.0 |PH

2.0 PH

3.0 PH

2) TSSSENSOR
MAKE : HACH

MODEL : 5C - 200 / DEVICE ID : 1610795
Above mentioned instrument was calibrated under the known concentration of Standard Solution by
Sigma Aldrich, by Merck . The following readings were observed after calibration:

***\OTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari

Designation : Customer Service Manager
Email : azhar@steamequipments.com

Contact: (+91) 8000915577

- Steam & Water Analysis system (SWAS)
- Ambient Air Quality Monitoring (AAQMS)
- Moisture Analyzer & Sampling System

-ﬁntinuous Emission Monitoring system (CEMS)
- Shelter manufacturer (Safe/ Hazardous Area)

- Gas Analyzers & Sampling System

- Vibration Mc-ﬁitoring (VMS)
- Liquid & Gas Analyzers
- Non-Standard Sample coolers




Steam Equipments Pvt Ltd
No-44, Tiny Co.Op. Industrial Estate

Kondhwa Budurk, Pune —411048,
STEHM pUEA v Phone: 020-26930908, 26930961
Equ:pm!nt: Email: sales(@steamequipments.com
CIN- U291 19PN2004PTCO19820 | sepimktg@steamequipments.com
http://www.steamequipments.com
SEPL/CS/BEL/SPM/KHB-001/21-22 DATE: 06/04/2021
AR e ' CALIBRATION CERTIFICATE '

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021
CALIBRATION DATE : 01/04/2021

DUE DATE : 30/06/2021

1) DUST MONITORING SYSTEM
MAKE : DYNOPTICS
DEVICE MODEL : DSL340
DEVICEID :
m A. REFLECTOR : ASY-168-3009
B. OIS/NO :ASY-166-4069
C. TRXS/NO :ASY-092-4014
PARAMETERS MEASURED : SPM (0 — 1000mg/m3)
Above mentioned instrument was calibrated as per the down stated CPCB Standards:

ZERO CALIBRATION :
REFERENCE SIGNAL MEASURED SIGNAL ANALYZER READING
4.01 VOLTS 3.95 VOLTS 00.00 mg/m3

The instrument was zero calibrated under no dust concentration and found the analyzer readings
and working properly.

SPAN CALIBRATION :
ISOKINETIC READING ( FROM MANUAL SAMPLING) | ANALYZER READING
78.00 mg/m3 76.00 mg/m3
The instrument was calibrated against Iso kinetic Value (Manual Sampling System) provided by the
ﬂ customer and found the readings of analyzer is in correlation with Iso Kinetic Readings.

*¥¥\NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari

Designation : Customer Service Manager
Email : azhar@steamequipments.com
Contact: (+91) 800091557

- Steam & Water Aﬁysis system (SWAS) - Continuous Emission Monitoring system (CEMS) - Vibration Monitoring (VMS)
- Ambient Air Quality Monitoring (AAQMS) - Shelter manufacturer (Safe/ Hazardous Area) - Liquid & Gas Analyzers
- Moisture Analyzer & Sampling System - Gas Analyzers & Sampling System - Non-Standard Sample coolers




Steam Equipments Pvt Ltd
No-44, Tiny Co.Op. Industrial Estate

STEHM RN Kondhwa Budurk, Pune —411048,
- Cantification Phone: 020-26930908, 26930961
Equipments Email: sales@steamequipments.com
CIN- U291 19PN2004PTCO 19820 5 seplmktg@steamequipments.com
http://www.steamequipments.com

SEPL/CS/BEL/CEMS/KHB-001/21-22 DATE: 06/04/2021
' i ' CALIBRATION CERTIFICATE i

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021
CALIBRATION DATE : 01/04/2021

DUE DATE : 30/06/2021

1) CEMS MONITORING SYSTEM
MAKE : CODEL
DEVICE MODEL : GCEMA40 SERIES
PN DEVICE ID : GCEM-0460
v PARAMETERS MEASURED :
A. SOX (0-2000 PPM)
B. NOX (0~ 1000 PPM)

Above mentioned instrument was calibrated as per the CPCB Standards. The instrument was calibrated
using the standard gas with below concentration.

CONCENTRATION OF SO2 : 470 PPM

CONCENTRATION OF NO : 525 PPM

CONCENTRATION OF CO : 512 PPM

& BALANCE N2 WITH A PRESSURE 130Kg/Cm2

*¥*NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari
Designation : Customer Service Manager

Email : azhar@steamequipments.com
Contact: (+91) 8000915577 i

- Steam & Water Analysis system (SWAS) - Continuous Erﬁssion Monitoring system (CEMS) - Vibration Monitoring (VMS)
- Ambient Air Quality Monitoring (AAQMS) - Shelter manufacturer (Safe/ Hazardous Area) - Liquid & Gas Analyzers
- Moisture Analyzer & Sampling System - Gas Analyzers & Sampling System - Non-Standard Sample coolers




STEAM

Equipments

CIN- U29119PN2004PTCO 19820

BUREAU VERITAS

Certification

Steam Equipments Pvt Ltd

No-44, Tiny Co.Op. Industrial Estate
Kondhwa Budurk, Pune — 411048,
Phone: 020-26930908, 26930961
Email: sales@steamequipments.com
seplmktg@steamequipments.com
http://www.steamequipments.com

SEPL/CS/ BEL[ EMS/KHB-002/21-22

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

CALIBRATION CERTIFICATE

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021

CALIBRATION DATE : 01/07/2021
DUE DATE : 30/09/2021

3) PHSENSOR
MAKE : HACH

MODEL : SC- 200/ DEVICE ID : 1507€0128988
Above mentioned instrument was calibrated with buffer solution of pH 4, pH 7 & pH 9 provided by the
customer. The following readings were observed after calibration:

DATE: 05/07/ 2021

10 |PH

25°C
20 |PH 25°C
3.0 PH 25°C

4) TSS SENSOR
MAKE : HACH

MODEL : SC—- 200 / DEVICE ID : 1610795

Above mentioned instrument was calibrated under the known concentration of Standard Solution by
Sigma Aldrich, by Merck . The following readings were observed after calibration:

**¥NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari

Designation : Customer Service Manager

Email : azhar@steamequipments.com

Contact: (+91) 8000915577

- Steam & Water Analysis system (SWAS)
- Ambient Air Quality Monitoring (AAQMS)
- Moisture Analyzer & Sampling System

- Continuous Emission Monitoring system (CEMS)
- Shelter manufacturer (Safe/ Hazardous Area)

- Gas Analyzers & Sampling System

- Vibration Monitoring (VMS)
- Liquid & Gas Analyzers
- Non-Standard Sample coolers




STEAM

Equipments
CIN- U29119PN2004PTCO19820

BUREALU VERITAS

Certification

Steam Equipments Pvt Ltd

No-44, Tiny Co.Op. Industrial Estate
Kondhwa Budurk, Pune — 411048,
Phone: 020-26930908, 26930961
Email: sales@steamequipments.com
seplmktg@steamequipments.com
http://www.steamequipments.com

SEPL/CS/BE_L/SPM!KHB-002/21_—22_

CALIBRATION CERTIFICATE

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021

CALIBRATION DATE : 01/07/2021
DUE DATE : 30/09/2021

1) DUST MONITORING SYSTEM
MAKE : DYNOPTICS
DEVICE MODEL : DSL340

A DEVICEID :

A. REFLECTOR : ASY-168-3009
B. OIS/NO :ASY-166-4069
C. TRXS/NO :ASY-092-4014

PARAMETERS MEASURED : SPM (0 — 1000mg/m3)
Above mentioned instrument was calibrated as per the down stated CPCB Standards:

ZERO CALIBRATI

DATE: 05/07/2021

REFERENCE SIGNAL

MEASURED SIGNAL ANALYZER READING

k.01 VOLTS

3.89 VOLTS 00.00 mg/m3

The instrument was zero calibrated under no dust concentration and found the analyzer readings and

working properly.

SPAN CALIBRATION :

JSOKINETIC READING ( FROM MANUAL SAMPLING) IANALYZER READING

76.00 mg/m3

' 74.00 mg/m3

The instrument was calibrated against Iso kinetic Value (Manual Sampling System) provided by the

customer and found the readings of analyzer is in correlation with Iso Kinetic Readings.

***NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:
Name : Azharruddin Ansari

Designation : Customer Service Manager
Email : azhar@steameguipments.com

Contact: (+91) 800091557

- Steam & Water Analysis system (SWAS)
- Ambient Air Quality Monitoring (AAQMS)
- Moisture Analyzer & Sampling System

- Continuous Emission Monitoring system (CEMS)
- Shelter manufacturer (Safe/ Hazardous Area)
- Gas Analyzers & Sampling System

- Vibration Monitoring (VMS)
- Liquid & Gas Analyzers
- Non-Standard Sample coolers




Steam Equipments Pvt Ltd
No-44, Tiny Co.0p. Industrial Estate

STEGM BUREAD VERITAE Kondhwa Budurk, Pune —41 104_8,

- Certitication Phone: 020'26930908, 26930961
Equlpments _ : Email: sales@steamequipments.com

CIN- U291 19PN2004PTCO19820 ' sepimkig@stcamequipments.com

http://www.steamequipments.com

SEPL/CS/BEL/CEMS/KHB-002/21-22 DATE: 05/07/2021

' CALIBRATION CERTIFICATE

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021
CALIBRATION DATE : 01/07/2021

DUE DATE : 30/09/2021

2) CEMS MONITORING SYSTEM
MAKE : CODEL
DEVICE MODEL : GCEMA0 SERIES
PS DEVICE ID : GCEM-0460
'- PARAMETERS MEASURED :
D. SOX (0-2000 PPM)
E. NOX (01000 PPM)

Above mentioned instrument was calibrated as per the CPCB Standards. The instrument was calibrated
using the standard gas with below concentration.

CONCENTRATION OF SO2 : 470 PPM

CONCENTRATION OF NO : 525 PPM

CONCENTRATION OF CO : 512 PPM

& BALANCE N2 WITH A PRESSURE 130Kg/Cm2

**¥NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari
Designation : Customer Service Manager

Email ;: azhar@steamequipments.com
Contact: (+91) 8000915577

= ——— = T =T — — - - v
- Steam & Water Analysis system (SWAS) - Continuous Emission Monitoring system (CEMS) - Vibration Monitoring (VMS)
- Ambient Air Quality Monitoring (AAQMS) - Shelter manufacturer (Safe/ Hazardous Area) - Liquid & Gas Analyzers

- Moisture Analyzer & Sampling System - Gas Analyzers & Sampling System - Non-Standard Sample coolers




Steam Equipments Pvt Ltd
No-44, Tiny Co.Op. Industrial Estate

STEAM guncay venms Phone 020-26950908, 26330961
Equipments Email: sales@steamequipments.com
CIN- U29119PN2004PTCO19820 BRItk et e peiinis. 6om
http://www.steamequipments.com
SEPL/CS/BEL/EMS/KHB-003/21-22 DATE: 05/10/2021
e - CALIBRATION CERTIFICATE v
CUSTOMER : M/S BAJAJ ENERGY LIMITED.
UNIT : KHAMBARKHERA
PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021
CALIBRATION DATE : 01/10/2021
DUE DATE : 31/12/2021
5) PHSENSOR
MAKE : HACH
MODEL : SC—- 200/ DEVICE ID : 1507C0128988
Above mentioned instrument was calibrated with buffer solution of pH 4, pH 7 & pH 9 provided by the
0 customer. The following readings were observed after calibration:
"SNO. | PARAMETERS | “STANDARDSOLUTION | ANALYZER READING
Rl UFFERSOLUTIONS |
1.0 PH 4 4.1
2.0 PH 7 72
3.0 PH 9 9.2

6) TSSSENSOR
MAKE : HACH
MODEL : SC—- 200 / DEVICE ID : 1610795
Above mentioned instrument was calibrated under the known concentration of Standard Solution by
Sigma Aldrich, by Merck . The following readings were observed after calibration:

***NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari
Designation : Customer Service Manager

Email : azhar@steamequipments.com

Contact: (+91) 8000915577
- Steam & Water Analysis system (SWAS) ~ Continuous Emission Monitoring system (CEMS)- - Vibration Monitoring (VMS)
- Ambient Air Quality Monitoring (AAQMS) - Shelter manufacturer (Safe/ Hazardous Area) - Liquid & Gas Analyzers

- Moisture Analyzer & Sampling System - Gas Analyzers & Sampling System - Non-Standard Sample coolers




Steam Equipments Pvt Ltd
AL VE No-44, Tiny Co.Op. Industrial Estate
STEHM BUREAU VERITAS Kondhwa Budurk, Pune —411048,

- Certiticatian Phone: 020-26930908, 26930961
Equipments Email: sales@steamequipments.com
CIN- U291 19PN2004PTCO 19820 ¥ seplmktg@steamequipments.com

http://www.steamequipments.com

SEPL/CS/BEL/SPM/KHB-003/21-22 DATE: 05/10/2021
oo il . CALIBRATION CERTIFICATE :

CUSTOMER : M/S BAJAJ ENERGY LIMITED.

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021
CALIBRATION DATE : 01/10/2021

DUE DATE : 31/12/2021

2) DUST MONITORING SYSTEM
MAKE : DYNOPTICS

DEVICE MIODEL : DSL340
DEVICEID :
ﬁ F. REFLECTOR : ASY-168-3009
G. 0IS/NO :ASY-166-4069
H. TRXS/NO :ASY-092-4014
PARAMETERS MEASURED : SPM (0 — 1000mg/m3)
Above mentioned instrument was calibrated as per the down stated CPCB Standards:
ZERO CALIBRATION :
REFERENCE SIGNAL IMEASURED SIGNAL ANALYZER READING
A4.01 VOLTS 3.92 VOLTS 00.00 mg/m3
The instrument was zero calibrated under no dust concentration and found the analyzer readings and
working properly.
PAN BRATION :
ISOKINETIC READING ( FROM MANUAL SAMPLING) IANALYZER READING
76.00 mg/m3 74.00 mg/m3
The instrument was calibrated against Iso kinetic Value (Manual Sampling System) provided by the
ﬁ customer and found the readings of analyzer is in correlation with Iso Kinetic Readings.
***NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.
TESTED BY:
Name : Azharruddin Ansari
Designation : Customer Service Manager
Email : azhar@steamequipments.com
Contact: (+91) 800091557
- Steam & Water Analysis system (SWAS) - Continuous Emission Monitoring system (CEMS) - Vibration Monitoring (VMS)
- Ambient Air Quality Monitoring (AAQMS) - Shelter manufacturer (Safe/ Hazardous Area) - Liquid & Gas Analyzers

- Moisture Analyzer & Sampling System - Gas Analyzers & Sampling System - Non-Standard Sample coolers




STEG M BUREAU VERITAS
Equipments
CIN- U291 19PN2004PTCO 19820

Cartitication

Steam Equipments Pvt Ltd

No-44, Tiny Co.Op. Industrial Estate
Kondhwa Budurk, Pune —411048,
Phone: 020-26930908, 26930961
Email: sales@steamequipments.com
seplmktg@steamequipments.com
http://www.steamequipments.com

SEPL/CS/BEL/CEMS/KHB-OO3/21—22

CUSTOMER : M/S BAJAJ ENERGY LIMITED,

UNIT : KHAMBARKHERA

PURCHASE ORDER NUMBER : 1200004533 DATED 07/05/2021
CALIBRATION DATE : 01/10/2021

DUE DATE : 31/12/2021

3) CEMS MONITORING SYSTEM
MAKE : CODEL
DEVICE MODEL : GCEMA40 SERIES
- DEVICE ID : GCEM-0460
‘ PARAMETERS MEASURED :
I. SOX (0-2000PPM)
J. NOX (0- 1000 PPM)

using the standard gas with below concentration.
CONCENTRATION OF SO2 :470 PPM *
CONCENTRATION OF NO : 525 PPM
CONCENTRATION OF CO : 512 PPM

& BALANCE N2 WITH A PRESSURE 130Kg/Cm2

procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Azharruddin Ansari ‘
Designation : Customer Service Manager

Email : azhar@steameguipments.com
Contact: (+91) 8000915577

~ CALIBRATION CERTIFICATE:

~ DATE: 05/10/2021

Above mentioned instrument was calibrated as per the CPCB Standards. The instrument was calibrated

***NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test

- Moisture Analyzer & Sampling System - Gas Analyzers & Sampling System

- Steam & Water Analysis system (SWAS) - Continuous Emission Monitoring system (CEMS)
- Ambient Air Quality Monitoring (AAQMS) - Shelter manufacturer (Safe/ Hazardous Area)

- Vibration Monitoring (VMS)
- Liquid & Gas Analyzers
- Non-Standard Sample coolers




ASIA ENVIRO LAB

Ar 150 8001:2015, 14001:201%, 45001:2018 & MOEF Accredited Lab)

Job Descrimtion : Bnvitonmental Testing, ETPISTH Manufacturing, ET

veration Poliution NOC Bt

Lab - 1-83?. Near Poliution Contrel Board, RICO Industrial Area, Bhiwadi, Distt. Abwar (Rajasthan)-301019
Ph. No. : 01493294022, 09694866022, Email - aslaenvirelab@gmail.com, Wobsite : www.asizenvirolab.com

Test Report
| Report No.: AEL/BEL/300S2022/AAN1 | . Reporting Date : 05.09.2022 |
e e b i | sample I'd : AEL/BEL/300822/AA/01
| M/S. BAJA] ENERGY LIMITED | Date _ £3008.2022 ;
| SARDA NAGAR ROAD, KHAMBHAR KHERA, | Period of Testing: 30.08.2022 To 05.00.2022 _|
| SHRINAGAR, LAKHIMPUR, (UP) INDIA | Ty ) ]
SAMPLE PARTICULARS: s
Type of the Sample % _ | Ambicnt Air Sample L
| Date of Samplin ST 27.08.2022 To 28.08.2022
] Point of Sample Collection | Near TG 2 Corner Area
| Sample Collected By il Lab Rep. o AT
Purpose of Analysis AN Monitoring _ S
SAMPLE OBSERVATIONS T T 5 -
Sampling flow rate [m?/rin.) [1.12
Period of sampling (minuies] : 12416
Total volume of air sampled (m') = | 16146
g N | | Standards Limit
Sr.No. | Paramelers Unit | Results Test Protocol
as Per NAAQS
1 Particulate Matter(PM ) ug/m’ 82.6 100 I5: 5182.(P-23)
l_ Z | Paruculate Matter(Piac) |_||;[,‘.m$” | 50.2 " Al Az per CPCR Cuidelines
3 Sulphur Dioxide (50;) wg/ert | 175 80 IS: 5182,(P-2)
4 Nitrogen Dioxide (NOy) nig/m? 36.1 BU IS: 5182,(P-6)
5 | Benzene (C:H.) . ng/md N.D 5 15:5182 (P-11)
6 | Ozone(0s) | weme | 224 180 IS: 5182,(P-9)
7 | Lead (¢h) ng/me | OND 1 1S: 5182(P-22)
8 | Arsenic(As) ng/m' | ND 48 APHA-Air
9 Nickel (Ni) ng/m? N.I» 20 = APHA-AIr
10 | Ammonia(NH:) ng/ms 4.7 400 As per CPCB Guidelines
11 Benzopyrene [(BaP) ag/m* [ ND 1 1S 5182 (P-12)
12 Carbon Mono Oxide (C0) mg/m? -:1.1?! 4 1S: 5182,(P-10)
" Romark: - ND-Not Datoctable T T R TRRER P ' S]]
Checked By -
Note: 1 Ihe resutt lsted efer only 19 The et =unpe and wpplal e paranielens " J-l_— !
L Sampie will be destrayed ane moeth bom the date of issue of et cestiimze b ._'/,

A Any complaintx ahout this report should be s imanicated within T s of wa of Wi repurt

A The report iz Not to ha reproducad wirilly or in part and can St e sl i 55 evid mee i e Lonrtol lw mnd strould Noe he il in any adusrtisineg
Bolerekion wedblonn sans spec il oy cbbaisin i o v 8RN ES




I5lA ENVIRO LAB

(An 150 9001:2015, 14001 :2015, 45001:2018 & MOEF Accredited Lab)

' ditien ‘3 imental Hrq FTP-!ST:J Manufacturing, ETP/S

Test Report
| Report No.: AEL/BEL/30082022/AA/02 Dokt 5 Reporting Date : 05.09.2022
['Issued to: BTG : AEL/BEL/300822/AA/02
M/S. BAJA] ENERGY LIMITED ; Datg :30,08.2022
SARDA NAGAR ROAD, KHAMBITAR KHERA, Period of Testing: 30.08.2022 To 05.09.2022

| SHRINAGAR, LAKHIMPUR, (1).P) INDIA

| AL ' |

| SAMPLE PARTICULARS: g G e

| Type of the Sample 2 ___ _i _Iwimhienrni.—Sample Rt =]
Dare of Sampling AR Ts | £1.08.2022 To 28.08.2022 e e _taie ]
Poiut of Sample Collection -} ey . Near Coal Handling Plant
e L A S T i
Purpose of Analysis £, L1l 3 S . | Monitoring 2]
SAMPLE OBSERVATIONS i
Sumpling flow rate (m*/m11) _] 115
{ Period of sampling (minutes) el i T
Total volume of air sampled (m¥) PHli = | 1671.3
[ RS - e rdﬂ__sml:ldards Limit Ve
Sr.No. | Parameters Unit Raculee Test Protocol
as Per NAAQS
1 Particulate Mattes(PM ) g/ me 79,1 100 15: 5182,(P-23)
I 2 | Particulate Matter I’M..5) ug/m’ 560 60 As per CPCRB Guidelines
P | Sulphur Diosxide (30),) pg/m? 20,7 80 1S: 5182,(P-2)
4 | Nitrogen Dioxide (NOa) ng/m3 424 80 IS:5182,(P-5)
5 Benzene (CgHg) ng/m* | NpD 5 I5: 5182 (P-11)
[ Ozone{05) up/ms Zh1 180 15: 5182,(P-9)
7 | Lead (Ph) ug/md [ ND 1 IS: 5182(P-22)
p— ] W ot e e L e S S
§ | Arsenic (As) ng/m? N.D 6 APHA-Air
9 | Nickel (N ng/m? NLD 20 APHA-AIF
10 Ammonia(NH;) pg/m? 15.1 400 As per CPCB Guidelines
11 | Benzopyrene (Hip) ng/m? NI 1 IS: 5182 (P-12)
| 12 J Carbon .Pfinno Oxide H:L}? | ma/m? | =115 E % ‘}_—_“ e IS: ’:'FE{[PIO]
Remark: - ND-Not Detectable

d By

Note: 1. The result |rrred reter oaly to the Ll cples and applicable Pl aneters

L Bample will be destroved gnie month e tis k1o o hesie af et ccrtlian e

3. Anv complaints abeir this roport shovdd br o ated withe / dayns ol ts5ue of this report
4 The repart is Not to be reprodeced -whiol J=rin 2 and can Not be

Mol withiessst st mpee bk T A T

HSE] 2620 Bridonee im the Mot of Lacs wond whould Mt Ue sl in any advertising




ASIA ENVIRO LAB

{An 180 9001 :2015, 14001 "‘01 , 45001:2018 & MOEF Accredited Lab)

Job Di;Jiﬁ!Ol "-'r ritonmental l(*t!*n ETR! C'CJ Manufacturing, ETP/STP Plant Oparat tion Pollution NOC Ete

Lab. H‘! £37, NWPBMM%IMRES&MWAMMMM{WTNS
Ph. No. : 01494-294022 . 03694666022 Email : aslumrohh@waum Wobsite : : www.asiaenvirolab. com

Test Report

| Report No.: AEL/BELMOS2022/AA/03 PSS __ Reporting Date : 05.09.2022 |
Issued to: ' Sample I'd i AEL/BEL/300822/AA/03
M/S. BAJA] ENERGY LIMITED | D:lt!! :30.08.2022 |
SARDA NAGAR ROAD, KIIAMBHAR KHERA, Period of Testing: 30.08.2022 To 05.09.2022
SHRINAGAR, LAKHIMPUR,, (11, ") INDIA ‘ iale = i |
[ smm PARTICULARS: 3 SNy
of the Sample . | Ambient Air Sample
Da:c of Sampling e | 27.08.2022 To 28.08,2022 E
Point of Sample Collection T _Near Ganga Hehar Village
| Sample CollectedBy [l Rep. o
Purpose of Analysis U o T | Monitoring 1
SAMPLE ORSERVATIONS  ~ — — = =
Sampling flow rate (m*, min. | o Doifigyy S¥
Period of sampling (m irutes] e i T VR ]
| Total vnlume ol air samplel tr13] | 1645
= ‘ o, M = Standards Limit %
| 8r.Nu. | Parameters Unit Results Test Protocol
| as Per NAAQS
‘= Pamculalr. Ma tu {PM10) pa/mi 787 100 IBZ,{P 23)
Z i’:lrftculalc M'.Ll.'tl‘.l LP‘\«!;;) pg/m’ 1S 60 As per i"PCH Cuidelines
3 ‘.wlphnr Dioxide (502,) pg/m? 143 80 15:5182,(P-2)
4 Nitrogen I)lnxuie (NC !;] pg/m! 0.8 80 IS: 5182,(P-5)
g | Benzene (Cgly) pg/m NI S 1S: 5182 (P-11)
6 Ozone[0);) pg/m: | 196 180 15:5182,(p-9)
7 lLaad {Ph) Bs/m' | N.D 1 IS: 5182(P-22)
8 Arsenic (As) ng/m? N.D 6 APHA-Air
9 | Nickel(Ni) | na/m N.D 20 APHA-Air
10 | Ammonia(Nil;) | ug/m | 196 | 400 As per CPCB Guidelines
11 Benzopyrene (Bay) l ng/ms . ND 1 IS: 5182 (P-12)
M e i !
| 12 | Carbon Mono Oxids (C U} L mg/m' <115 4 1S: 5182,(P-10)

nark: - ND-NMDEtetwhle f

\\ o _..'—""'_
cked By zed Slgnatorv

Note: 1. The resut Eisted rofor only ta the bstad comples » wrel spphicable e ametio o

L Sample will he dastroped oo month froom the date of B af veas oo ntllite, -,\_‘ VIS~

3. Any complaints whwout Uns ropors sl te cormmunscted within 7 da gz of ssee of thi h«putl T —

4. The report (s Mot 1o be repiroduced vk | i et il ram Kot bo used as an svides = i U Conse rrof law st chesstid Nt be wsed b any advertising
Meshis withaut o strecial et misnivm 16 v ng




AiSIA ENVIRO LGB

An 150 9001:2015, 14007:2015, 45001:2018 & MOEE Accredited Lab)

R @ | |
Job D-J:a‘[pT'c-'i.Er!‘.-:wrlr-:“‘.ai Teshing. ETRISTH Manufacturing, ETP/STP Plan Operatia
| | i |

1BIST

Test Report
| Report No.; AEL/BEL R0082002/AA04 LS ik _____Reporting Date: 05.09.2022 |
(e Sy " Tsamplerd : AEL/BEL/300822/AA/04 ]
M/S. BAJA] ENERGY LiN{TED | Date :30.08.2022

SARDA NAGAR ROAD, KHAMBHAR KHERA,
SHRINAGAR, LAKHIMFUR , (1LP) INDIA

| SAMPLE PARTICUI ARGS: =

Period of Testing: 30.08.2022 To 05.09.2022
i

———— e

Type of the Sample B | Ambient Air Sample PN 5 J
Date of Sampling — 1 27.082022 To 28.087073

| Point of Sample Collectior

e | Newr CT Area

' Sample Collected By 11 8 I [t Lak Rep,
| Purpose of Analysis .1 Monitoring i

SAMPLE OBSERVAT (/NS S SR

Sampling flow rate (m*/min) PEREREY 1

Period of sampling (minute;) g 14413 =

Total volume of air sampled (m?) 1700.7 24
' | = e L T e T g
| Sr.No. | Parametere ' Umnit Results Test Protocol

| as Per NAAQS
—t e _.’,.- = 2 — ]
| Particulate Matter(I'M,,) pg/m? u3.4 100 IS: 5182,(p-23)

l 2 J Particulate Matte: (£M; %) jg/mi 17.6 60 As per CPCR Guidolines
I 3 i Sulphur Dioxide (50,) pg/m? 16, 80 IS: 5182,(p-2)

& | Nitrogen Dioxid: (N).) ug/m? 35.2 80 IS: 5182,11-6)
N 730 R I T T
5 ) Benzene (CsHg) ng/m* N.D 5 IS: 5182 (P-11)

AR (Ozone(04) ug/m?* 20.2 180 15: 5182,(P-9)
7 l Lead (Ph) ug/ms N.D 1 Is: 5182(p-22)
8 | Arsenic (As) ng/m?# N.D [ APHA-Air
| S e e i — = e R S
Y Nickal (Ni) [ ng/u? ] N1 20 AFPHA-AIr
10 | Ammonia(NH;) Hg/m? 20.3 400 Ac per CPCB Guidelines
] == = il 2 ST
T I Benzopyrene (Bap) [ ng/m* | N 1 1S:5182 (P-12)
o b e s e Sl U oy :
l)» -12 Carbon Monu Oxnide (V) | mg,/m?* <115 4 L IS: 5182,(P-10)
———— et e L e e ___-—_.______‘_J
Remark: - ND-Not Deteclable

Checked By

Noto: 1 Tha reult sl refer uul

2

b Any complatnes about ks report shauld be
1. ThE repoit s Mot 10 he reprodused whofl,

¥ bo Ui Lesied sampies 3ng aplicabls paniotors
Semsply will b deatroyed wic nenth o

Iz ate of izmo of brar o tific 41e

Mndtis sithout pu St sal periilsalon i) 9T Tz

#m\; ; _____
A ed Signatory

sarimuniomed with 7 daye of s3ue ol thic 1Cport
i part and can Mot he weed i w mebls

TR B Cuarsa ey wind stiould Mot be used in any advertising



ﬁi?“Slﬁ F"NVIRO LAB

(An 150 8001:2015, 14001:2015, 45001:2018 & MOEF Acu'edlted Lab)

Lab - H1-837, Noar Pnrluuon Controt Board, RACO Industrial Area, Bhiwadli, Distt. Alwar (Rajasthan)-301015
) Ph. No. : 01431.294022, 09694655022, Emall mwmimhb@gnmllog_m. Website . www.asiaenviroiab.com

Test Report
! chart No.: AEUBELJJHUBZ 022/AAN03 s S Reporting Date : 05.09.2022 |
- W) ' Sample I'd : AEL/BEL/300822/AA/05
M/S. BAJA] ENERGY LIMITED Late _:30.08.2022
SARDA NAGAR ROAD, K-AMBHAR KHERA, Periad of Testing: 30.08.2022 To 05.09.2022 |
L SHRINAGAR, LAKHIMPUR,, (1). Ij_NDlA L ' i e i)
| SAMPLE PARTICULARS: T o A
motlheSamplg_____ . A s ST | Ambient Air Sample e
| Date of Sampling _ | 27.08.2022 To 28.08.2022
_Point of Sample Collection | Near Khambhar Khera Village
_Sample Collected By _ | LabRep. TSNS
Purpose of Analvsis | Menitoring ]
| SAMPLE OBSERVATIONS 0 5 n
Sampling flow rate (m?/min ) 218 i I
| Period of sampling (minutes) 1443.0 i £
| Tatal volume of air sampled 107) : o 16599 5
[ ¥ =T Standards Limit
Sr.No. | Parameters Unit Results Test Protocol
as Per NAAQS
1 Particulate Master(PM o) jg/m: 81.¢ 100 IS: 5182,(P-23)
2z rartculate Mastur |PM 1) pg/m! 431 60 As per CPCB Guidelines
| 3_ | Sulphur D:oiuji _sz_]'-_ __u,,i{]_n' . 15.60 80 . 1£:5182,(P 2)
4 | Nitrogen Dioxide (NO.) ug/m? 335 80 IS: 5182,(P-6)
5 Benzene (CcH. ) rg/m’ N.D 5 IS: 5182 (P-11)
6 | Ozone(0;) Dwgme | 217 | 180 IS: 5182,(P-9)
7 | Lead (Pb) [ pg/m? ND | 1 IS: 5182(P-22)
8 j Arcenic (As) ng/m’ N.D ‘I 6 APHA-AIr
9 | Nickel (Ni) ng/m: ND 20 APHA-Air
10 Ammonia(NH_) pgjm' 228 b 400 ___.?s per CPC_Ifuidel_iues
11 Ilc:nzupyrum: (Bra®) "hflll [  N.OD 1 1S: 5182 (P-12)
l Carhon Mona Ogide (C0) mg/m' | <115 | 4 IS .mz(p-w) ]

Romark: - ND-Not Dotactable - ey =

148 %
L X

By

\’ S J
Note: 1. The rosult bisaon refi 1T only to e bested sampdens and appl walde parameters \ - < iy,
2. Sampie will Lee glisd royed ame mosmt £or the dals o stne of bisd ~ort ik e 4 Ja\
3. Any complaints ahout this repert shavd Lo communicated witlun £ s ol sy of Uis Tepore ey

f. The repeaat i ot 1o }n— u-ptvd&l.‘d whutty of o putand can Mot be iy as an weldirf €0 in the Courrol By amd sheatd Mt Foe samd | Ry Sl | by
Tl e itlouned wan s bl Pt G0N W) | Chg




ASIA H‘IVIRO I.ﬁB

(An (8O 8001:2015, 14001:2015 45001.2018 & MOEF Accredited Lab)

Job Opsctiptidn!

Enviranmental Tc-r;l}m AL ’iTPa

nufacturing, ETP/STP|Plant Operation Pollution NOC Eic

Lab - H1-B4T, Near Pnlluttan Control Board, RUC() Industrial Area, Bhiwadi, DMM(mm}WOE

Ph No.: 01493 294022 096945&&022 Emul asiaenvlrclamail cmn.chsua masinnﬂrohbcom

Test Report
' Repori No.: AEL!BEUB(H)S"OZ:MAM e TS, _ Reporting Date : 05.00.3022 |
P T B T SampleTd : AEL/BEL/300822/AA/06
M/S. BAJAJ ENERGY LIMITED Date : 30.08.2022
SARDA NAGAR ROAD, KHAMBHAR KHERA, Period of Testing: 30.08.2022 To 05.09.2022
SHRINAGAR, LAKHIMPUR 1, (11.P) INDIA oy
SAMPLE PARTICULARS:
Type of the Sample B o Ambient Air Sample
Dateof Sampling 27.08.2022 To 28.08.2022
Point of Sample Collection - T, Near Lakhanapur Village
Sample Collected By o ) . Lab Rep. n
. Purpose ol Analysis | Manitering £ ]
SAMPLE OBSERVATIONS " T
Sampling flow rate (m','nwir.) 1119
| Period of sampling (minuts) . 14417
| Total volume of air sampled (m?) 17156
/2 .3 1 " Standards Limit |
| Sr.No. | Parameters Unit Resulte ; Test Protocol
! as Per NAAQS
1 Particulate Matter P Mya) g/ md R7.4 100 1S: 5182,(P-23)
2 | Particulate Mattes(PM;;) “g/m:} 4194 60 As per CPCB Guidelines
3 _= Sulphur D:U\.lm. ['10>] ug/m 17.1 850 IS: 5182,(P-2)
4 Nitrogen Dioxide [NO;) | pg/m® 374 80 15: 5182,(P-6)
& | Bonsene (CaHa) ug/m’ | ND g - IS: 5182 (P-11)
6 Ozone(0;) ng/m- 235 180 1S: 5182,(P-9)
7 Lead (Pb) jg/m’ N.D 1 15: 5182(P-22)
8 ﬁuscnn. (As) ng/m’ N.D 6 APHA-Air
q Nickel (Ni) ng/m? ! N 20 APHA-AIr
10 Ammaonia(Nily) ug/m’ 27.1 400 As per (PCR Guidelines
| 11 Bt.nmpyrenc (Baf) ng/m’ N.D . 1 IS: 5182 (P-12)
| 12 | Carban Mono Oxide :(0] mg/n <1.15 4 15:5182 (I'-J.U}
Remark: - ND-Not Detectabie =y i :
CHatked By
|«
Note: 1. The result listod refee only 1 0o ferad mmphes aed appbivabls parameters. AN ’j"‘
2 Sasnple will be destroyed one monh i Ui Gale of tsyve ol tess mnrule b e xS
3. Any romplunts about this report ehonld be cominunsated within 7 days of v nf this repory NN

S
4 mrvpon's Not 1o be reproduced -wally arin sart and can Mol be e d as o avidens e i e Crs wrrnd | andad G0 ould Mot e wawl tmﬁ Vimang
PFleulia wilthoul ol apevial Permission W v,
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POWERTEC ENGINEERING PRIVATE LIMITED, CHENNAI

PROJECT 2X45MW,BIDCO,Coal based Power Projects, Uttar Pradesh NUZ
N\
PROJECT NO | P-2009-008

DOCUMENT NO | PEPL-BIDCO-UTTAR PRADESH-TS-001

DESCRIPTION | Technical Specification for Coal Handling System

REVISION NO 01

g)

h)

Dust extraction system shall be provided for bunker ventilation of coal bunkers, at all coal
transfer points and also in the crusher house (1).

These shall be operated from the local control panels and interlocked with operation of
conveyor equipment,

The tunnel ventilation system shall be designed based on a minimum of 12 air changes per
hour. Adequate capacity of supply air fan and exhaust fan shall be provided. Bunker
ventilation system will be provided for the bunkers to minimize the dust nuisance on the
tripper floor and also to prevent fire hazards inside the bunkers due to volatile gases liberated
by the coal

Dust Suppression System

4

Dust Suppression system complete with water supply system, valves, piping, spray heads,
pumps, drive motors with canopy, couplings with enclosure electrical, including supporting
structures, approach/maintenance platforms, handling for equipment & structural works,
necessary accessories shall be provided at all places.

At specified locations dust suppression system shall be provided which comprises spray
equipment discharging water in a fine mist, to capture air borne dust particles and direct them
into the main coal flow, agglomerate dust in the main coal flow and prevent release of dust
particles from the main coal flow.

Water shall be drawn from the water storage tank by 2x100% electric motor driven pumps,
and delivered through a pipe network system to spray heads at the dust suppression zones.
Solenoid valves shall be provided for open/close control of solution line to each spray head.
Each spray head shall consist of minimum 4 nos. nozzles. Spray heads shall be provided at
coal loading, discharge and at skirt board zone. Pressure at inlet to spray head shall not be
less than 3.5 Kg/cm? (g).

<Page 42 of 42>
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POWERTEC ENGINEERING PRIVATE LIMITED, CHENNAI

PROJECT 2X45MW,BIDCO,Coal based Power Projects, Uttar Pradesh W4
N7z

PROJECT NO P-2009-008 N e

DOCUMENT NO | PEPL-BIDCO-UTTAR PRADESH-TS-001 @E

DESCRIPTION | Technical Specification for Coal Handling System

REVISION NO 01

Each spray head shall have a provision for installing a pressure gauge whenever required.
Further, pressure gauges shall be provided at least at two locations.

&

At specified locations dust suppression system shall be provided which comprises spray
nozzles discharging plain water in a fine spray to capture air borne dust particles and direct
them into the main coal flow. Water shall be discharged via a pipe work system through spray
heads at the dust suppression zones.

Coal Yard Dust Suppression System

Water shall be drawn from the water storage tank by electric motor driven pumps and
discharged via a pipe work system through spray heads. Spray heads shall comprise of
swiveling type spray units spaced at an interval of approximately 30 meters around each coal
pile. ,Manually operated globe valve shall be provided to control water supply to each spray
unit. One no. pump shall be provided for each individual stock pile with common header.
Pressure at inlet to spray unit shall not be less than 4.5 kg/cm?(g).

The quantity of water to be sprayed for the stockyard DS system shall be calculated based
on minimum 6.25 litres of water per hour per tonne of coal stacked in a section of 90 metres
length wherein a set of sprinklers provided on sectional headers operate simultaneously. The
quantity of water to be sprayed at conveyor transfer points shall be 1.25 litres of water per
hour per tonne of coal transfer. The operation of each section of sprinklers shall be sequential
using (PLC System) with solenoid valve and timer

Sump Pumps

1 4

Sump pumps along with level switches & piping up to nearest Purchaser’s drain shall be
provided at all locations wherever natural drainage is not possible. Further sump pumps
along with drain pits shall be provided at other locations also, if required, during detailed
engineering stage.

<Page 43 of 43>




BEL KKH Green Belt Area cletails are as under-

1. Main Plant & CHP- 18.964 Acre
2. Ash Dyke- 24.76 Acre

Total Area- 43.724 Acre

Green Belt should be 33% of 43.724 acre- 14.43 Acres ( 58396.138 squire meter)

Bel KKH available Green Belt - 14.86 acre ( 60134 squire meter)



Plantation Status of Power Plant, Coal yard, Ash yard & Vicinity
Khambharkhera, Lakhimpur-Kheri

Si.No. Area Name Ar::rsq Name of plant Plantation Total
1 TG lawn 336 Ficus 575 575
Casvuarina 182 182
Bottle brush 38 38
Farcaria 115 115
Arocaria 10 10
TG building along
2 boundry 384 Ficus 767 767
Casuarina 115 115
Bottlebrush 48 48
Chandni 27 27
Jatropha 96 96
hamelia 86 86
Plumaria 575 575
Asnok 115 115
Kaner 115 115
caliendra 767 767
Between TG and
3 cooling tower 1872 Ficus 77 77
_Casvarina 67 67
Plumaria 77 77
Kaner 153 153
IN Front of cooling
4 tower 1556 Plumaria 17 17
Ficus 35 35
Bottiebrush 96 96
CasLarina 96 96
Kaner 115 115
Chandni 38 38
5 |Boundary wall along 540 TMC 192 192
Ashoka 192 152
Ficus 173 173
Kaner 575 575
caliendra 232 232
Main gate road and
6 front of ESP 360 Ficus 81 81
Kaner 384 384
Casuarina 38 38
Bouhinia 38 38
Cassia szamea 77 77
0
7 Coal yard 17500 Casvuarina 675 675
Cassea seamea 192 192
Karanj 389 389
_Bouhinia 115 115
Eucalyptus 585 585
Bougainvellia 20 120
Mango 50 150
Guava 1500 1500
Tectonz grandis 823 823
8 Switch yard 3586 Plumaria 288 288
Jat-opha 115 115
Ficus 77 77
9 Ash yard 34000 Sacchararn munjo 1343 1343
Eucalyptus 343 343
Ficus B9 BS
Tectonz grandis 2200 2200
Kaner 986 986
Guava 3800 3800
Karanj 1500 1500
Terminalia arjuna _350 350
60134 Grand Total 22024 22024
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OPERATION & MAINTENANCE

., : MANUAL

ELECTROSTATIC PRECIPITATOR

ELECTROSTATIC PRECIPITATOR MANUAL

‘VTCORPPVTLTD

—
T P




ptd Operating Operating
P
ESP S5 s resent Emission level at full Primary Current secondary Primary Voltage Secondary
Load v Voltage KV
A current Ma
Field 1 8.8 20 105 48.6
Field 2 15.9 40 140 47.6
NOX- 112.43 MG/NM3, SOX-
ESP#1 463.10 MG/NM3,
SPM - 39.64 MG/NM3
Field 3 319 60 145 46.3
Field 4 30.1 80 170 60.9
Field 1 88 20 115 54.1
Field 2 15.9 40 135 56.2
NOX- 95.92 MG/NM3,
ESP#2 SOX-463 MG/NM3, i
SPM - 45.61 MG/NM3
Field 3 23 60 120 43.4
Field 4 30.1 80 170 61.3

-




GAS CLEANING PLANT

VT CORP PVT LTD.

2.2.10 Heating

Support Insulators

Electrically Heated Hopper Heaters
Heater rating

TR Set Rating

| 2. TECHNICAL DATA
L
2.1 Design Data
Imported Coal Indian coal Design
100 % BMCR 100% BMCR
2.1.1 Operating Volume (Am3/Hr): 313700 315720 360000
2.1.2 Gas Temperature (Deg C) 147 147 160
Il 213 Inlet Dust Burden (g/Nm?3) : 50 85 100
214 Outlet Emission. (mg/Nm?):
With all fields working <70 <70 Approx 120
With one field out of service 100 100 Approx 195
2.1.5 Overall Collection Efficiency (%) : 99.86 99.92 Approx 99.88
With all fields working e
| .
2.2 Size and Type
2.21 Size of Electrostatic Precipitators 23/12.5/4x11/400
2.2.2 No. of ESPs. TWO
2.2.3 Construction
Casing Material M.S.
Internal Equipment Material M.S.
2.24 Number of Fields per Precipitator FOUR
225 Active height of Electrostatic Field (m) 12.95
2.2.6  Active length of Electrostatic Field (m) : 21.12
227 Number of Collecting Electrodes (CE) arranged in  : 11
Succession in each Field '
2.28 Number of Passages 23
229 Passage width (mm) 400

: ELECTRICALLY HEATED

: 0.8kW/Insulator
: 110kVP/1000mA

ELECTROSTATIC PRECIPITATOR MANUAL 5
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2.3 Electrodes and Rapping Systems

Electrodes

2.3.1 Collecting Electrodes (CE)
2.3.2 Discharge Electrodes (DE)
2.3.3 Electrostatic Field 1

2.3.4 Electrostatic Field 2

2.3.5 Electrostatic Field 3

2.3.6 Electrostatic Field 4

Rapping Systems:
¢

2.3.7 Collecting Electrodes

Number per Field
TOTAL

2.3.8 Discharge Electrodes

Number per Electrostatic Field
TOTAL

2.3.9 Gas Distribution Plates

Number per Electrostatic Precipitator
TOTAL

2.4 Drawings

Following drawings are attached in the annexure:

241  ESP General Arrarsgement
242  Internal Assembly Drawing (Typical)

: ELECTROSTATIC PRECIPITATOR MANUAL 6

VT CORP PVT LTD.

|
GAS CLEANING PLANT w

: VT-240

: Type-Emitron 15
: Type-Emitron- 15
: Type-Emitron- 15
: Type-Emitron- 0

: Tumbling Hammers mounted on
shafts

: 1 Set

:4 Sets

: Impact Hammer activated by cam I
Release device.

: 2 Sets

: 8 Sets

: Tumbling Hammer mounted on
shaft.

: 2 Sets

: 2 Sets

: VTC-A1-12500-101
: VT C-780-001
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 6912022
(LA. No. 227/2022)

Rama Shanker Awasthi Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 27.09.2022
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Sanjeet Paliwal, Advocate for Applicant

ORDER

< Grievance in this application is against operation of captive and
Thermal Power Plants in Uttar Pradesh under M/s Bajaj Hindusthan Ltd.
and Bajaj Energy Ltd. at Lakhimpur Kheri, U.P in violation of
environimental norms. According to the applicant, the units are operating
without requisite EC and consent. There is illegal extraction of ground
water for commercial pﬁrposes, in violation of Rules. It is further stated
that vide letter dated 06.04.2018, CPCB dﬁected the project proponent
(PP) to obtain requisité consent and also directed to take measures
against air pollution, to calibrate OCEMS, rectify TSS analyzer and
provide ladder fér safety of monitoring personnel during manual

monitoring but the said directions have not been complied.

2. Having regard to above, we consider it necessary to require a

lactual report in the matter from joint Committee of CPCB and State PCB.



State PCB will be the nodal agency for compliance. Report may be filed

within two months by e-mail at i'udfcial—ng@'—gov.in preferably in the form

of searchable PDF/ OCR Support PDF and not in the form of Image PDF.
If on verification violations are found, the statutory regulators may take
action and put the PP to notice of these proceedings for their response, if

any.

3. The applicant may serve a set of papers on the members of the
joint Committee and the PP and file an affidavit of service within one

week.

List for further consideration on 02.01.2023.

A copy of this order be forwarded to CPCB and State PCB by email

for compliance.

I.LA. No. 227/2022 is disposed of with a direction that if the
Committee finds violation, remedial action be taken in accordance with

law.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
September 27, 2022
Original Application No. 691 /2022
(I.LA. No. 227 /2022)
AB



MINISTRY OF ENVIRONMENT AND FORESTS

ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated
27/01/1994

(incorporating amendments vide S.0. 356(E) dated 4/5/1994, S.O. 318(E)
dated 10/4/1997, S.O. 319 dated 10/4/1997, S.0. 73(E) dated 27/1/2000, S.O.
1119(E) dated 13/12/2000, S.O. 737(E) dated 1/8/2001, S.0. 1148(E) dated
21/11/2001, S.0. 632(E) dated 13/06/2002 )

1)

2)

S.0. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government to impose restrictions and
prohibitions on the expansion and modernization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28" January, 1993;

And whereas all objections received have been duly considered;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed in Schedule | to
this notification, shall not be undertaken in any part of India unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

Requirements and procedure for seeking environmental clearance of projects:

I.(a) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-I shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-Il of this
notification and shall be accompanied by a project report which shall, inter



alia, include an Environmental Impact Assessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-IV
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areas/industrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (i) widening and strengthening of highways; (iii) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of existing irrigation projects.

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public hearing shall
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

Il. In case of the following site specific projects:

mining;

pit-head thermal power stations;

hydro-power, major irrigation projects and/or their combination
including flood control;

ports and harbours (excluding minor ports);

prospecting and exploration of major minerals in areas above 500
hectares;

oo w

o a

The project authorities will intimate the location of the project site to
the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thirty days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining.



lll. (@) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-Il of this Notification. The Impact Assessment
Agency (IAA) would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be constituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project authorities
and completion of public hearing and decision conveyed within thirty
days thereafter.

The clearance granted shall be valid for a period of five years for
commencement of the construction or operation of the project.

IV. In order to enable the Impact Assessment Agency to monitor effectively
the implementation of the recommendations and conditions subject to
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessment Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
proposed by project authorities.

3) Nothing contained in this Notification shall apply to:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-I to

be located or proposed to be located in the areas covered by the
Notifications S.0. No.102 (E) dated 1*! February, 1989, S.0. 114 (E)



dated 20" February, 1991; S.0. No. 416 (E) dated 20" June, 1991
and S.0. No.319 (E) dated 7" May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-l if the
investment is less than Rs.100 crores for new projects and less
than Rs. 50 crores for expansion / modernization projects.

c. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1989.

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores.

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of false data, would also be revoked.
Misleading and wrong information will cover the following:

False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions

O O 0O 0O O



SCHEDULE-|

(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

o

N

8.
9.
10.

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths.

River Valley projects including hydel power, major Irrigation and their
combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and Petro-
chemical intermediates such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.
Synthetic Rubber.

11.Asbestos and Asbestos products.

12.

Hydrocyanic acid and its derivatives.

13 (a) Primary metallurgical industries (such as production of Iron and Steel,

14.
15.

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(b) Electric arc furnaces (Mini Steel Plants).
Chlor alkali industry.
Integrated paint complex including manufacture of resins and basic raw
materials required in the manufacture of paints.



16.Viscose Staple fibre and filament yarn.

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18. All tourism projects between 200m—500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22 Tarred Roads in the Himalayas and or Forest areas.

23. Distilleries.

24.Raw Skins and Hides

25.Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29.Electroplating

30.Meta amino phenol



SCHEDULE-II

[See Sub-para | (a) of para 2]

Procedure for seeking environment clearance of projects.

i) (1)  Any persons who desires to establish a thermal power plant of any
category mentioned n Schedule-l, shall submit an application to the Department
of the State Government dealing with the subject of environment.

(2) The application shall be made in the Form ‘A’ specified in
Schedule-ll annexed to this notification and shall be accompanied by a detailed
project report which shall, inter alia, include an Environmental Impact
Assessment Report and an Environment Management plant prepared n
accordance with the guidelines issued by the State Department of Environment
from time to time.

(3) Cases rejected due to submission of insufficient or inadequate data
and Action Plans may be reviewed as and when submitted with complete data
and Action Plans. Submission of incomplete data for the second time would itself
be a sufficient reason for the State Government to reject the case summarily.

5) In case of the pit-head thermal power plants, the applicant shall intimate the
location of the project site to the State Government while initiating any
investigation and surveys. The State Government will convey a decision
regarding suitability or otherwise of the proposed site within a maximum period of
thirty days. The said site clearance will be granted for a sanctioned capacity and
it will be valid for a period of five years for commencing the construction or
operation of the project.




3. (1) The applicant shall obtained No Objection Certificate from the
concerned Pollution Control Board. The State Pollution Control Board shall issue
No Objection Certificate to establish only after completing public hearing as
specified in Schedule-IV annexed to this notification.

(2) The reports submitted with the application and No Objection
Certificate from the State Pollution Control Board shall be evaluated and
assessed by the State Government, in consultation with a Committee of experts
which shall be constituted by the State Government as specified in Schedule-Il|
appended to this notification.

(3) The said Committee of experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any time prior to,
during or after the commencement of the preparations relating to the plant.

(4) The State Government Department dealing with the subject of
Environment shall prepare a set of recommendations based on technical
assessment of documents and data furnished by the applicant supplemented by
data collected during visits to sites, if undertaken and interaction with affected
population and environment groups, if necessary.

(5) The assessment shall be completed within a period of ninety days
from receipt of the requisite documents and data from the applicant and decision
conveyed within thirty days thereafter.

(6) the environmental clearance granted shall be valid for a period of
five years from commencement of the construction or operation of the project.

4, Concealing factual data or submission of false, misleading data reports,
decisions of recommendations would lead to the project being rejected. Approval,
if granted, earlier on the basis of false data, can also be revoked.

(FORM A)
APPLICATION FORM
1. (a) Name and Address of the project proposed :
(b) Location of the project:

Name of the Place:




District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station :
(c) Alternate sites examined and the reasons for selecting the proposed site:

(d) Does the site conform to stipulated land use as per local land use plan:

2. Objectives of the project:

3. (a) Land Requirement:
Agriculture Land:
Forest land and Density of vegetation.

Other (specify):

(b) (i) Land use in the Catchment within 10 kms radius of the proposed site:
(i) Topography of the area indicating gradient, aspects and altitude:
(iif) Erodibility classification of the proposed land:

(c) Pollution sources existing in 10 km radius and their impact on quality of
air, water and land:

(d) Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

() Green belt plan:

(9) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site:
(b) Max/Min/Mean annual temperature:
(c) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(e) Ambient air quality data:
(f) Nature & concentration of emission of SPM, Gas (CO, CO,, NOx,
CHn etc.) from the project:
5. Water balance:

(a) Water balance at site:

(b) Lean season water availability;
Water Requirement:

(c) Source to be tapped with competing users (River, Lake, Ground,
Public supply):

(d) Water quality:

(e) Changes observed in quality and quantity of groundwater in the last
years and present charging and extraction details:



(f () Quantum of waste water to be released with
treatment details:
(ii) Quantum of quality of water in the receiving body before
and after disposal of solid wastes:
(i)  Quantum of waste water to be released on land and type of
land:

(@) (i) Details of reservoir water quality with necessary Catchment
Treatment Plan:
(ii) Command Area Development Plan:
6. Solid wastes:

(a) Nature and quantity of solid wastes generated
(b) Solid waste disposal method:

7. Noise and Vibrations:
a. Sources of Noise and Vibrations:
b. Ambient noise level:
. Noise and Vibration control measures
proposed:
d. Subsidence problem, if any, with control
measures:
8. Power requirement indicating source of supply: Complete environmental
details to be furnished separately, if captive power unit proposed:
9. Peak labour force to be deployed giving details of:

o Endemic health problems in the area due to waste water/air/soil
borne diseases: j
o Health care system existing and proposed:
10. (a) Number of villages and population to be displaced:
(b) Rehabilitation Master Plan:
11. Risk Assessment Report and Disaster Management Plan:
12. (a) Environmental Impact Assessment
(b) Environment Management Plan:
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

Report prepared as per guidelines issued by the Central Government in the
MOEF from time to time:
13. Details of Environmental Management Cell:

| hereby give an undertaking that the data and information given above are
due to the best of my knowledge and belief and | am aware that if any part of the
data/information submitted is found to be false or misleading at any stage, the



project be rejected and the clearance given, if any, to the project is likely to be
revoked at our risk and cost.

Signature of the applicant
With name and full address

Given under the seal of
Organisation
on behalf of Whom the applicant is
signing.
Date:

Place:

In respect to item for which data are not required or is not available as per the
declaration of project proponent, the project would be considered on that basis.

SCHEDULE-III

[See Sub. Para(2), Para 3 of Schedule- Il]

COMPOSITION OF THE EXPERT COMMITTEES FOR ENVIRONMENTAL
IMPACT ASSESSMENT

1. The Committees will consist of experts in the following disciplines:

i. Eco-system Management
ii. Air/Water Pollution Control
iii. Water Resource Management
iv.  Flora/Fauna conservation and management
v. Land Use Planning
vi. Social Sciences/Rehabilitation
vii. Project Appraisal
viii. Ecology



ix. Environmental Health

X.  Subject Area Specialists

xi. Representatives of NGOs/persons concerned with
environmental issues.

2. The Chairman will be an outstanding and experienced ecologist or
environmentalist or technical professional with wide managerial
experience in the relevant development sector.

3. The representative of Impact Assessment Agency will act as a Member-
Secretary.

4. Chairman and Members will serve in their individual capacities except
those specifically nominated as representatives.

5. The Membership of a Committee shall not exceed 15.

SCHEDULE IV

(See para 3, subparagraph (2) of Schedule- Il)

PROCEDURE FOR PUBLIC HEARING

(1) Process of Public Hearing: - Whoever apply for environmental clearance of
projects, shall submit to the concerned State Pollution Control Board twenty sets
of the following documents namely: -

I

An executive summary containing the salient features of the project
both in English as well as the local language along with
Environmental Impact Assessment (EIA). However, for pipeline
project, Environmental Impact Assessment report will not be
required. But Environmental Management Plan including risk
mitigation measures is required.

Form Xl prescribed under Water (Prevention and Control of
Pollution) Rules, 1975 where discharge of sewage, trade effluents,
treatment of water in any form, is required.

Form | prescribed under Air (Prevention and Control of Pollution)
Union Territory Rules, 1983 where discharge of emissions are
involved in any process, operation or industry.



iv. Any other information or document which is necessary in the
opinion of the Board for their final disposal of the application.

(2) Notice of Publics Hearing: -(i) The State Pollution Control Board shall cause
a notice for environmental public hearing which shall be published in at least two
newspapers widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned. State Pollution Control
Board shall mention the date, time and place of public hearing. Suggestions,
views, comments and objections of the public shall be invited within thirty days
from the date of publication of the notification.

(ii) All persons including bona fide residents, environmental groups and others
located at the project site/sites of displacement/sites likely to be affected
can participate in the public hearing. They can also make oral/written
suggestions to the State Pollution Control Board.

Explanation: - For the purpose of the paragraph person means: -

a. any person who is likely to be affected by the grant of
environmental clearance;

b. any person who owns or has control over the project with
respect to which an application has been submitted for
environmental clearance;

c. any association of persons whether incorporated or not like
to be affected by the project and/or functioning in the filed of
environment;

d. any local authority within any part of whose local limits is
within the neighbourhood wherein the project is proposed to
be located.

(3) Composition of public hearing panel: - The composition of Public Hearing
Panel may consist of the following, namely: -

(i) Representative of State Pollution Control Board;

(ii) District Collector or his nominee;

(iii) Representative of State Government dealing with the subject;

(iv)Representative of Department of the State Government dealing with
Environment;

(v) Not more than three representatives of the local bodies such as
Municipalities or panchayats;

(vi) Not more than three senior citizens of the area nominated by the District
Collector.

(4) Access to the Executive Summary and Environmental Impact
Assessment report:- The concerned persons shall be provided access to the




Executive Summary and Environmental Impact Assessment report of the project
at the following places, namely:-

(i) District Collector Office;

(i) District Industry Centre;

(i) In the Office of the Chief Executive Officers of Zila Praishad or
Commissioner of the Municipal Corporation/Local body as the case may
be;

(iv)In the head office of the concerned State Pollution Control Board and its
concerned Regional Office;

(v) In the concerned Department of the State Government dealing with the
subject of environment.

5. Time period for completion of public hearing:

The public hearing shall be completed within a period of 60 days from the
date of receipt of complete documents as required under paragraph 1.




(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14t September, 2006
Notification
S.0. 1633(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of Indias, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18t May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part Il, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15w September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on
which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27n January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this
notification entailing capacity addition with change in process and or technology shall be

I; I3 IO (i), (ii); IV (a), (b); V (i), (i), (iii)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (b), (xvi) (), (b, (xvii); VI (), (b); VIL& VIIT. (¢ 410 Niotification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-I1, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



undertaken in any part of India only after the prior environmental clearance from the Central
Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

1includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(ii) Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —

Secretary to be nominated by the State Government or the Union territory Administration

concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

I; 10; III (i), (ii); IV (a), (b); V (3), (i), GGii)(a), (b)s (€D, (iv)s (V) (V) (8), (b), (vid), (viii) (a), (b), (ix), (x), (xi)y (xii) (), (b) , (xiii), (xiv) (@), (b), (xv)

(@), (), (xvi) (a), (b), Cxvils VE (@), (0); VIL& VI ¢ 46 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-Il, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



(4)

®)

(6)

(1)

(ii)

(iii)

One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be
unanimous:

Provided that, in case a decision is taken by majority, the details of views, for and against
it, shall be clearly recorded in the minutes and copy thereof sent to MoEF."

Categorization of projects and activities:-

All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on
human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notification;

All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (i) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)
as to be constituted for in this notification. " “In the absence of a duly constituted SEIAA

T 103 THE (i), Gii)s IV (@), (b); V (i), (i), Cil)(a), (B)y (€)s (iv)s (V)y (¥i) (@), (b, (vi), (vii) (3), (), (ix); (x); (xi), (i) (a), (b) , (xii), (xi¥) (), (b), (x¥)
(), (b), (xvi) (a), (b), (xvi); VI (@), 0 VIL& VIIT 641 Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category ‘B’
project;”

Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs

(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC's shall meet at least once every month.

(@)

(b)

(d)

(€)

The composition of the EAC shall be as given in Appendix V1. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territory Administration with identical
composition,

The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than
one State or Union territory for reasons of administrative convenience and cost;

The EAC and SEAC shall be reconstituted after every three years;

The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for
the inspection;

The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus
cannot be reached, the view of the majority shall prevail.

Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in

Appendix I, after the identification of prospective site(s) for the project and/or activities to

which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
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of the pre-feasibility project report except that, in case of construction projects or activities
(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

T

Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

(i)

four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

» Stage (1) Screening (Only for Category ‘B’ projects and activities)

e Stage (2) Scoping

» Stage (3) Public Consultation

e Stage (4) Appraisal

Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1" and remaining
projects shall be termed Category ‘B2’ and will not require an Environment Impact
Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

. Stage (2) - Scoping:

“Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case
of Category ‘B1’ projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental clearance is
sought. The Expert Appraisal Committee or State level Expert Appraisal Committee
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concerned shall determine the Terms of Reference on the basis of the information
furnished in the prescribed application Form1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in ltem 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal

Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact
Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory

authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be
communicated to the applicant in writing within sixty days of the receipt of the application.

Stage (3) - Public Consultation:

“Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall
undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in
such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve

any further acquisition of land.

Wsce) maintenance dredging provided the dredged material shall be disposed within port

limits.”;

sy  All Building or Construction projects or Area Development projects (which do not

(i)
(a)

(b)

(iii)

(iv)

contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in
the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

The Public Consultation shall ordinarily have two components comprising of:-

a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the
applicant.

in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the
prescribed period directly to the regulatory authority concerned as above, the regulatory
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(v)

(vi)

(vii)

V.

authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not
include the public hearing.

For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix IlIA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation
process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the
concerns expressed during the public consultation.

Stage (4) - Appraisal:
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()

(if)

(iii)

7(ii).

Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concerned in a transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the
application for prior environmental clearance, together with reasons for the same.

The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned.

The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the
next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in

I; TI; III (i), (s IV (a), (b); V (i), (i), iii)(a), (b), (c), (iV), (¥), (vi) (a)y (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv}

(@), (b), (xvi) (@), (), (xvi; VI (@), (0); VIL& VI ¢ 40 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006




(ii)

the total production capacity beyond the threshold limit prescribed in the Schedule to this
notification through change in process and or technology or involving a change in the
product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental
clearance.

Grant or Rejection of Prior Environmental Clearance (EC):

The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the
complete application with requisite documents, except as provided below.

The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and
conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(iii) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (i) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted or
denied by the regulatory authority in terms of the final recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (i) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of projects or activities, or
screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a
requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall
make the application liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or cancellation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,
after giving a personal hearing to the applicant, and following the principles of natural
justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and five years in the case of all other projects and activities.
However, in the case of Area Development projects and Townships [item 8(b)], the validity
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10.

period shall be limited only to such activities as may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

Post Environmental Clearance Monitoring:

Y “(ij(a) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to

Y (i

WV (iii)

make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent's website permanently.

(b) In respect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.”;

It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1stJune and 1st December
of each calendar year.

All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the

L IL;
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concerned regulatory authority. The latest such compliance report shall also be displayed
on the web site of the concerned regulatory authority.

11.  Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Government may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule | , or continue
operation of some or all provisions of the said notification, for a period not exceeding one
year from the date of issue of this notification.
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SCHEDULE

(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A | B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
(1) (2) (3) (4) (5)
"*“{(a) | (i) Mining of minerals. | >50 ha. of mining lease | <50 ha >5 ha .of General Condition
area in respect of non- | mining lease area in shall apply

(ii) Slurry pipelines
(coal lignite and other
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas.

coal mine lease.

> 150 ha of mining
lease area in respect of
coal mine lease.

Asbestos mining

irrespective of
mining area

All projects.

respect of non-coal
mine lease.

<150 ha 25 ha of
mining lease area in
respect of coal mine
lease.

Note:
Mineral prospecting
Is exempted.”;

1(b) . Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley (i) 250 MW (i) < 50 MW = 25 MW ¥ “General Condition
pojects hydroelectric hydroelectric shall apply. :
power generation; power generation; Note: Irrigation projects
(ii) 2 10,000 ha. of (ii) < 10,000 ha. of not involving :
culturable culturable command submergence or inter-

command area

area

state domain shall be
appraised by the SEIAA
as Category ‘B’
Projects.”;
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(1) (2) () (4) (5)
1(d) Thermal Power V" >500 MW (coal / < 500 MW (coal / V“General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:
=50 MW (Pet coke <50 MW 2 5MW (Pet (i) Power plant up to 15
diesel and coke, diesel and all MW, based on biomass
all other fuels including | other fuels including | and using auxiliary fuel
refinery residual oil refinery residual oil such as coal / lignite /
waste except hiomass); | waste except petroleum products up
>20 MW (based on biomass); to 15% are exempt.
biomass or non =20 MW > 15 MW (ii) Power plant up to 15
hazardous municipal (based on biomass or | MW, based on non-
waste as fuel).”; non hazardous hazardous municipal
municipal waste as waste and using
fuel).”; auxiliary fuel such as
coal / lignite / petroleum
products up to 15% are
exempt.
(iii) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.”;
1(e) Nuclear power All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries =1 million ton/annum <1million ton/annum General Condition shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall
be
appraised together with
the mining proposal)
2(b) | Mineral > 0.1million ton/annum | < 0.1million General Condition shall

beneficiation

mineral throughput

ton/annum
mineral throughput

apply

(Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)

I; X3 10X (i), (i); TV (@), (b); V' (1), (i), (iki)(@)y (B), (), (iv), (v), (vi) (a), (b), (vid), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (), (xv)

(&), (b), (xvi) (@), (b), (xvi); VI (a), (b); VIL& VI ¢ 410 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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Materials Production

(1) (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical ¥ “General condition

industries (ferrous industry shall apply.

& non ferrous) Note:
All projects (i) The recycling

industrial units

b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
= 200TPD <200TPD exempted.

(1i) In case of secondary
c¢) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects

involving operation of

i.)All toxic furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
220,000 tonnes <20,000 tonnes arc furnace, and cupola
lannum lannum with capacity more than

30,000 tonnes per

ii.)All other non —toxic | annum (TPA) would

secondary require environmental

metallurgical clearance.

processing industries | (iii) Plant / units other
than power plants

>5000 tonnes/annum | (given against entry no.

1(d) of the schedule),

based on municipal

solid waste (non-
hazardous) are
exempted.”
3(b) Cement plants > 1.0 million <1.0 million General Condition shall
tonnes/annum tonnes/annum apply
production capacity production capacity.
All Stand alone
grinding units
4 Materials Processing
(1) 2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants >2,50,000 <2,50,000 & >25,000 ¥ “General Condition
tonnes/annum tonnes/annum shall apply.”
4(c) Ashestos milling All projects - -

and asbestos based
products

I; I0; T i), (ii); IV (a), (b); V (3)s Cii), Ciii)(a)s (B), (€}, (iv)s (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xi) (a), (B) , (xiii), (xiv) (a), (D), (xv)

(@), (b), (xvi) (@), (b), (xvil); VI (a), ()i VIL& VIIL 410 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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(1) (2) (3) (4) (5)
4(d) Chlor-alkali >300 TPD production Y %(i) All projects V“General as well as
industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located ina apply.
notified industrial area/ | Notified Industrial No new Mercury Cell
estate Areal Estate. based plants will be
(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a | membrane cell
Notified Industrial technology
Areal Estate.” are exempted from this
notification.”

4(e) Soda ash Industry All projects 5 -

4(f) Leather/skin/hide New projects outside All new or expansion | * “General as well as
processing the industrial area or of specific condition shall
industry expansion of existing projects located apply.”

units out side the within a notified
industrial area industrial area/
estate

5 Manufacturing / Fabrication

5(a) Chemical fertilizers V “All projects except | ° “Single Super

Single Super Phosphate.”
Phosphate.”

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects -
complexes -

(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5(e) Petrochemical Located out side the Located in a notified Y “General as well as

based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

notified industrial area/
estate

industrial areal estate

specific condition shall
apply-ll

I; 11; 111 (i), (ii); IV (a), (b); V (i), (ii), (iii)(a), (b), (c), (iv), (¥)s (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
(a), (0), (xvi) (@), b), (sviD; VI (@), (0); VIL& VI ¢ 4 Notification, S.0. 3067(E) dated 01.12.2009 of the
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(1) (2) (3) (4) (5)
5(f) Synthetic organic Located out side the Located in a notified | * “General as well as
chemicals industry notified industrial area/ | industrial area/ estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)
5(g) Distilleries (i)All Molasses based All Cane juice / non- General Condition shall
distilleries molasses apply
(i) All Cane juice/ based distilleries
non-molasses based -
distilleries 230 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Pulp manufacturing Paper manufacturing | General Condition shall
industry excluding and industry without pulp | apply
manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5() Sugar Industry - > 5000 tcd cane General Condition shall
crushing capacity apply
5(k) " Omitted
6 Service Sectors
6(a) Oil & gas All projects -

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
Icoral reefs /
ecologically
sensitive areas
including LNG
Terminal

I; XL XX G3), (id); IV (a), (b)s V (i), (i), (i) (@), (B), (€)s (iv), (v), (¥i) (R), (L), (vi), (viii) (a), (b), (ix), (x), (xi), (xii) (), (D) 4 (xiii), (xiv) (a), (b), (xv)
(a), (), i) (w), o), (xvis VE (a), (0 VL& VIIL o the Notification, S.0. 3067(E) dated 01.12.2009 of the
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(1) (2) (3) (4) (5)
6(b) Isolated storage & - All projects General Condition shall
handling of apply
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports V “All projects - V“Note:
including airstrips, Air strips, which do not
which are for involve bunkering/
commercial use.” refueling facility and or
Air Traffic Control, are
exempted.”
7(b) All ship breaking All projects - -
yards including
ship breaking units
7© Industrial estates/ If at least one industry Industrial estates ¥ “Genral as well as
parks/ complexes/ in the proposed housing at least one | special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. AorB. contains building and
construction projects >
20,000 Sqg. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(bh)
in the Schedule, as the
case may be."”
7(d) Common All integrated facilities | All facilities having General Condition shall
hazardous waste having incineration land fill only apply

treatment, storage
and disposal
facilities (TSDFs)

&landfill or
incineration alone

I; I3 1XI ), Gii); IV (8, (b); V (), (i), Ciii)(a), (B), (€)y (iv), (¥), (V) (a), (B, (i), (i) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (b), (xvi) (w), (0), (xvii; VI (a), (0 VIR& VIIT #4110 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
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(1) (2) (3) (4) (5)
7(e) " “Ports, harbours, | >5 million TPA of < 5 million TPA of ¥ “General Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity and/or Note:
fishing harbours) ports/ harbours 1. Capital dredging
210,000 TPA of fish inside and outside the
handling ports or harbors and
capacity channels are included;
2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”
7(f) Highways i) New National High Vi) All State General Condition shall
ways; and Highway Project; apply.
ii) Expansion of and Note:
National High ways il) State Highway Highways include
greater than 30 KM, expansion projects in | expressways.”
involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(g) Aerial ropeways VITIET % (7) Al projects VTP ATl projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. in column (3).”
(ii) All projects located
in notified ecologically
sensitive areas.”
7(h) Common Effluent All projects General Condition shall
Treatment Plants apply
(CETPs)
7() Common All projects General Condition shall
Municipal Solid apply
Waste Management
Facility
(CMSWMF)
8 Building /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #(built up area for
Construction <1,50,000 sq.mtrs. of | covered construction;
projects built-up area# in the case of facilities
open to the sky, it
will be the activity area)
8(b) Townships and Covering an area 2 50 | ++All projects under

Area Development
projects.

ha and or built up
area
21,50,000 sq .mtrs ++

Item

8(b) shall be appraised
as

Category B1

I; 105 LI (i), (i); TV (a), (b); V (i), (i), (iii)(a)y (B), (), (i) (¥)y (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b} , (xiii), (xiv) (u), (b), (x¥)
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Note:-

Vi) “General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (jii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international
boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of
the areas mentioned at item (i), (ii) and (jii) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activities (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take prior
environmental clearance, so long as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must have a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

[No. J-11013/56/2004-1A-1I (1)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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APPENDIX |
(See paragraph - 6)
FORM 1
Vi@ «(1) Basic Information

Serial Item Details
Number

1 Name of the project/s

2. S. No. in schedule

3. Proposed capacity/areal/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Project i.e. ‘A’ or ‘B’

Noo ks

Does it attract the general condition? If Yes,
please specify.

@

Does it attract the specific condition? If' Yes,
please specify.

9. Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10. Nearest railway station/airport along with
distance in kms.

11. Nearest Town, city, District Headquarters along
with distance in kms.

12. Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13. Name of the applicant

14. Registered Address

15. Address for correspondence:

Name

Designation (Owner/Partner/CEOQ)

Address

Pin Code

E-mail

Telephone No.

Fax No.

16 Details of Alternative Sites examined, if any. Village-District-State
Location of these sites should be shown on a y
topo sheet. 2.
3.

17. Interlinked Projects

18 Whether separate application of interlinked
project has been submitted?

I; I; TOI (i), (ii); IV (a), (b); V (i), (id), (iii)(a), (B), (€), (iv), (v), (Vi) (n), (b), (vid), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (b), (xvi) (@), (B), (xvil); VI (a), (0); VIL& VIIL ¢ ¢y Niotification, S.0. 3067(E) dated 01.12.2009 of the
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19. If yes, date of submission

20, If no, reason

21. Whether the proposal involves approval/
clearance under: If yes, details of the same and
their status to be given.

(a) The Forest (Conservation) Act, 1980 7

(b) The Wildlife (Protection) Act, 1972 7

(¢) The C.R.Z. Notification, 1991 ?

22. Whether there is any Government Order/Policy
relevant/ relating to the site ?

23. Forest land involved (hectares)

24. Whether there is any litigation pending against

the project and/or land in which the project is
propose to be setup ?
(a) Name of the Court.
(b) Case No.
(c) Orders/directions of the Court, if any and
its relevance with the proposed project.

()  Activity
1. Construction, operation or decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

1.2 Clearance of existing land,
vegetation and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations
e.g. bore
houses, soil testing?

Construction works?

Demolition works?

alala
~|;m|n

Temporary sites used for
construction works or
housing of construction workers?

1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

s 105 XIX G, i TV (@), (B): ¥ (9, G, Gi)@)y (0)s ), (iv)y (¥ () (@), (B), (i, (i) (@), (B), (00, (), (xi (i) (@), (B) (xiii), (xiv) (@) (b, (xv)
(a)y (b), (xv) (a), (b), Cxviy VI (a), (0)s VIL& VI 600 Ntification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
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1.9 Underground works including
mining or tunneling?

Reclamation works?

Dredging?

1:12 Offshore structures?

1.13 | Production and manufacturing
processes?

1.14 | Facilities for storage of goods or
materials?

1.15 | Facilities for treatment or
disposal of solid waste or liquid
effluents?

1.16 | Facilities for long term housing of
operational workers?

1.17 | New road, rail or sea traffic
during construction or operation?

1.18 | New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

1.19 | Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20 | New or diverted transmission
lines or pipelines?

1.21 | Impoundment, damming,
culverting, realignment or other
changes to the ydrology of
watercourses or aquifers?

1.22 | Stream crossings?

1.23 | Abstraction or transfers of water
form ground or surface waters?

1.24 | Changes in water bodies or the
land surface affecting drainage
or run-off?

1.25 | Transport of personnel or
materials for construction,
operation or decommissioning?

1.26 | Long-term dismantling or
decommissioning
or restoration works?

1.27 | Ongoing activity during
decommissioning which could
have an impact on the
environment?

1.28 | Influx of people to an area in
either temporarily or
permanently?

1.29 | Introduction of alien species?

I3 II; TIX i), (ii); IV (a), (b3 V (s (i) Giii) (@), (B), (€)y (i), (¥)s (V) (@)s (B, (vi), (viii) (), (D) (ix), (x); (xiy (xii) (), (b) , (xii), (xiv) (a), (b), (xv)
(@), (b), (xvi) (a), (b), (xviDs VI (@), (0 VIL& VI 410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006




1.30 | Loss of native species or genetic
diversity?

1.31 | Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

S.No. | Information/Checklist Yes/No D"'ta"? -thereof (with approximat_e
confirmation quantities /rates, wherever possible)

with source of information data

21 Land especially undeveloped or
A agricultural land (ha)

29 Water (expected source &
: competing users) unit: KLD

2.3 Minerals (MT)

Construction material — stone,
24 aggregates, sand / soil
(expected source — MT)

25 Forests and timber (source —
' MT)

Energy including electricity and
2.6 fuels (source, competing users)
Unit: fuel (MT), energy (MW)

27 Any other natural resources (use
: appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health.

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

S.No. | Information/Checklist Yes/No
confirmation

Use of substances or materials,
which are hazardous (as per

3.1 MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

Changes in occurrence of
disease or affect disease vectors
(e.g. insect or water borne
diseases)

3.2

3.3 Affect the welfare of people e.g.
: by changing living conditions?

Vulnerable groups of people who
could be affected by the project
e.g. hospital patients, children,
the elderly etc.,

3.4

3.5 Any other causes

I 10; XX (i), (i); IV (a), (b); V (i), (i), Ciii)(@)y (), () (iv), (v)s (vi) (n), (), (vid), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (), (), (xv)
(a), (b), (xvi) (@), (0), (xvis VI (@), (0); VIL& VI ¢4y Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006




4. Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with

. : approximate
S.No. | Information/Checidist Yes/No quantities/rates, wherever
confirmation ; :
possible) with source of
information data

Spoil, overburden or mine

4.1 wastes

42 Municipal waste (domestic and
: or commercial wastes)

Hazardous wastes (as per
4.3 Hazardous Waste Management
Rules)

4.4 Other industrial process wastes

4.5 Surplus product

46 Sewage sludge or other sludge
from effluent treatment.

47 Construction or demolition

wastes
48 Redundant machinery or
Z equipment
4.9 Contaminated soils or other
; materials

4.10 | Agricultural wastes

4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details thereof (with
. approximate
$.No. | Information/Checklist Yes/No quantities/rates, wherever

confirmation possible) with source of

information data

Emissions from combustion of
5.1 fossil fuels from stationary or
mobile sources.

Emissions from production

5.2 processes

Emissions from materials
5.3 handling including
storage or transport

Emissions from construction
5.4 activities including plant and
equipment

Dust or odours from handling of
5.5 materials including construction
materials, sewage and waste

I 10; TI1 G3), (i) IV (a), (b); V () (i), Giii)(a)s (b, (&), (i), (¥ (V1) (@), (D), (i), (viii) (), (b), (ix), (x), (xi)y (xii) (a), (b) , (xid), (xiv) (2), (B), (xv)
(@), (b), (xv1) (&), (0), (xvi; VE @), () VIL& VITL 0 Niotification, S.0. 3067(E) dated 01.12.2009 of the
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5.6 Emissions from incineration of
’ waste

Emissions from burning of waste
5.7 in open air (e.g. slash materials,
construction debris)

Emissions from any other

5.
8 sources

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

From operation of equipment

6.1 e.g. engines, ventilation plant,
crushers

6.2 From industrial or similar
processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational

traffic
6.6 From lighting or cooling systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

From handling, storage, use or

e spillage of hazardous materials
From discharge of sewage or other
79 effluents to water or the land
: (expected mode and place of
discharge)
73 By deposition of pollutants emitted

to air into the land or into water

7.4 From any other sources

Is there a risk of long term build up
7.5 of pollutants in the environment
from these sources?

T; 10 TIL G, Gii); IV (), (b); V (), Gid), GGii)(a), (b, (&), (iv), (¥), (vi) (), (), (i), (viii) (a), (b), (ix), (x), (xi)y (xii) (a), (b) , (xiii), (xiv) (a), (b), (x¥)
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8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

Information/Checklist

&.No. confirmation

Yes/No

From explosions, spillages, fires
8.1 etc from storage, handling, use or

; production of hazardous
substances

8.2 From any other causes

Could the project be affected by
natural disasters causing

8.3 environmental damage (e.g.
floods, earthquakes, landslides,
cloudburst etc)?

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

S.No. | Information/Checklist Yes/No | Details thereof (with
confirmation approximate
quantities/rates, wherever
possible) with source of
information data

Lead to development of
supporting. lities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:

91 » Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)

» housing development

+ extractive industries

« supply industries

» other

Lead to after-use of the site, which
9.2 could have an impact on the
environment

Set a precedent for later

9.3 developments
Have cumulative effects due to
9.4 proximity to other

existing or planned projects with
similar effects

£y 15 TIT ), Gi)s TV o)y (B); V) i)y Gii)(@), () (), (i) (), (V1) (@), () iy (i) @)y (b, (i), (), (xy (i) (@), (B) (i), (xiv) (2 (b), (xv)
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() Environmental Sensitivity

Name/ Aerial distance (within 15
Identity | km.) Proposed project
location boundary

S.No. Areas

Areas protected under
international conventions,

1 national or local legislation for their
ecological, landscape, cultural or
other related value

Areas which are important or
sensitive for ecological reasons -
2 Wetlands, watercourses or

other water bodies, coastal zone,
biospheres, mountains, forests

Areas used by protected,
important or sensitive species of
3 flora or fauna for breeding, esting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or
unde[ground waters

State, National boundaries

Routes or facilities used by the
6 public for access to recreation or
other tourist, pilgrim areas

T Defence installations

8 Densely populated or built-up area
Areas occupied by sensitive man-

9 made land uses (hospitals,

schools, places of worship,
community facilities)

Areas containing important, high
quality or scarce Resources

10 (ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

Areas already subjected to
pollution or environmental

11 damage. (those where existing
legal environmental standards are
exceeded)

Areas susceptible to natural
hazard which could cause the
project to present environmental
12 Problems (earthquakes,
subsidence, landslides, erosion,
Flooding or extreme or adverse
climatic conditions)

I; In; I {i}| (ﬁ); IV (a), (b}; Vi (ii]u (m)(a). (b]n (cjt (h’)l (V)- (vi) (a), (h)v (vii), ("'ﬁ-i} (a}- (b), (ix)I (x)s (liJI (xii) (a), (h) » (Xiii), {3i") (a)! th tl"}
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(IV). Proposed Terms of Reference for EIA studies

¥® “ hereby given undertaking that the data and information given in the application
and enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked at our risk and
cost.”

Date:
Place:
Signature of the applicant
With Name and Full Address
(Project Proponent/Authorised Signatory)
NOTE:

1. The projects involving clearance under Coastal Regulation Zone Notification, 1991
shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be
located in the CRZ.

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC)."

3. All correspondence with the Ministry of Environment & Forests including aubmission of
application for TOR/Environmental Clearance, subsequent clarifications, as may be
required from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project.”
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1, WIll the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i) site location, (i) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2, List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4.  Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Wil the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6.  What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

I; II; IIX (i), (ii); IV (a), (b); V (i), (i), (iii)(a), (b), (<), (iv), (v)s (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
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1.

1.8.

1.9.

21

22

2.3.

2.4,

2.5.

286.

2.7

2.8.

Give details regarding water supply, waste handling etc during the construction period.

Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

WATER ENVIRONMENT

Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

What is the capacity (dependable flow or yield) of the proposed source of water?

What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

T; I0; I (8), (i); IV (a), (b); V (i (i), (ili)(a), (b), (e, iv), (v), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (i), (xiv) (a), (b), (xv) :
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2.8.  What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13.  What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.1.  Is there any threat of the project to the biodiversity? (Give a description of the local

ecosystem with it's unique features, if any)

3.2. Wil the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

3.3.  What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4, FAUNA

4.1.  Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

X5 05 XX (i), (D)3 IV (a), (b3 V (i), (i), Giii)(a), (), (€), (i), (v), (vi) (), (b), (vi), (viii) (a), (b), (ix), (x), (xi), (xif) (a), (b) , (i), (xiv) (a), (b), (xv)
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4.2

4.3.

5.1.

5.2.

5.3.

54.

5.5.

5.6.

6.1.

6.2.

6.3.

6.4.

7.

71

Any direct or indirect impacts on the avifauna of the area? Provide details.

Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

AIR ENVIRONMENT

WIll the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

Wil there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

T3 105 XX i), (ii); IV (a), (b); V), (i), (iii)(a), (), (), (iv), (v), (Vi) (a), (b), (vi), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
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7.2,

7.3.

8.1.

8.2

8.3.

8.4.

9.1.

9.2,

9.3.

9.4.

9.5.

9.6.

9.7

9.8.

Give details of the existing social infrastructure around the proposed project.

Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

BUILDING MATERIALS

May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)

Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

Are recycled materials used in roads and structures? State the extent of savings
achieved?

Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

ENERGY CONSERVATION

Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption?

What type of, and capacity of, power back-up to you plan to provide?

What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

What passive solar architectural features are being used in the building? lllustrate the
applications made in the proposed project.

Does the layout of streets & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected?

Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on
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9.9.

9.10.

9.11.

9.12.

9.13.

10.

creation of heat island & inversion effects?

What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.
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APPENDIX Il

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO

EIA STRUCTURE

CONTENTS

s

Introduction

* Purpose of the report
* Identification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping
carried out (As per Terms of Reference)

Project Description

* Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

* Location (maps showing general location, specific
location, project boundary & project site layout)

» Size or magnitude of operation (incl. Associated
activities required by or for the project

* Proposed schedule for approval and implementation
* Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

* Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

* Assessment of New & untested technology for the risk
of technological failure

I X0 XX (i, (ii); IV (a), (b); V (i), (i Giii)(a)y (B), (), (iv), (v)s (Vi) (8, (b), (vi), (viii) (a), (b), (ix), (x), (xi), (xii) (), (b) , (xiii), (xiv) (a), (D), (xv)
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3 Description of the * Study area, period, components & methodology
Environment

* Establishment of baseline for valued environmental
components, as identified in the scope

» Base maps of all environmental components

4, Anticipated * Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accidents, project design,
& Mitigation Measures project construction, regular operations, final

decommissioning or rehabilitation of a completed project

* Measures for minimizing and / or offsetting adverse
impacts identified

* Irreversible and Irretrievable commitments of
environmental components

* Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

* Mitigation measures

5. Analysis of Alternatives * In case, the scoping exercise results in need for
(Technology & Site) alternatives:

* Description of each alternative
* Summary of adverse impacts of each alternative
* Mitigation measures proposed for each alternative and

» Selection of alternative

6. Environmental * Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

7: Additional Studies » Public Consultation
* Risk assessment

* Social Impact Assessment. R&R Action Plans

8. Project Benefits * Improvements in the physical infrastructure

* Improvements in the social infrastructure

I I0; T (i), (id); IV (a), (b); V (@), (i), (iii)(a), (b), (<), (iv), (), (vi) (@), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b}, (xv)
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* Employment potential —skilled; semi-skilled and
unskilled
* Other tangible benefits

9. Environmental Cost If recommended at the Scoping stage
Benefit Analysis
10. EMP * Description of the administrative aspects of ensuring

that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

1 Summary & Conclusion * Overall justification for implementation of the project
(This will constitute the
summary of the EIA * Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of * The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered
APPENDIX Ill A

(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT
—_— e ART ENVIRUNMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

1. Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures
4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan
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APPENDIX IV
(See paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCCQ).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix IIl including the Summary Environment Impact Assessment
report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(c) District Industries Office

(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over.

24  The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
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inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0  Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2 The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

34 Inthe above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0  Supervision and Presiding over the Hearing:

41  The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

5.1  The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1  The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.
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6.2  There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4  Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6  The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or

UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.”.

7.2 Ifthe SPCB or UTPCC fails to hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
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(See paragraph 7)
PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple

communication enclosing the following documents where public consultations are mandatory:

. Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft
copy)]

. A copy of the video tape or CD of the public hearing proceedings
. A copy of final layout plan (20 copies)
. A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal.

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed application Form 1 and EIA report, in the case of all projects and activities
other than Item 8 of the Schedule. In the case of ltem 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
activities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance.”

4, Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the
meeting and displayed on the website of the concerned regulatory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall clearly list out the
specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section

3, Sub-section (ii) vide notification number S.0. 1533 (E), dated 14" September, 2006
and amended vide S.0. 1737 (E), dated the 11" October, 2007.

APPENDIX VI

(See paragraph 5)
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT °

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

- Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (i) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinations conducted by the concerned professional association (e.g. Chartered -
Accountancy ),or (v) a University degree , followed by 2 years of formal training in a University
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at
least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2, The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are
not available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fitteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

9. The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7 The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without
cause and proper enquiry.

T X5 XL ), (id); TV (@), (b); V (), (i, Gii)a)y (b), (<), (i), (¥)s (v1) (@), (b), (vil), (i) (a), (), (ix)y (x)s (xi)y (i) (a)y () i, (xiv) (a), (b), (xv)
(4 ), (v (a3, ), Govily VE (), (1 VLA VIR 044 0 Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



= ?ﬁmwﬁmamaﬁ

Thy) -HN, g,

=02 .55 / %0e.D4/o05/ 05

({ln!'l tel, {)- “of [, f&u”(‘[ Veju .o

] ~ b
w3 R
% 9T fE TR ftio
TR~ Frgre BT, ; ATA-Ft et |
TN~ mfiige s I ?_
T iRy QT TR /¢ TS W1 gy -J:;.'-:gsimeaéwi.a-;/.xzxe’ K€ AR X
ﬂmumu%mgg IR T 3, vty
e
Ealy mﬁm SER T wx &%Ig C71-05 oo BT TR R4 sy v
T TR szmrwm&wa}%mﬁwhmﬁn TSI B gfeoibn ¢ s
e ¥t VF Wy i (Fa=w) o e arpury o T TR sy oo HEA T s
ﬁmﬁymr-_traﬁwﬁm—dfaﬁna%mﬁ F‘rqﬁﬁ'r,f‘ﬂﬁﬁwmirmé.-_
%) v ITITH 0~ 1057, |05y, 1060, 1061, 10632, 065, 10¢6, 1267,
e 10&5 1070% " iG7 1 167551076, 1679, 1080,
...................................... 1 dd'l"',‘""'i‘béj"s’;""'itj'a‘é - 696, 1og1, 4 S50 15es.
e 1095, 555" 1097 > 1099, {igp, o, 1102, 1105
I1ou, 1105, 106, 1107, HIO8, M9, i
i *?t:n'?'EE,'T TEC~ #¥T, fomr- “If"IT\JJ I
T e - -

B Anyscanner




] .
U RS T < 600 ST
. e T

t:}' 1 L} W} b
, MW SRy ) Ty [_gfL‘ T ?i-ﬂ'[‘g(/'ﬂ |

S tl' I‘.\“\' ;.. ?I 6] B¢ :‘f',wl.i’:. %

.
. I Gl L1

gl wmﬁmmmﬁmfv—v
i ’ ; CEITY
%?ﬂmﬁrﬂﬁiﬁdﬁ]ﬁm%ﬁmﬁ?ﬁmW%&ﬁthW & Ry

1 ' W e

%ﬁ{é?{ﬂmmﬂm:mﬁﬁaﬁmmﬁrm

TENT gy SEET & yd eyre &=y Wty g $FE oy e R
i L B 1 R TR B i\

P Anyscanner



8¢~

fﬂ"’ 4 uvarg & IR de ygqe 0 1) BT
W Lﬁ?—n

IR B gy oy o[
W f B qry i 1 T S¥eny o HIER Jogres R ¢

ufevE Riaré & S G?i;)m; F1 ey ufyyg 37w fEy s U4 oy
' RKCS YT ; : = L il
TR Qe T fdar gy [ T, Rt WA WA F freasren:

Erre.-'#iiﬁsn‘crmqq?gafaa AR A oy
I Ifiney 5 Frecireu & Rlém AR IR @ Raw e e n LR
ST YA oy & el afrge q Y o g o Rafy Seamy 4 @1

SUM $N-ury @ T/ Frarafaat R o WIS/ Ay 939w 3wy ye
S R, @ wimifores IE fremg & s B Ty oy |

ST/ ehEwes ghes T 3 Wige Aionue TR & fi7 w8 e
N |

Eﬂ‘mﬁhmw«iﬁeﬂaﬁ&ﬁrwraﬁam |

a AnyScanner




46—

0~

/-

EF i

m gkl f:(}'q M YA @ W ST& / J-rg E:}ﬁ g‘{ﬁl‘; = rig

M’S_'ﬂ INNTE F ATV ?q ?fﬂfﬂ?f arawed] Iadres Wi VA ¥

gfaftaa &, aiar 4o RS STal # & Srf |

AR W Prrert e gw w1 Praren 3@ gER @R [ T
B WIR A @ va gH g § 3 o 38 @awd1 & AR

T w

%oloMo W sy A gkt ey wfda av |
S WER & W & GHYdg 3SEA @3 e i

IS BT 4USNY qWHa qom 61 4 8 fea e |

'?( AR
- :f,f,f‘{frl-'.‘_ﬂ

{“ g5 "y
rog Relize dovr
Te 90 vrea [roee g-

agsy

=] T =h

2L
i~
I — -
] 4PN e
]
4 e ¥

a AnyScanner




1%, UTETTE, et 70 1.0fl0 1 J |
o e R B R g g

6

B ufua ) wfr; A o

o g MWABG i e o

cewet o ¥ Wl grrer v
oy ge wten ¥ R 00905

LR et .*n‘ .‘l'lqh" e O e

N0 v Yisa o v,

/ &)

AnyScanner




= ) A

-

PR L) {;ﬁ 3 & quileg futeg l-:‘??:f;f n:“f_ ;5-1 AWRE e o Y Ui et
SRR B L IR ey Wi | Y8 @ a7
gy ot et N WA (o omg sam e fea awifae fatume i S vt
e R UE BN XS ardea R fong L 30709705 o i S
cua W W AT e amen f’-‘mﬁa ofirer of ume srnwr srufey fReE @ & A

'4'-1’ tf] u

E%Tufa?wea <t

il

TS W, /TS & ' ae s
warary
L TS, R s e TRQE @R |

2. TUER e 3§ VN P W, s )

3, ﬂmaﬂmﬂauﬁﬂwﬁvﬂm IS |

a AnyScanner















‘-’;v-v;v; UTTAR PRADESH POLLUTION CONTROL BOARD
5 | /<3 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
- Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 07/02/2022
138833/UPPCB/Lucknow(UPPCBRO)/CTO/wate

r/LAKHIMPUR KHIRI/2021
To,
Shri Avdhesh kumar Gupta
M/s BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA
Bajaj Hindusthan Sugar Ltd, Sharda Nagar Road, Khambhar Khera Lakhimpur Kheri
,LAKHIMPUR KHIRI,261506
LAKHIMPUR KHIRI

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. BAJAJ HINDUSTHAN SUGAR LIMITED
UNIT KHAMBHAR KHERA

Reference Application No :13708654 " Dated :07/02/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. BAJA] HINDUSTHAN
SUGAR LIMITED UNIT KHAMBHAR KHERA is hereby authorized by the board for discharge of
their industrial effluent generated through ETP for irrigation/river through drain and disposal of
domestic effluent through septic tant/soak pit subject to general and special conditions mentioned in
the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board
PRAMOD KUMAR Dty sanedby Phasion

Date: 20220207 130543

AGRAWAL n
Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.

PRAMOD KUMAR sy ssmed by phavco
Date: 20220207 130615

Chief Environmental Officer, Circle-5, UPPCB.



U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR
KHERA vide

Consent Order No. 13708654/ Water

Dated : 07/02/2022
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Sugar by crushing sugar cane 12,600
TCD and 28.0 Megawatt Co-generation Power Plant .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details W

S.No

Kind of Effulant

Maximum daily
discharge KL/day

Treatment facility and
discharge point

1

Domestic

70.0 KLD

STP

2

Industrial

1260.0 KLD

ETP

4(a)

4(b)

4(c)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises. if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended.

Domestic Effulant

S.No Parameter

1 Total Suspended Solids
2 BOD

3 COD 250 mg/l

Standard
100 mg/l
30 mg/l

4 Oil & Grease 10 mag/l

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the standard lay down under the notification issued by MOEF&CC vide its GO no
GSR 35 (E) dated 14/01/2016.

Industrial Effulant

S.No Parameter
i Total Suspended Solids
2 BOD
3 -COD
4 QOil & Grease

Standard
30 mg/l
30 mg/l
250 mg/|
10 mg/l

Loading Rates for different soil textures.

S.No | Soil Texture ‘ Loading rate in m3/Ha/Day

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.




10.

11.

12

13.

14.

17.

18.

19,

20

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

The industry shall establish the cooling arrangement and polishing tank for recycling the excess
condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and
continue to operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.

The impact of treated effluent application on land is to be included further in E.I.A. studies,
involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986. '

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



1. This consent is valid for the production of Sugar by crushing sugar cane- 12,600 TCD and 28.0
Megawatt Co-generation Power Plant.

2. This consent is valid for the current products and capacity. In Case of any change in process,
capacity enhancement etc. No Objection Certificate shall be obtained from the Board.

3. Operation of ETP shall be started at least one month before starting of cane crushing to achieve
desired MLSS ,s0 as to meet the prescribed standards from day one of the operation of mill. The

industry shall treat industrial effluent through ETP in such manner, so that quality of treated effluent
meets the prescribed standards.

4. The industry shall ensure continuous operation of ETP in non crushing season of sugar unit, as
well.

5. The industry shall maintain and operate the ETP of adequate capacity properly and the treated
effluent shall be recycled and used for irrigation and shall ensure that no treated effluent is
discharged in any surface water body.

6. The industry shall ensure to operate and maintain the online Continuous Effluent Monitoring
System regularly.

7. Industry shall maintain flow meter at the Final Outlet of ETP and maintain a logbook to record its
readings. Industry shall install separate energy meter to record the consumption of power required
for operation of ETP. Install water Meter at each point of reused treated effluent discharge point and
ensure to timely send meter readings to the department on monthly basis.

8. The industry shall ensure to maintain and operate the PTZ webcam on the aeration tanks and at the
final outlet of ETP and STP.

9. The industry shall maintain the installed STP (capacity of 100 KLD) in such a manner so
that it can achieve the stranded specified in the notification issued by Ministry of Environment and

Forest and Climate change vide GSR 1265 (E) dated 13-10-2017 in the time period as specified in
the notification.

10.  During no demand period for irrigation, the treated effluent shall be stored in a seepage proof
lined pond having 15 days holding capacity and should be red marked at free Board.

1. The industry shall follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

12. The industry shall be submit irrigation protocol within one month.

13. The industry shall comply to the conditions mentioned in the NOC issued by UP Ground Water
Department dated 22.06.2021.

14. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF, Central Pollution Control Board and
U.P. Pollution Control Board, shall be complied with.

15. Generated hazardous waste shall be stored temporarily in the factory premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

16. Industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

17. Install Electromagnetic Pizo Meter at each point of water supply source and at effluent discharge
point and ensure to submit timely meter reading to department on monthly basis.

18. The industry shall comply with the provisions of Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Contro] pf
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Trangboundary Movement) Rules 2016 (Whichever is applicable).




19. Industry shall develop green belt as per the Protocol attached with Board's office order H 16405
/220/2018/02 dated 16-2-2018, which is available on Board's website- www.uppcb.com.

20. Conditions for Molasses Storage:

i. The molasses shall be properly collected and stored in steel tank which shall be leak proof. At no
stage of handling of molasses, there shall be leakage or spillage.

ii. The capacity of tank for storage of molasses shall be such that it will take care of bumper
production of sugar, non-lifting of molasses etc.

1ii. All the area on which molasses are stored and handled should be provided with drain for
diverting the spills to the treatment plant/molasses tank. Suitable arrangements for accidental
discharges of molasses from the tank shall be provided to contain the same within factory premises.
iv. Destruction of molasses and its disposal shall not be done without specific permission in writing
from the authorized officer of the Board. Intimation of intention to destroy or dispose of the
molasses shall be given to the Board at least 15 days in advance by registered post under intimation
to the Board.

V. The storage tanks shall be kept in good conditions all the year around with adequate maintenance.

The tanks size and capacity per cm, height, total capacity in tones shall be displayed prominently
near/on the tank.

21. Operation of ETP shall be started at least one month before starting of cane crushing to achieve
desired MLSS and meet prescribed standards from day one of the operation of the mill.

22. Industry shall maintain flow meter at the Final Outlet of ETP and maintain a logbook to record
its readings.

23. Industry shall install separate energy meter to record the consumption of power required for
operation of ETP and STP.

24. Neither storm water nor discharge from other premises shall be allowed to mix with the effluents
from the factory.

25. The industry shall ensure that polluted water is not discharged into any nearby water surface
body so that the quality of any river/drain water is not adversely affected ultimately.

26. Industry shall keep minimum number of fresh water taps in the sugar mill to reduce loss of
water.

27. All pipe lines and vessels should be properly insulated to reduce steam consumption and water
loss.

28. If closure order is issued by CPCB or UPPCB against the unit, then this CTO issued will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

Issued with prior approval of the competent authority.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
PRAMOD KUMAR giitan acam by PRAMOD
Chief Environmental Offié&# Micle-5, €¥PPCB.
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m UTTAR PRADESH POLLUTION CONTROL BOARD
TN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 07/02/2022
138913/UPPCB/Lucknow(UPPCBRO)/CTO/air/LAKHIMPUR
KHIRI1/2021
To,

Shri Avdhesh kumar Gupta
M/s BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA

Bajaj Hindusthan Sugar Ltd, Sharda Nagar Road, Khambhar Khera Lakhimpur Kheri
LAKHIMPUR KHIRI 261506

LAKHIMPUR KHIRI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA

Reference Application No. 13722407 Dated : 07/02/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA. under Air Act 1981. It
1s being authorised for said emissions, as per the standards, in environment, by the Board as per
enclosed conditions .

2 This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
PRAMOD KUMAR Dol signed o pramon
Date: 2022 02.07 12:47:00

AGRAWAL %
Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Lucknow.
PRAMOD KUMAR geat sianed by PRANOD

Date: 2022.02.07 124726

Chief Environmental Officer. Circle-5°¥/PPCB.
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U.P. Pollution Control Board

Dated : 07/02/2022
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of cane crushing Sugar by crushing sugar
cane 12,600 TCD and 28.0 Megawatt Co-generation Power .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 1010 KVA DG Diesel 2 Particulate | As specified
set Matter in EPA, 1986
2 500 KVA DG Diesel 3 Particulate | As specified
set Matter in EPA, 1986
3 03 nos. Boiler| Bagasse 1 Particulate |60 meter form
(capacity of | . Matter GL along with
90.0 TPH Wet Scrubber.
each with
Common
Stack)
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter 150 ma/Nm3

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

The industry should ensure the operation of the air pollution control system (APCS) in such a

manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended. :

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon'ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .



18 .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle 160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



1. This consent is valid for the production of Sugar by crushing sugar cane- 12,600 TCD and 28.0
Megawatt Co-generation Power.

2. The analysis report of flue gas emission and ambient air quality shall be submitted on quarterly
basis.

3. The industry shall ensure proper operation and maintenance of the air pollution control system
(wet scrubber) in such a manner that the air emission confirms with the standards prescribed under
the E(P) Act, 1986, as amended.

4. The industry shall ensure to comply with the provisions of charter on Sugar industry and industry
shall abide by directions given by Hon'ble Supreme Court, High Court, National Green Tribunals,
Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
safeguard of environment from time to time.

S. Industry shall operate and maintain installed APCS (wet scrubber attached with the 03 no.of
Boiler, each of 90 TPH capacity) effectively and Stack monitoring report shall be submitted on
quarterly basis.

6. Industry shall submit the latest copy of' Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

7. The operation of industry shall be in such a manner that there is no adverse impact on the
environment and public in surrounding.

8. Industry shall develop green belt as per the protocol attached with the board's office order no.
H16405/220/2018/02 dated 16-02-2018 which is available on board's website.

9. Effective operation & maintenance of all installed air pollution control equipments shall be done
so that emission meets the norms/standards prescribed by CPCB.

10. Fly Ash content shall be used for filling of low lying area on industry's own land in a scientific
manner so that ambient air quality is not adversely affected.

11. The industry shall follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

12. The industry shal! be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in Eco friendly manner.

13. Arrangements for collection, segregation, storage, handling and disposal of solid Waste including
garbage shall be provided and maintained properly.

14. Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board. The unit shall obtain prior consents in the event of any addition of new
emission generation sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing
emission sources in accordance with section- 21/22 of air Act 1981 (as amended respectively).

15. The industry shall ensure to submit within 01 month a proposal, along with relevant land
ownership documents, for safe disposal of boiler ash.

16. Solid waste generated from industries will not be allowed for open burning in the premises or
around the industry’s area as it is mandatory by the order of NGT.

17. The industry shall comply with the provisions of Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable).

18. If closure order is issued by CPCB or UPPCB against the defaulting unit, then this CTQ issued
will remain suspended during the closure period and after ensuring the compliance and after
revocation of closure order, the CTO will automatically be effective from the date of issuance of



closure order revocation, with additional conditions mentioned in the closure revocation order.

Issued with prior approval of the competent authority.
Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Contro_l Board .
PRAMOD KUMAR Rt sgned by PRAMOD

Date: 2022.02.07 1247:53

Chief Environmental &?ﬁc@vt?,%irc!e—ﬂ‘;"ﬂPPCB.



== UTTAR PRADESH POLLUTION CONTROL BOARD
é TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 7462/UPPCB/Lucknow(UPPCBRO)HWM/LAKHIMPUR KHIRI/2019 Dated:
27/04/2019

To,

- M/s BAJAJ HINDUSTHAN SUGAR LIMITED UNIT KHAMBHAR KHERA LAKHIMPUR KHERI
Sharda Nagar Road Village and Post- Khambhar Khera,LAKHIMPUR KHIRI,261506
Tehsil :Dhaurahara
District :LAKHIMPUR KHIRI

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

1. Number of authorization and date of issue 7462 and 27/04/2019 .
2. Reference of application (No. and date) 4899447 and 14/03/2019 .

3. Mr NARESH AGARWAL AGARWAL of M/s BAJAJ HINDUSTHAN SUGAR LIMITED
UNIT KHAMBHAR KHERA LAKHIMPUR KHERI is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection, utilization, storage
and disposal or any other use of hazardous or other wastes or both on the premises situated at
Village and Post- Khambhar Khera, LAKHIMPUR KHIRI .

Details of Authorisation

S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Sch-1, Cat.-5.1 (Waste Oil and | Burnt in Boiler along with 100 Kg/day
grease) Bagasse

L. The authorization shall be valid for a period of 02/05/2024 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1 The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4, Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .



T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consurption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11.  The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B Specific Conditions of Authorization

1. The authorization shall be valid for a period of Five Years from the date of issue, if not suspended
or cancelled earlier.

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be

provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.

5. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

6. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7. The authorized person/agency shall not receive, collect, or store any hazardous waste from any




unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

8. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

9. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.

10. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

11. It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.

12. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

13. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

14. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

15. The occupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule

1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.

16. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.

17. You shall become the member of any common TSDF for S.L.F. which has been authorized by
UPPCB and send the stored hazardous wastes for final disposal to the TSDF and report back to
U.P.P.C.B. with the required manifesto (document of proof) within one/three month of this letter.

18. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

19. Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.



20. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF/Incinerator.

21. This authorization/Registration is valid till the industry is having valid consent as per the

provisions of Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control
of Pollution) Act, 1974.

22. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.

23. The authorized actual user of hazardous and other wastes shall maintain records of hazardous

and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization.

( Authorized Signatory )
PRAMOD KUMAR AGARWAL B3y s msicason can
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Lucknow. for information and
necessary action .

PRAMOD KUMAR AGARWAL Digltally signed by PRAMOD KUMAR AGARWAL

Date: 2019.05.08 12:41:04 +05'30

CEO/EE, I/C Circle
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. 6/23/12021 NOC Application Form ! '

g GROUND WATER DEPARTMENT
§ %3 (Namami Gange & Rural Water Supply Department)

7 Government of Uttar Pradesh

Ministry of Jal Shakti

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:
VALID UP TO : 21/06/2026

Name of the Applicant RAVINDRA KUMAR TEWARI

Address of the Applicant: SHARDA NAGAR ROAD
KHAMEHARKHERA, Lakhimpur Khiri

Company Name: BAJAJ HINDUSTHAN SUGAR LTD Company Address Sharda Nagar Road, Khambhar
SUGAR UNIT KHAMBARKHERA Khera, Lakhimpur Khiri

Serial No. of Application Form LMPK0521NIN0O016 Date of Submission 07/05/2021

Specimen Signature of the User:

Location particulars:

District Lakhimpur Kheri Block FULBEHAD
Plot No. Existing premises khasra detail attached

Municipality/Corporation NA Ward No. NA
Holding No. NA

Rate of Withdrawal (m3/hr.) 200.00 Date of Energization (In Case 06/07/2006

of Electric Pump)

Particulars of the Proposed Well and Pumping Device:

Ay pe of the Well Tube Well/Boring Purpose of the Well Industrial
 Assem bly Size (For Tube 30.40 Approx. Strainer Length (For 0.00
Well) Tube Well)
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 60.00 Operational Device Electric Motor
Maximum Allowable Rate of 200.00 Maximum Allowable Running 2.00
Withdrawal (m3/hr.): A Hours Per Day: —
Maximum Allowable Annual Extraction of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) far extraction of ground water at
a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at SI. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:

113



6/23/2021 NOC Application Form
Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior parmission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, mare than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

s No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 = 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o Allthe details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometeritube well for standard referencing and identification.
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o Any other site specific requirement regarding safety and access for measurement may be taken care off.
+ Any other condition(s) that may be imposed by the concemed Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.
Any other condition imposed by the concerned Authority.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

» i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

+/Tii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
least 20% over the next three years through appropriate means.

+ iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

« /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of
the pumping well/ wells, Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

+ Vi) Industries which are likely to cause ground water pollution .g. Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal washeries,

6 other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
“ pollution.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results

should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 Iday.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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®\ GROUND WATER DEPARTMENT

%g ) (Namami Gange & Rural Water Supply Department)
o
<+

Ministry of Jal Shakti
Government of Uttar Pradesh

v
Savet

VE

[

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:
VALID UP TO : 21/06/2026

Name of the Applicant RAVINDRA KUMAR TEWARI
Address of the Applicant: SHARDA NAGAR ROAD
KHAMEHARKHERA, Lakhimpur Khiri
Aompany Name: BAJAJ HINDUSTHAN SUGAR LTD Company Address Sharda Nagar Road, Khambhar
L SUGAR UNIT KHAMBARKHERA Khera, Lakhimpur Khiri
Serial No. of Application Form LMPK0521NIN0017 Date of Submission 07/05/2021

Specimen Signature of the User:

Location particulars:

District Lakhimpur Kheri Block FULBEHAD

Plot No. Existing premises khasra detail attached

Municipality/Corporation NA Ward No. NA

Holding No. NA

Rate of Withdrawal (m3/hr.) 200.00 Date of Energization (In Case 06/07/2006
of Electric Pump)

Particulars of the Proposed Well and Pumping Device:

ﬂvpe of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube 30.40 Approx. Strainer Length (For 0.00
Well) Tube Well)
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 60.00 Operational Device Electric Motor
Maximum Allowable Rate of 200.00 Maximum Allowable Running 2.00
Withdrawal (m3/hr.): Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S. (2) for extraction of ground water at
a rate not exceeding that as shown at Sl. (3]), for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:
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Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

+ The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

- Incase of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall b valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
6 through a fresh application, at least ninety days prior to expiry of its validity.
« Construction of piezomelers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

+ Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required

Manual DWLR with Telemetry

1 <10 ) 0 0 0
o

2 11-50 1 1 0
3 50- 500 1 0 1
B > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezorneter into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis,

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometeritube well for standard referencing and identification.
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o Any other site specific requirement regarding safety and access for measurement may be taken care off.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.
+ Any other condition imposed by the concerned Authority.
« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« ii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
least 20% over the next three years through appropriate means.

« iv) Construction of observation well(s) (viezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatery for industries drawing/ proposing to draw more than 10 m3

+ (day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of
the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

+ V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

» Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

6 vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,

other hazardous units etc. (as per CPCS list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution,

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:
VALID UP TO : 21/06/2026

Name of the Applicant RAVINDRA KUMAR TEWARI
Address of the Applicant: SHARDA NAGAR ROAD
n KHAMEHARKHERA, Lakhimpur Khiri
Company Name: BAJAJ HINDUSTHAN SUGAR LTD Company Address Sharda Nagar Road, Khambhar
SUGAR UNIT KHAMBARKHERA Khera, Lakhimpur Khiri
Serial No. of Application Form LMPK0521NIN0018 Date of Submission 07/05/2021

Specimen Signature of the User:

Location particulars:

District Lakhimpur Kheri Block FULBEHAD
Plot No. Existing premises khasra detail attached

Municipality/Corporation NA Ward No. NA
Holding No. NA

Rate of Withdrawal (m3/hr.) 200.00 Date of Energization (In Case 06/07/2006

of Electric Pump)

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring Purpose of the Well Industrial

Assembly Size (For Tube 42.83 . Approx. Strainer Length (For 0.00

Well) Tube Well)

Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 60.00 Operational Device Electric Mator
Maximum Allowable Rate of 200.00 Maximum Allowable Running 2.00
Withdrawal (m3/hr.): Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: 72000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at
a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:
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Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

= For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

+ The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained.

+ No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at S, (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

s In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect

ﬁ during verification at any subsequent stage , this registration is liable for cancellation.
"« The Certificate of Autherization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

+ Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4" to 6"

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
ﬂ Manual ~ DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

e For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemelry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o Allthe details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Depariment, Uttar Pradesh, for chemical analysis.

¢ A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
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o Any other site specific requirement regarding safety and access for measurement may be taken care off.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.
Any other condition imposed by the concerned Authority.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iif) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
least 20% over the next three years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3
fday of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of
the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,

other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

il) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
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bhajaj sugar Khambhar Khera, Lakhimpur (Khieri)
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1. Name of factory & address:

sE)

ETP ADEQUACY REPORT FOR SUGAR FACTORIES

Bajaj Hindusthan Sugar Limited
Sugar Plant Khambharkhera,

District- LakhimpurKheri. (U.P.).

2. Licensed crushing capacity: 12600 TCD.,

3. Process adopted: Double Sulphitation.

4. Performance during last three crushing seasons:

Year Total Downti Av. Crush rate Co-generation | Duration
crushing me % | (TCD) on available (MW) of season
hrs.
2014-15 | 11170451.85 | 3.73 8303.90 33705000 135
2015-16 | 9844035.61 2.68 8153.8 29265700 121
2016-17 | 11920219 2.48 8238.6 36420300 145
5. Fresh water usage:
a. Quantity of fresh water % cane used:
2014-15 2015-16 2016-17
For Sugar Plant: 7.8 % 8.2 % 8.8 %
For Co-generation: ” ”
For Residential building etc.: 1.8% 1.9% 2.0%

(if segregated figures for sugar plant and co-gen are not available, combined figures
may be given)

b. Source for drawing fresh water-Bore Well.

c. System of on line measurement -Mechanical Flow Meter Turbine type.

6. Cold water management system-
(a) System for measuring utilization of cold water at various unit operations :

We have mechanical flow meters installed at all three Bore Wells.

(b) Mass Flow diagram of cold water usage; recirculation & discharge at various unit
operations e.g. mill& turbine bearing cooling, sulphur dioxide gas cooling,
crystallizer cooling, pumps, condensers, compressors and as make up water for




boiler feed water and spray pond water (if any) etc. A schematic diagram is to be
given indicating quantities at respective operation.
Requirement of laboratory & human needs to be indicated separately-

BHSL, KKH :
Bore-Well Water Schematic Diagram

To colony & Chem
preparation for process
(5-7 TPH)

T Well -1
Capacity :
150 KL/Hr.

Tube Well Capacity :
200 KL/Hr. Each

Cooled excess
hot water (22-26 TPH)

[~

QOver Head Cold water
Tank (Cap. — 600 HL)

A

Armec Cooling tower for 12 MW TG ,

(25-27 TPH)

L——)[ Evap. Chem. Boiling ( 4-5 TPH) J

‘| F Molasses Cooling (24 TPH) |

L

CFW Lub. Water (3.0-4.0 TPH) |

Misc. at boiler 4-6 TPH ]

Make up for Armec C Towers BH (Different
compressors in BH, Vertical Crysts., Vac. Pump
sealing) (9-11 TPH)

Make up for Armec C Towers MH, (Cooling of different
turbines & Mill bearings, TG sets (14-16 TPH)

B H Equip. Testing (Recycled) (0.5 TPH)

Treated water
from ETP (12-13) TPH)

Ly

T Well -2
Capacity :
200 KUHr.

s

Gervice Water
O Pumps x 3 Nos.

Cold Water UG R

2500 Cub. M

tr.

(34X19X4 Mt.)

T Well -1
Capacity :
200 KL/Hr.

O

7. Hot water management system-

(a) Details of evaporator configuration, requirement of steam/vapour at various
operation massecuite % cane and calculation for steam consumption %cane.
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Details of Evaporator Configuration

s—>To C+C1 Pan Boiling, 23-25TPH
—>To S J Final Heating, 12-14 TPH

f— > To A+B Pan Boiling, 91-93 TPH

~——> To 8J Ist Heating, 11-13 TPH

lind
Effact

1 360
b M2 x2

xhaust Steam,
173-175 TPH,

Pan Washing
1.5 % on cane

—>

s/——> To R J Final Heating, 23-25 TPH

ajesH A

Condensor

BHSL, KKH STEAM CALCULATION

CANE 9000 | TCD
CANE 375 | TCH
RJ 461 | @ 123%
SJ 488 @ @ 130%
o 461 @ @ 123%
A+B M/C 173 | @ 46%
C+C1 M/C 49 | @ 13%
i
|




4|Page

TEMP RISE T; T, Rise
RI Ist heating 30 40 10
RJ lind heating 40 72 32
SJ Ist heating 70 85 15
S lind heating 85 102 17

Brixes - 62

Cl SY.

Total Required Evaporaticn 80.65% ie. 372 | TPH
Vapours Required for R! Ist Heating 7.69 | TPH
Vapours Required for RJ lind Heating 24.83 | TPH
Vapours Required for 5J Ist Heating 12.42 | TPH
Vapours Required for SJ lind Heating 5 12.80 | TPH
Vapour required for A+E M/C 91.43 | TPH
Vapour required for C+C1 M/C 24.38 | TPH
Total evaporation from Vth Effect 7.96 | TPH
Total evaporation from |Vth Effect 796 | TPH
Total evaporation from llird Effect 32.79 | TPH
Total evaporation from lind Effect 136.64 | TPH
Total evaporation from Ist Effect 173.81 | TPH
Exhaust % cane 46.35 %
Pan washing steam 1.5 %
L STEAM 37 %
TOTAL STEAM 51.55 %

(b) Availability of condensates from various heat exchangers.

(c)Mass Flow diagram of hot water usage, recirculation& discharge at various unit
operations i.e. imbibition, boiler feed water, milk of lime preparation, molasses
dilution, melter, centrifugal & vacuum filter etc. . A schematic diagram is to be provided
indicating quantities. The diagram should also indicate use of condensate/cooled
condensate elsewhere e.g. ash quenching and chemical cleaning of heat exchangers etc.
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MASS Flow Diagram of Hot Water
—>
i Overflow Excess
. 2226 TPH Copied
< Cooli condensate
H " TDW:,Q > To cold water UGR
ot Water Over heed Tank ; 18-20 TPH
[Capacity 600 nl) mngfens
>, ate
From J

Heaters , Maceration, 3-8

56-58 TCH TPH W =k J-]

a7-497cH | | FromEvap. Pan, 114

364-366 TPH 116 TPH
4 W
v V N
Maceration ngif Pang, Cfgl., ;:SL OCF, Evap. &
163165 | 257 || 4446 |f 4648 | | "R | | 1922 Misc.5-7
TPH TPH TPH TPH TPH TPH TPH

Pump
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Hot : Water | Hot Water Consumption | Surplus hot | Remarks

Generation (TPH) (TPH) Water
(TPH)

From: Consumed At: 22-26 TPH This surplus
] Heaters: 47-49 Boiler: 224-226 condensate
Evap. :364-366 Maceration: 155-157 after cooling ,
Pans :114-116 MOL Prep: 6-8 is mixed with
Flash :1.5-1.7 O CFilter: 19-22 cold water in
--------------------------- Pans: 44-46 : UGR
Total - 529-533 TPH | Centrifugals: 46-48

Evap. & Misc.: 5-7

TOTAL 505-508

8. Details of cooling arrangement & polishing unit for recycling of condensate.
Mist type cooling system 02 Nos. of capacity 100 M3/Hr. each.

9. Details of storage facility of cold condensate.
The excess condensate is cooled and stored in cold water UGR of capacity 2500 M>,

10.Waste water generation

a. Details of flow meter installed to measure waste water flow from spray pond &
other streams ( Mill house, boiling house etc. )

No any flow meters installed at the Mill House, Boiling House & cooling tower.
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b. Average waste water generation during season ( % cane ) from :

2014-15 2015-16 2016-17
Spray pond over flow
(Cooling tower) (L/Ton of cane) 100 95 90

Other streams (Boiling House)(%cane) : 5.5

Boiler & Cooling tower blow down
(for cogen unit)

i Boiler : 3.0 % cane
il Cooling Tower (Cogen) i 1.5 % cane
Total waste water generation ( % cane) 10% cane

c. In absence of proper measuring devices, calculation for over flow from spray

pond/ cooling tower, other streams andblow down from boiler and cooling tower
of Co-generation unit.

d. System for on line measurement. : V Notch

11.Sugar refinery-Brine recovery system & treatment system adopted for treating reject
of brine,, rinse water quantity.

12.Characteristics of Effluentat ETP ( Average values as recorded) for 2016-17

Inlet Outlet
pH 6.8 mg/I 7.6 mg/1
TSS 188 mg/1 24.2mg/1
BOD 246 mg/l 26mg/l
0il &Grease 9.20mg/1 3.2 mg/l
TDS 714 mg/l ' 498mg/1
Total Quantity : : 127841 M3 127841 M3

13.Details of ETP including capacity, brief of process and layout. The schematic diagram is
to be given indicating .
Effluent Treatment Plant Capacity 1260 M3/day. Activated sludge process based on
Diffused aeration system followed by clarifier, aeration tank and sand & carbon filter is

installed for the effluent treatment.



The Effluent treatment plant is composed of the following units;
Oil and Grease Trap
Equalization Tank
Chemical dosing/neutralization Tank
Primary Clarifier
Aeration Tank
Defused Aeration System
Secondary Clarifier
Sludge drying beds
Carbon filter and sand filter
V. Notch Chamber
Sludge remover pumps
Effluent lifting pump

Nutrient dosing tank

Sludge drain Lire
- 2

I
1
1
I
1
1
]
1
(']

R " Tm.ued?Eé‘fll:’:I Holding Lagoon
Reuse in pH -80
process, —=| BOD >230 mpl

Hortourure & COD >250 mpf :
e g TSS >30 mgn Aeration Tank

08G >10 mgn
. Air Blower MCC

Untre twa No's HP Panel LE:P

flvent creen each Room boratory
> Bas:% Oil & Grease :
sepat ator Chemical

mixing tank Tank
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a) holding volumes and size of equalization, anaerobic tank, aerobic tank ,primary and
secondary clarifiers, sludge drying bed etc.

1 O0il & Grease Tank 1 No.
Lengthé M
Width 4 M
Depth 1.75M
Free Board 0.25M42
Material RCC

2 Equalization Tank 01 No.
Length14.0 M
Width 6.0 M
Depth 2.5 M
Free Board 0.25M 252
Material RCC

3 Chemical Dosing/Neutralisation Tank 1 No.
Length4.0 M
Width 4.0 M
Depth 1.75M 28
Material RCC
Agitator 60 RPM geared motor with Agitator

4 Primary Clarifier (Mechanical Type) 01 No.
Capacity 339.0 M3
Dia 12.0M
Depth 3.0 M
Free Board 03M
Material RCC
Driving Machine Motor 3 HP, TEFC 3 phase, 940 RPM, Squirral cage
Reduction ratio 1.0 RPH

5 Aeration Tank 01 No.
Capacity 1512 M3
Length24.0 M
Width 18.0 M
Depth 3.5 M
Material RCC
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6 Diffused Air System
Air Nozzles 200 Nos.

Air Compressors 02 Nos, Blower speed 1120 RPM, Motor-50.0 HP,
1500 CFM, Pressure - 0.5 Kg PSI

7 Secondary Clarifier, Mechanical Type 01 No.
Capacity 339.0 M3
Dia 120M
Depth 3.0 M
Free Board 03M
Material RCC

Driving Machine Motor 3 HP, TEFC 3 phase, 940 RPM, Gear box - V-500 A-287
Reduction ratio 1.0 RPH

8 Sludge Drying Beds 06 Nos.
Size 6.0mx4.0mx1.75m Each
Filter Media Brick aggregate, Gravels, sand as per requirement

9 Sand Filter
Number 1
Capacity 10 M3

10 Carbon Filter
Number 1
Capacity 10 M3

11 V-Notch Chamber 1 with 90 deg cut MS plate
Length1.5 m
Depth 1.0m

12 Sludge Removal Pumps 04 Nos
Capacity 20 cum/hr
Head 25.0 meter
Type No clog, Open impeller type
Driving Machine 10.0 HP electric motor 3 phase
Make Kirloskar

13 Effluent Lifting Pump 2 Nos.
Capacity 20 cum/hr
Head 25.0 meter



Type No clog, Open impeller type
Driving Machine 10.0 HP electric motor 3 phase
Make Kirloskar

14 Nutrient Dosing Tank 01 Nos.
Capacity 500 Lt Each MS

14. Availability, helding volume with size( L, W, H )and type of treated effluent holding
ponds( lagoons ) for use during no irrigation demand period.

Fifteen days treated effluent volume holding lggoon available for use during no irrigation
demand period having size Length=83 meter, Width=57 meter & Height 4 meter.

15. Details ( Nos.& qualification ) of existing supervisory / operating staff for ETP.

S.N. | ETP operating Staff Nos. Qualification
1 Supervisor 01 Graduate

P Operator 03 Intermediate
3 Unskilled manpower 01 High School

16.Air pollution control devices in use & system for measurement.

Total 3 nos. of Boilers of 90TPH are install at Khambharkhera in which Bagasse will be
used as fuel. Wet scrubber are installed with boiler along with 65 mtr. height of stack to
control all pollution from stack. Online monitoring system is installed to measure the flue
gasses emissions.

17.Average values of particulate matter emissions from stacks.
Average values of particulate matter emission from stack are 76.00 mg/Nm3.

18.Installation of online continuous effluent monitoring system (OCEMS) & its
connectivity to CPCB/ SPCB server.
On line continuous effluent &emissions monitoring system are installed and connected,
data being send to CPCB/SPCB server.

19. An irrigation plan to be enclosed indicating : Attached as annexure -1
a) Location including distance from the factory
b) Ownership of the land to be put under irrigation
c) Area
d) Crops and duration of cultivation (period during which they are cultivated)
e) Type of soil
f) Water balance indicating utilization of the treated effluent for irrigation i.e. plan as
to how the same shall be consumed.
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20. Ongoing and proposed water conservation & ETP up-gradation activities with time
line.

21. RT8O of the last crushing season 2016-17 is attached as annexure-2
22. Schedule of machinery to be attached as annexure-3.

23. Any communication received from CPCB/ SPCB.
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TEST CERTIFICATE |

Issued To: M/s Bajaj Hindusthan Sugar Ltd, Report Code : ST-151222-09
ULR No. : TC6814220000016341 F
Address: Unit - Khambarkhera (Sugar Test Report of : Stack Emission
Division), Sarda Nagar Road Service Request No : NTL/SRF/12/22-09
Khambarkhera, District- Service Request Date  : 14/12/2022
Lakhimpur kheri (U.P)-261502 Report Issue Date : 20/122022
India.
SAMPLING & ANALYSIS DATA
Sample Drawn on 15/12/2022
Sample Drawn By NTL Representative
Sampling Time 30 minutes
Sampling Plan &Procedure SOP/SE/09
Analysis Duration 15/12/2022 10 20/12/2022
Flue Gas Temperature (°C’) 138
Source of Emission Stack -1 (Attached to Boiler)
Operating Schedule As per requirements
Capacity 60 TPH
Type of Fuel used Bagasse
Type of Stack RCC
Height of Stack from ground level (meter) 65
Average Velocity of Flue Emission (m/s) 10.2
Attached APCS Wet Scrubber
Boiler Emission
S.N. | Parameter Test Method Results Units Emission limits For
: Boiler
1. | Particulate Mattar (PM) IS:11255(Part-1) 56.12 mg/Nm® 150
2. | Sulphur dioxide (us SO,) 1S:11255(Part-2) 1840 | mg/Nm’ No Limit Specification
3. | Nitrogen dioxide (a5 NO) IS:1125%(Part-7) 21.50 | mg/Nm® [ No Limit Specification
4. | Carbon dioxide (as CO) 18:13270 0.38 % 1% Volume
Notes:

I The results given above are related o the tested
2 Responsibility of the Laboratory is limited to

sample, as received & mentioned

parameters. The customer asked for the above tests only,




TEST CERTIFICATE

Issued To: M/s Bajaj Hindusthan Sugar Litd. 5 Report Code : WW-151222-010
- ULR No. : TC6814220000016342 F
Address:  Unit - Khambarkhera (Sugar Test Report of : Waste Water
Division), Sarda Nagar Road Service Request No : NTL/SRF/12/22-010
Khambarkhera, District- Service Request Date : 14/12/2022
Lakhimpur kheri (U.P)-261502 Report Issue Date 1 20/12/2022
India.
SAMPLING & ANALYSIS DATA
Sample Received On : o 15/12/2022
Sample Drawn By :  NTL Representative
Sample Description : : ETP Outlet
Sample Drawn On : 15/1212022
Sample Quantity/Packing detail : 2 It/Plastic Cane
Weather Conditions :  Normal
Analysis Duration ¢ 15/12/2022 to 20/12/2022
TEST RESULTS
S.No | Parameter Test Method Results | Units | Limits as per
CPCB Norms
I. |pH 1S:3025(Part-11):1983 7.36 - 55-8.5
2. Total Dissolved Solid 15:3025(Part-16):1984 912.0 mg/l e
| 3. | Total Suspended Solid 15:3025(Part-17):1984 10.50 mg/1 30.0
4. Chemical Oxygen Demand (as O,) APHA 5220 B:2005 121.0 mgl_ 250.0
3 Biological Oxygen Demand (as O,) (3 18:3025(Part-44):1993 23.0 mg/l 30.0
days at 27°C)
6. | Oil & grease IS:3025(Part-19):1984 | BDL (<1.0) | mg/ 10.0
BDL- Below Detection Limit
Notes:

I Theruumgjvenubovcmrr:ﬂedmwmedumpk,unuivad&mniuudmum‘ The customer asked for the above tests only,
2. Responsibility of the Laboratory is limited to the invoiced amount orly.

3. This test report will not be senerated agan, cither wholly or in part, without prior writlen permission of the laboratory.

4. The test samples will be disaaied off after two weeks from the date of issue of test report, unless until specified by the customer.

Ay,
CHECKED BY




' TEST CERTIFICATE

Issued To: M/s Bajaj Hindusthan Sugar Ltd. Report Code : WW-151222-013
ULR No. : TC6814220000016345 F
Address: Unit - Khambarkhera (Sugar Test Report of : Waste Water
Division ), Sarda Nagar Road Service Request No : NTL/SRF/12/22-013
Khambarkhera, District- Service Request Date  : 14/12/2022
Lakhimpur kheri (U.P)-261502 Report Issue Date : 20/12/2022
India.
SAMPLING & AN ALYSIS DATA
Sample Drawn On 15/12/2022
Sample Drawn By NTL Representative
Sample Description SRS Inlet
Capacity 1100 KLD
Regular Flow 334 m"/day
Sample Received On 15/12/2022
Sample Quantity/Packing detail 2 It/Plastic Cane
Weather Conditions Normal
Analysis Duration 15/12/2022 10 20/12/2022
B oy TEST RESULTS
S.No | Parameter Test Method Results Units
1. pH 15:3025(Pari-11):1983 7.24 -
2, Total Dissolved Solid 15:3025(Par-16):1984 1260.0 mg/l
3. | Total Suspended Solid 15:3025(Pan-17):1984 520.0 _mg/l
4. Chemical Oxygen Demand (as O,) APHA 5220 B:2005 908.0 mg/l
5. | Biological Oxygen Demand (as ;) | 15:3025(Part-44):1993 450.0 mg/l
(3 days at 27°C)
6. Sulphate (as SO,) 18: 3025 (Part- 24) 1924 . mg/l

- Notes:




g i3 :
RTIFICATE |

TEST CE
Issued To: M/s Bajaj Hindusthan Sugar Ltd. Report Code : WW-151222-014
ULR No. : TC6814220000016346 F
Address: Unit - Khambarkhera (Sugar Test Report of : Waste Water
Division), Sarda Nagar Road Service Request No ; NTIJSRFHMZ-O]{
Khambarkhera, District- Service Request Date : 14/12/2022
Lakhimpur kheri (U.P)-261502 Report Issue Date 1 20/12/2022
India.
SAMPLING & ANALYSIS DATA
Sample Drawn On 16/12/2022
Sample Drawn By NTL Representative
Sample Description SRS Outlet
Capacity 1100 KLD
Regular Flow 334 m’/day
Sample Received On 151212022
Sample Quantity/Packing detai 2 it/Plastic Cane
Weather Conditions Normal
Analysis Duration 15/12/2022 10 20/12/2022
TEST RESULTS
S.No | Parameter Test Method Results Units Limits as per
CPCB Norms
1. | pH 18:3025(Part-11):1983 7.50 - 5.5-90
2. Total Dissolved Solid [S:3025(Part-16): 1984 816.0 mg/1 -
3. Total Suspended Solid 18:3025(Part-17):1984 110.0 mg/l 30.0
4, Chemical Oxygen Demand (as 0,) APHA 5220 B 2005 580.0 "~ mg/l 250.0
5 Biological Oxygen Demand (as Gy | IS:3025(Part-44):1993 212.0 mg/] 30.0
_| (3 days at 27°C) _
6. Sulphate (as SO,) IS: 3025 (Part- 24) 1480 mg/l 1000
Notes:

. The results given above are related to the tested sample, as received & mentioned
2. Responsibility of the Laboratory is limited to the invoiced amount only,

in part, without prior written permission of the laboratory.

3. This test report will not be generated again, either wholly or

parameters. The customer asked for the above tests only.

4. The test samples will be disposed off" afte two weeks from the date of issue of test report, unless until specified by the customer.

CI?E%%EQJD BY




TEST CERTIFICATE

Issued To: M/s Bajaj Hind usthan Sugar Ltd. ?eport Code : WW-151222-012
ULR No. : TC6814220000016344 F
Address: Unit - Khambarkhera, Sarda Test Report of : Waste Water
Nagar Road Khambarkhera, Service Request No  : NTL/SRF/12/22-012
District- Lakhimpur kheri (U.P.)- Service Request Date  : 14/12/2022
261502 India. Report Issue Date : 20/12/2022
8 LIN ANALY
Sample Drawn On 15/12/2022 )
Sample Drawn By NTL Representative
Sample Description STP Inlet
Sample Received On 15/12/2022
Sample Quantity/Packing detai 2 IV/Plastic Cane
Weather Conditions Normal
Analysis Duration 15/12/2022 10 20/12/2022
TEST RESULTS
S.No | Parameter Test Method Results Units
I. | pH IS:3025(Part-11):1983 7.65 .
2. Total Dissolved Solid 18:3025(Part-16):1984 580 mg/l
3. Total Suspended Solic [8:3025(Part-17):1984 32.0 _mg/|
4. | Chemical Oxygen Demand (as O,) APHA 5220 B:2005 68.0 mg/l
5. | Biological Oxygen Demand (as O,) 18:3025(Part-44):1993 15.0 mg/l
(3 days at 27°C)
6. | Faecal Coliform 1S 1622:1981 1600 MPN/ 100 ml
Notes: '

I The results given above are rzlatad 1o the tested sample, as received & mentioned
2. Responsibility of the Laborator i limited to the invoiced 1mount only

3. This test report will not be gencrated sgain, cither wholly or i part, without prior written permission of the laboratory.

4. The test samples will be dispasedd off ufter two weeks from the date of issue of test report, unless until specified by the customer,

parameters. The customer asked for the above tests only.
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TEST CERTIFICATE |

Issued To: M/s Bajaj Hindusthan Sugar 1td. Report Code : WW-151222-011
ULR No. : TC6814220000016343 F
Address: Unit — Khambarkhera, Sarda Test Report of : Waste Water
Nagar Road Khambarkhera, Service Request No : NTL/SRF/12/22-011
District- Lakhimpur kheri (U.P.)- Service Request Date  : 14/12/2022
261502 India. Report Issue Date : 20/12/2022
SA NALYSI TA
Sample Drawn On 15/12/2022
Sample Drawn By NTL Representative
Sample Description STP Outlet
Sample Received On . 15/12/2022
Sample Quantity/Packing detail 2 I/Plastic Cane
Weather Conditions Normal
Analysis Duration 15/12/2022 to 20/12/2022
TEST RESULTS
S.No | Parameter Test Method Results Units Limits as per
CPCB Norms
| pH [5:3025(Part-11):1983 7.26 - 50-9.0
L Total Dissolved Sclid 15:3025(Part-16):1984 458.0 mg/l -
3. | Total Suspended Solid 15:3025(Part-17):1984 4.0 mg/l 100.0
4, Chemical Oxygen Demand (as O.) APHA 5220 B:2005 12.0 mg/l 250.0
5. Biological Oxygen Demand (as 0,) | 15:3025(Part-44):1993 <2.0 mg/l 30.0
(3 days at 27°C)
6. | Faecal Coliform IS 1622:1981 40 MPN/ 100 ml <100
Notes:

1. The results given above are related 1o the tested sample, as received & mentioned parameters. The customer asked for the above tests only,
2. Responsibility of the Laboratory is limited to the invoiced amount oaly,

3. This test report will not be gcierated agein, either wholly or in part, without prior wrilten permission of the laboratory.

4. The test samples will be disposed of) after two weeks ‘om the date of issue of test report, unless until specified by the customer,

ﬁté‘aﬂj ‘
CHECKED BY
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TEST CERT
Issued To: M/s Bajaj Hindusthan Sugar Ltd. Report Code : SQ-151222-017
ULR No. : TC6814220000016349 F
Address: Unit - Khambarkhera, Sarda Test Report of : Soil Quality
Nagar Road Khambarkhera, Service Request No  : NTL/SRF/12/22-017
District- Lakhimpur kheri Service Request Date : 14/12/2022
(U.P.)- 261502 India. Report Issue Date : 20/12/2022
Sumpling & Analysis Data
Sample Drawn On 15/12/2022
Sample Location Khambharkhera Village
Sample Description Soil Sample
Sample Received On 15/12/2022
Sample Quantity 2.0Kg
Weather Conditions Normal
Analysis Duration 15/12/2022 to 20/12/2022
RESULTS
S.No. Parameter Values in Samples
1 Water Contentin % 23.4
2 Texture of Soil Sandy loam / Clay
3 pH 7.80
4 EC (u mhos/cmi) 254.0
5  Sulphur (PPM) 18.20
6 Zinc (PPM) 0.36
7 Iron (PPM) - 4,50
8 Copper (PPM) 0.38
9 Mangzanese (PPIM) 2.56
10 Boron (PPM) 0.27
11 Molybdenum (PPM) 0.18

Notes:
| The results given above are related to the: tested sample, as receved & menti

2 Responsibility of the Labo-atory is limited to the invoiced amount only,
LT T‘Iﬁsumwillmbepmw-pin.ﬂwwulywmmwmmmmm P ion of the lab ¥
4, The test samples will be disposed off afler two weeks from the date of issue of test report, unless until specified by the
Ay,
e'?aj‘u
Checked by

oned parameters the customer asked for the above tests only.

customer.




Issued To: M/s Bajaj Hindusthan Sugar Ltd. Report Code : 8Q-151222-018
ULR No. : TC6814220000016350 F
Address: Unit - Kharabarkhera, Sarda Test Report of : Soil Quality
Nagar Road Khambarkhera, Service Request No  : NTL/SRF/12/22-018
District- Lakhimpur kheri Service Request Date  : 14/12/2022
(U.P.)- 261502 India. Report Issue Date 1 20/12/2022
2ampling & Analysis Data
Sample Drawn On 1571212022
Sample Location : Mainaha Village
Sample Description * Soil Sample
+ Sample Received On ¢ 1511212022
Sample Quantity : 20Kg
Weather Conditions ;. Normal
Analysis Duration ¢ 15/12/2022 to 20/12/2022
RESULTS
S.No. Parameter Values in Samples
: Water Content in % 25.0
2 Texture of Soil Sandy loam / Clay
3 pH 7.36
4 EC (1 mhos/cm) 289.0
5 Sulphur (PPM) 16.50
6 Zinc (PPM) 0.21
7 iron (PPM) 4.98
8 Copper (PPM) 0.36
9 Manganese (PPM) 3.45
10 Boron (PPM) 0.26
11 Molybdenum (PPM) 0.34

Notes:

1. ‘I‘huuultsgimdaov:nrnlmdu:mumudmph-mﬁtd&mmlmmMrmfw:MM|mmly.
2. Responsibility of the Laboratory is lissited to the invoiced amount only.

3 This test report will not be geneested igain, either whally or ia part, without prior written  permission of the laboratory

4. The test samples will be dispored off afier two weeks from ths date of fssue oftest report, unless until specified by the customer.

Sjadi




TEST CERTIFICATE

Issued To: M/s Bajaj Hindusthan Sugar Ltd, Report Code : SQ-151222-019
ULR No. : TC6814220000016351 F
Address: Unit - Khambarkhera, Surda Test Report of : Soil Quality

Nagar Road Khambarkhera,
District- Lakhimpur kheri
(U.P.)- 261202 India.

Service Request No  : NTL/SRF/12/22-019
Service Request Date  : 14/12/2022
Report Issue Date 1 20/12/2022

Sample Drawn On
Sample Location
Sample Description
Sample Received On
Sample Quantity
Weather Conditions
Analysis Duration

15/12/2022
Loniyanpurva Village
Soil Sample

1571212022

2.0Kg

Normal

15/12/2022 to 20/12/2022

RESULTS
S.No. Parameter Values in Samples
1 Water Content in % 20.5
2 Texture of Soil Sandy loam / Clay
3 pH 7.60
4 EC (1 mhos/cm) 282.0
5 Sulphur (PPM) 23.40
6 Zinc (PPM) 0.26
7 Iron (PPM) 4.80
8 Copper (PPM) 0.54
9 Mangznese (PPM) 2.20
10 Boron (PPM) 0.36
11 Molybdenurmn (PPM) 0.21

Notes:

I 'l'lnrﬁuiu;imlbmemlclut\'lto|hrw:nmb.nlwdued&mdmﬂncmuhdlwlhmmmly
2 Responsibility nfﬂwLﬁm&q'ulﬁ:ﬂﬁeﬂlﬂ&eiﬂWﬁnw ’

3 Thi:mlmwi]lumbem:mud
4, The test samples will be dispossd off

lph.eilbqwhlfymi-pm,winﬁm;-iaw‘nn permission of the labormtory.
afier two weeks from the cate of 1s5u¢ of test report, unless until specified by the customer.




BUREAU VERITAS
Cenification

CIN-U29119PN2004PTCO19820
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No-44, TinyCo.Op.IndustrialEstate
KondhwaBudurk,Pune—411048,
Phone:020-26930908. 2693096
Email:sales@steamequipments.coms
eplmktgsteamequipments.comhttp
J/www.steamequipments.com

SEPL/AMC/BHSL/EQMS/KHA-001/22-23

DUE DATE: March 2023
1) EQMS ANALYZER (Blue Box Analyzer Model-T4)

CALIBRATION CERTIFICATE

CUSTOMER: M/S BAJA] HINDUSTHAN SUGAR LTD.
~ UNIT: KHAMBARKHERA, LAKHIMPUR KHERI

PURCHASE ORDER NUMBER:

CALIBRATION DATE: 15/11/ 2022

Make- Go-Systemelekironik GMBH
Serial No- TS0341

Blue box analyzer of Sr. No- TS0341 has been calibrated on 15 November 2022.

UV Vis Spectroscopy Method was adopted to calibrate the instrument.

DATE: 15.11.2022

Zero Calibration of the instrument was done using DI water and Span Calibration was done

Using lab readings provided by the customer.

2) PH ANALYZER
MAKE- Teledyne Analytical Instrument, USA

MODEL: LXT330-PH / DEVICE SR. No- 151319-11

Above mentioned instrument was calibrated with buffer solution of pH 4 and pH 7 provided by the
customer. The following readings were observed after calibration:

SNO. | PARAMETERS | STANDARD SOLUTION Measured Reading | Measured Reading
BUFFER SOLUTIONS (Before Calibration) | (After Calibration)

1.0 PH 4 4.02 4.0

2.0 PH 7 7.09 7.01

Above instrument is factory calibrated and was checked and found working normally.

***NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per factory test
procedure. Calibration shall only be valid for three months.

TESTED BY:
Name: Ashwani Kumar
Designation: Service Engineer

Email: ashwani.kumar@steamequipments.com

Contact: (+91) 9013464062

-Steam& WaterAnal ysissystem(SWAS)
-AmbientAirQualityMonitoring(AAQMS)
-MoistureAnalyzer&SamplingSystem

-ContinuousEmissionMonitoringsystem(CEMS)
-Sheltermanufacturer(Safe/HazardousArea)

-GasAnalyzers&SamplingSystem

-VibrationMonitoring(VMS)
-Liquid&GasAnalyzers
-Non-StandardSample coolers
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BUREAU VERITAS
Centification

CIN-U29119PN2004PTCO19820

SEPL/AMC/BHSL/EQMS/KHA-001/22-23 DATE: 15.11.2022
CALIBRATION CERTIFICATE

CUSTOMER : M/s BAJAJ HINDUSTHAN SUGAR LTD.
UNIT : KHAMBARKHERA, LAKHIMPUR KHERI
PURCHASE ORDER NUMBER :

CALIBRATION DATE: 15/11/2022
DUE DATE: March 2023

1) DUST MONITORING SYSTEM
MAKE :DYNOPTICS
DEVICE MODEL :DSL340
DEVICE ID : TRANSMITTER : ASY-168-3007
PARAMETERS MEASURED : SPM (0 - 1000mg/m3)
Above mentioned instrurnent was calibrated as per the down stated CPCB Standards:

ZEROCALIBRATION :
REFERENCE SIGNAL MEASURED SIGNAL ANALYZER READING
4.0 VOLTS 4.17 VOLTS 00.04 mg/m3

The instrument was zero calibrated under no dust concentration and found the analyzer readings
are ok and working properly.

LIBRATI -
ISOKINETIC READING ( FROM MANUAL SAMPLING) | ANALYZER READING
.105.70 mg/m3 80.1 mg/m3

The instrument was calibrated against Iso kinetic Value (Manual Sampling System) provided by the
customer and found the readings of analyzer is in correlation with 1SOKinetic Readings.

***NOTE: SEPL hereby certifies that the equipment has been calibrated and tested as per
factory test procedure. Calibration shall only be valid for three months.

TESTED BY:

Name : Ashwani Kumar
Designation : Service Engineer

Email :ashwani.kumar@steamegquipments.com
Contact: (+91) 9013464062

-Slcam&Wa—terAna]ysissystem(SWA-ga -ContinuousEmissionMonitoringsystem(CEMS) —Vib?ationMonitoring(VMS)
-AmbientAirQualityMonitoring(AAQMS) -Sheltermanufacturer(Safe/HazardousArea) -Liquid&GasAnalyzers
-MoistureAnalyzer&SamplingSystem -GasAnalyzers&SamplingSystem -Non-StandardSample coolers
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UTILIZATION OF
TREATED EFFLUENT
FOR IRRIGATION PURPOSE

FOR

M /s Bajaj Hindusthan Sugar Ltd.
Village- Khambharkhera, Post- Khambharkhera,
District- Lakhimpur Kheri, Uttar Pradesh

PREPARED BY:

i3 1 9 RPN

NATIONAL SUGAR INSTITUTE

Government of India
Munistry of Consumer Affairs, Food & Public Distribution
Departo ent ol Food & Public Distribution
Kanpur- 208 017 (U.P.) India
Ph. +91-512-2570730, 2570273
Fax, +91-512-2570247

L]



Introduction of factory:

1.1 Name of the factory: Bajaj Hindusthan Sugar Limited

1.2 Plant Capacity: 12600 TCD

Village- Khambharkhera P.O.- Khambharkera
Tehsil- Lakhimpur, District- Lakhimpur Kheri

1.3 Period of visit: The factory was visited on crushing season 15.05.2018 by Dr. Lokesh

Babar, Junior Scientific Officer (Agriculture Chemistry). Shri Hem Prakash Singh, Dy.

visiL.

Factory Performance:

G.M. (Production) and Sri R.P. Singh Manager (EHS) were present at the site during

8- Particulars 2014-15 2015-16 2016-17 2017-18
No. Till date 14"
May, 2018
| 1.| Duration of season (days) | . 135 121 145 190
75 Average sugarcane 8303 8153 8238 8032.6
crushed per dav (TCD)
3.| Total sugarcane crushed 11170451.85 | 9844033.81 | 11920219.75 15262000.0
(Qts)
It may be seen_from above table that factory could achieve crush rate much lower than the
licensed capacity during the last three crushing seasons due non availability of sugarcane
and various other reasons.
23

2|

Effluent Genération: Copies of analysis reports of treated effluent and data communicated

to CPCB server is attached as Annexure-1. Existing arrangement of Effluent Treatment

Plant is attached as Annexure-11. The flow diagram of Effluent Treatment Plant is attached

as Annexure-l11,




Treated Effluent storage lagoon: Capacity 15000 KL

Cropping pattern of the area: The soil at command area of the BHSL Khambharkhera
area is mostly sandy loam soil having soft pan of €aCO; & Mg€0O;5 and having medium
permeability of water. These soils are comparatively medium in organic carbon and hﬁmus,
Such type of soil is good for application of organic matter. Due to medium water table
condition there is no chaﬁ_:ing of ground water by applying treated waste water through'
irrigation. Sugar cane is the main crop followed by wheat and paddy in the command area.
The general pattern of the command area is 70% under cane and remaining 06% area mainly
under wheat and paddy. On the crop rotational aspect, farmers of the command area mostly

grow sugar cane followed by wheat.

Quantity of effluent available for land application (KL/day):
a. Capacity of the sugar plant - 12600 TCD
b. Estimated average Effluent generation per day @200 liters/ton cane crushed

- 2520 KL/day

¢. Net effluent generation left for irrigation after treatment — 2520KL/day
d. Total treated effluent generated for average crushing for 190 days
— 190 x2520 = 4,78,000 KL/Crushing Season of 150 days

Characteristics of treated effluent:

_S. No. Particular Average values
SR pH : 7.35

R BOD 18.78 mg/liter
L COD 167.41 mg/liter
" q. TSS 18.05 mg/liter

The above average values are as per data transmitted by M/s Bajaj Hindusthan Sugar

Limited, Khambharkhera throvgh real time monitoring system to CPCB server from 1%

November to 14" May, 2018. The copies are enclosed as Annexure-1.
/31335“1‘9’? &,
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7. Command Area:

Soil texture Effluent loading rate(KL/hectare/day)

| Sandy loam | 170225 (average 197m?/hectare/day or say 200m’/ hectare /day)

8. Command area identified:

S.No. | Total available | Area available at | Distance Mode of Effluent
| area (heetare) 70 % land from unit Transport
efficiency (Km)
I. | Farmers's Land at 214.19 Within | HDPE pipe line (Up to
Khambharkhera & 2 km factory outlet) after that
Dhaurahra farmers use their own
i (305.98) | flexible pipeline for
’ using water
‘ Total 214.19
i | =l |

Details of farmer fie/ds to be used for irfigation purpose with farmer’s name, area, village
and crops cultivated attached as Annexure-IV. During the visit, the undersigned visited
few fields for check distribution points of treat effluent and interacted with following

cane farmers; discussed the benefits of treated effluent for irrigation in their cane
fields.

S.No. | Name of farmers Village Area (ha) | Crop

y Mahendra Pal Yadav Dhaurahra | 1.681 | Sugarcane
2 Rameshwar Dhaurahra | 1.693 Sugarcane
3 Jokhe Dhaurahra | 0.604 Sugarcane
4 Santram | Dhaurahra | 0.394 Sugarcane
5. Raja Ram Dhaurahra | 0.382 Sugarcane
6 Rarn Naresh Dhaurahra | 0.634 Sugarcane
7 Dharmendra Kumar Dhaurahra | 0.194 Sugarcane




9. Details of crop area:

S. No. Lotation/ * Total Crop area

| Village available under effluent application (hectare)

| area = :

1 ( hectare ) Kharif Rabi Annual
1 Farmers's Land at 305.98 - 55.39. 250.59

Khambharkbera & (Wheat) (Sugarcane)
| .
i Dhaurahra J

10,

51

a)

Yearly treated water balance per day with respect to land available for irrigation at
factory farm keeping in view of the loading rates for different soil textures:

Sugarcane grown arca (Farmers’ land) = 250.5%hectare

Wheat grown area = 55.3%hectare

Total land available= 305.98hectare

Water requirement [or Sugarcane¢ crop

On 70 % water efficiency required land =175.41hectare
Water requirement for irrigation with average 190 days crushing season
@ 200 KL/day/hectare @15 days irrigation interval

=175.41X 200 X 190/15 (Days) = 4,44,372 KL/Crushing scason .

-Water requirement for Wheat cron

On 70 % water efficiency required land = 71.81hectare

Water requirertient for irrigation in wheat with average 190 days crushing season
@ 200 KL/day/hectare @ 25 days irrigation interval

=38.77X 200 X 190/25 (Days) = 58,930.40KL/Crushing season

Total water rc'quiremcnt for irrigation
=4,44,372 KL (Water requirement for Sugarcane grown at farmers’ field) + 58,930.40KL
(Water requirement for Wheat grown at farmers” field) = 5,03,302.40 KL/crushing season
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So, it may be seen that even at the maximum expected effluent generation 4,78,000@

- KL/crushing season at instaaltion capacity 12600 TCD, the available land area shall be

C. Agreement with farmers: attached as Annexure X.

D.

adequate for utilization of the complete treated effluent,

Effluent application scheme:

. Storage and transportation: M/s Bajaj Hindusthan Sugar Limited, Khambharkhera

has a lagoon with a capacity of 15000 cubic meters (Layout of lagoon is attached as
Annexure V) 1o store the treated effluent. From lagoon, through pumps and by HDPE
underground pipe line, treated effluent is to be transported to the different distribution- -
points. At distribution point, farmers attach their flexible pipeline to irrigate the desired

crop field.

B. Irrigation schedule & plan of the command area: The treated effluent is available from

November to May depending upon the duration of crushing season which is generally
below 190 days. Treated effluent generated is utilized for irrigation purpose by sugarcane
farmers (occupies Iplanl and ratoon cane crop) on an average of every 15 days interval,
while wheat farmers use treated effluent on an average of every 25 days. The I[rrigation
schedule & plan proposed by M/s Bajaj Hindusthan Sugar Limited, Khambharkhera is
attached as Annexure-VIIL
Demonstration farm and trials: The Cane department of the M/s Bajaj Hindusthan
Sugar Limited, Khambharkhera undertakes demonstration of Farm trials regularly to the
farmers of the arca (Photo Attached). The demonstration is not restricted to cultivation of
the new sugarcane varieties but also about the best agricultural practices including
irrigation techniques to be practiced during the course of sugarcane cultivation. In each of
the demonstration. large 116. of the farmers of the command area participates who are

imparted the knowledge about such techniques by the staff of the factory.




E. Kishan Gosthi : Gosthis are regularly organized on various aspects of crop production by
Factory's cane department. Conservation of natural resources and proper use of treated
effluent in irrigation is a regular point of village meeting and farmer Gosthis.

Frequency of such Gosthis is as per following details:

S. No. | Activity ~ Schedule
1 Kisan Gosthis Bimonthly
2 IField monitoring Monthly
I=s

12. Basic requirement and monitoring schedule: To monitor the irrigation plan & schedule,
M/s Bajaj Hindusthan Sugar Limited, Khambharkhera has deputed a team under the
leadership of Mr Naresh Chandra Agarwal, Unit Head with three man power (if require
more, are deputed as per requirement) uﬁ day to day basis. They regularly visit to farmer’s

field to proficiently maintain the irrigation plan and schedule. Use of treated effluent water

P TP Tay

A @\
'\: L,M. 3 _'
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for irrigation purpose supplied to farmers as per their demand and requirement and as per

convenience for farmers.

Technical haékup and Manpower deployed: M/s Bajaj Hindusthan Sugar Limited,
Khambharkhera has a backup of technical team of two peréons in general shift along with
two ETP operators and one helper per shift for takes care of treated effluent supply for.
monitoring and maintenance purpose. However, the system needs to be strengthened.

Physico-chemical properties of soil: Analysis report of soil is attached as Annexure-XIII.

[t was also observed during the visit that M/s Bajaj Hindusthan Sugar Limited Sugar

Khambharkhera soils in its command area. The analysis details are given below:

&. No. | Particular Result
N 7.48 at25°C
| 0.38  mhos/cm

3. | Bulk density 136 glom3

4. | Particle density 2.62 g/em3
5. | Porosity 46.8 %
6. | Sand 62.6 %
AT 24.8 %

8. [Clay 12.6 %

9. | Ca 0.52 %

10. | Mg 0.28 ppm
11, | Na <0.1 ppm
R 166 kg/ha

13. | P05 34 kh/ha

14, | CaCO; 0.64 ppm

15. | €1 5.6 ppm -

16. | SO4 ; 4.8 ppm

17. | Water holding capacity 18.4%




